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PARLIAMENTARY DEBATES

(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Saturday, 25th March, 1950.

The House met at o Quarter to Eleven of the Clock
[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(No Questions: Part I not published)

MEETING OF INTER-PARLIAMENTARY GROUP

Mr. Spoaker: Before we proceed to the business of the day, I have to
announce to Members that the meeting of the Inter-Parliamentary Group which
was fixed for this evening at 5.15 has to be postponed, becsuse I understand
that the Select Committec on the Finance Bill has not finished its deliberations
and is going to sit today. A suitable dste for the meeting of the Inter-Parlia-
mentary Group will be fixed end notified in due course. )

SOCIETIES REGISTRATION (AMENDMENT) BILL

Shri Bidhva (Madhya Pradesh): This is s Bill which I had moved
during the last session. The hon. the Law Minister (Dr. Ambedkar) told
me that he would like to take the opinions of the States. I would, therefore,
like to know, before I formally move this Bill, as to whether the opiuions of the

vinces have been received If not, T would like to have this Bill confined’to
the Centrally Administered Areas.

The Minister of Law (Dr. Ambedkar): Sir, in accordance with the promise
$hat 1 gave when mf' friend Mr. Sidhva moved his Bill, that in view of the fach
that this matter fell under the Concurrent List and according to the Standing
Orders of the Government of India, it was necessary to consult the States before
undertaking legislation, my Minietry had addressed a letter to the various pro-
vinees to ascertain their views with regard to the proposed enactment of a law
@8 proposed by my friend Mr. Sidhva. T am sorry to say that on acoount of the
pre-occupation of the various States, the replies of all of them have not been
received as yet. I have received, however, replies from two Stetes in Part A and
some of thu States in Part C.

With regard to the States in Part A, I have received replies only from Madras
and Punjab und I am sorry to sny that both of them are opposed to the Centre
enacting such & piece of legislation. The Madras Government have said thad
they themselves have under consideration an exhaustive and cemprehensive
pisce of legislation {o deal with the points rnised in this particular Bill. The
Punjeb Government have said that they realie the necessity of having u penalty.

[2115)
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clause such as the one proposed by Mr. Sidhva, but they say that they them.
selves have recently enacted a luw imposing such a penalty and so far as thas
particular province is concerned, no such legislation is necessary.

With regard to the States in Part C, the position that they have taken is
this: that they have no such problem for the moment on hand. Some of them
say thut there are no such societies existing within their jurisdiotion. Others
have said that the law which my friend Mr. Sidhva seeks to amend has been
very recently introduced within their area in the year 1949. There are no
societies and there is us yet no experience to suggest whether any societies have
violated the provisions of the Bill. That is the position as revealed by the
replies given by the vurious States to which this communication was addressed.
Some of the other important States such as, for instance, Bombay, U. P. and
Madbya Pradesh have not replied. This is & matter placed in the Concurrent
List and it is desiruble that we should have the reaction of 1ost, or the
majority of the States in Part A before the Centre can undertake this legisla-
fion.

As T said last time, personally I do not think that anyone could really dispute
the position taken by my friend Mr. Sidhva that if the provisions of this Bill
have to be effective, it is necessary to have some such penalty clause. 1 agree
with him. But my point is this that it is desirable to carry the majority of the
Btates in making this legislation and as they have not as yet replied, personally
I would have very much preferred that this Bill was either withdrawn or held
back on the assurance that the Centre will grapple with the situation as and
when time and circumstances permit.

8hrt 8idhva: Sir, in view of the statement made by my friend Dr. Ambedkar
that he is personaily in favour of this Bill and that as this subject is in the
Concurrent List Le would like to have the opinion of all the important States,
I would like to hold over this Bill. I cannot withdraw the Bill in any case.
It is an important Bill. I know what is happening in the various societies.
Therefore, I would request you to allow me to keep this Bill alive. I shall not
move it now.

Mr. Speaker: If no motion is made this time, it will automatically be.
kept alive under the rules.

PUNISHMENT OF TAX EVADERS AND BLACKMARKETEERS BILI,

Prol. K. T. 8hah (Bihar): I beg to move:

“That the Bill to provide for the punishment of tax evaders and blackmarketvers, he-
referred to a Select Committee consisting of S8hri M Ananthasayanam Ayyangar, The Hon.
Shri Rafi Ahmed Kidwai, Sardar Hukum Singh, Bhri Damodsr Swarup Seth, Babu
Rarmarayan Smglh. Shri K. Hanumanthaiya, 8hri Shambhu Nath Shukla, Prof. N. G. Ranga,
Pandit Hirday Nath Kunzru, Shri Ramnath Goenka, Shri Banarasi Prasad Jhunjhunwala,
8hri T. T. Krishnamachari. Dr. Zakir Husain, Shri Jaipa] Singh, Sarder Bhopinder Singh
Man, Shnn Hari Vishnu Knmath, Shri Mahavir Tyagi, 8hri Raj Bahadur, Bardar Sochet Singh, .
Pandit Balkrishna Sharma and the Mover, with instructions to report on the opening day
of the wext session of Parliament.”

The vrinciple of this Bill. Bir, and its operation are closely connected. not
onlv with the finances of this country, hut also with the general welfare and
progress of the countrv and its peonle. Tt is a matter, Sir, which should have
found place. and in fact has found an indirect reference, in the lasi Budge$ .
Statement. But owing to the rigorous time-limit I felt convinced that it
would be pe ure mv offering any remarks on the financial statement. This,
however, i o psrticular subject, among the many subjects covered by the
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Budges, on which it is impossible to remain silent. I think the time has long
since come when some effective and deterrent measures should be taken to
guard against the evil rampant throughout the eountry of tax evasion and
blaek-marketing.

In the days when those who now occupy the present Treasury Benches were
in the Opposition, there was no crime regarded so evil as that of black-
marketing and iax evasion, and I have the highest suthority of the present
Leader of the House himself who, in one of his speeches in those duys,
had prescribed the punishment as I am now suggesting in this Bill to these
oftenders against society. Today, I know the slogans which were used in those
days are regarded. if not with contumely, at least with dislike and we have the
eminent suthority of the hon. the Finance Minister for saying that how-
ever useful thoss slogans may have been in the past, the circumstances having
changed, those sloguns may have to be revised. I am not quoting his exact
words, but I trust he will not think that I am doing him an injustice in render-
ing the substance of his remarks in these words. He has been pleased in his
reply to the Budget speeches to characterise the criticism of an eminent Member
of this House as mere platitude. I am afraid, his own remarks in replying
on two occasions were a series of platifudes and not a single one. Therefore,
8ir, if platitudes are only to be used for dislike or contumely, I am ufraid
many of the noblest principles of life and activity would have to be sabotaged.
a8 several of tho slogans or ideas that the Congress party once upon a time
held ure, one by one, dropped, shelved or sabotaged.

It is not for me at this moment to quarrel with the attitude those in power
now hold to the evile which are confessed as exigting in our society today. 1
would content myself merely with pointing out the dimensions of the =2vil and
the way in which we should cope with them. Unless we deal with {he enemies
of society in the only manner in which they understand, I am afraid the evil
will spread and corrupt the entire body politic of this country.

We need not go very fur in seeking authority as regards the dimensions of
this evil. Something like 1,865 cases have had to be referred by Governmens
themselves to the Tax Investigating Comunission and, though that Commission
has not bacir able to deal with more than a very small fraction, the revelations
made by the report of the Commission will alone suffice to show the wide rumi-
fications had immense dimensions of this evil in our society. Sir, T am not at
all sure that the number of cases referred to the Tax Investigating Commission
exhauste all cases that might have been referred. Obviously, for understand-
ehle reasons it is not possible or desirable to refer every one of those cases, nor
perhaps would the resulte be commensurate with the expenditure involved if’
every one of such cases were referred. But I am sure in my mind that the
eases that have been referred do not represent more than a very small fraction
of the total number of those guilty in one way or another of this evil.

Bir, the devices that these tax-evaders practise are much too profound,

11 A u much too widespread and much too ingenious fo_be always easy to
* 7" detech, Therefore it is but fair to utter a word of congratulation

and warm appreciastion of those officers working under the Tax Investigating
Commission who have already discovered quite a number of trose devices
which I trust will be useful in future for the ordinary staff of the Income.-Tax
Department. I would not like to take the time of the House in going over
these various devices which we have now, on the authority of the Investigating
Commission, before us. But such evils as keeping a double set of books or
making false entries or deliberately defeating the purposes of taxation by benamy
transactions or by having a variety of complicated chains of all sorts of interme-
diaries so 5 to defeat the purposes of taxation are all there. These aro matters
perpetrated by malice-penses, so to speak, deliberately, with the intention of
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defreuding the Chencellor of the Exchequer and ought not to be looked at as °
mere bagatelle and &8 such should not be glossed over ss ordinary humsan
failures. I have been told by a distinguished Member of this House that the
Bill that I am suggesting would result in the elimination of the most eminent,
the most intelligent, the most beneficial class of society. I for one am nob
inclined to agree with.him not shed a tear if ever we succeed in eliminating
this hostile element from our society. Personally, I regard tax-evaders and
black-market perpetrators, as a sort of vermin which ought to be extinguished.
They are a sort of plague which cannot do any good to society unless it is
abolished in the root, so to say. Taking that view, therefore, Sir, the punish-
ment that I am suggesting is by no means excesgive nor will a symbolic punish-
ment of the immediate perpetrator end the evil results of all the evil actions
that he has been guilty of in his life so long.

The guthorities on phrenology are agreed that punishment is not always
curative. It may be deterrent and I hope the punishment suggested in my Bill
would suffice, at any rate, to deter those malefactors who have hitherto gone
scot-free, but who profess to appear or have been made to appear as benefactors
of society. They are experts in hood-winking the officers of the Income-tax
Department. Not only that. They are so expert in hood-winking society tha%
they pose as guardians or pillars thereof by donating a few hundreds or
thousands or lakbs in charity. I personally regard this as nothing but a
wholesale or large-scalg operation of bribing good men, thereby securing for

themselves an honourable place in this world and trying to reserve a first-class
berth for themselves in the world-to-come.

These are operations which cannot be looked upon with any light-hearted-
ness. As such, in all seriousness, in all earnestness and with utmost gravity,
Y have brought forward this Bill if only to indicate the degree of indignation and
sense of hostility that we ought to feel towards such elements in our midss.

I realise that it is difficult to discover all their operations, bring to light all
their mischief. Therefore it may be that we might be obliged ourselves o
adopt ways and means which under normal conditions and under ordinsry
eircumstances we would not like to adopt. It has been said, Sir, that the
moment the control on cloth was removed, hundreds of those engaged in cloth’
production &nd those engaged in dealing in cloth made enormous profits which
havs not yet been discovered. These are not all amongst the cases that have
been referred to in the lish presented to the Tax Investigation Commission.
Whether or not they are all included, it is also true that the devices which are
ab our :disposnl are such sg may not succeed, probably will not succeed in
unearthing all their operations, and suggestions have been put forward whereby
if rewards are offered to those who could bring information to the authorities
soncerned for discovering these malefactors, for laying open their objectionable
operations, this mightt perhaps be more successful. Speaking for myself, Sir,
I would not like, even against these elements in our society to encourage
snother evil of informers, tale bearers and spies. We have had enough of
corruption in our country so far, and it is not right and proper that we should
add to it by breeding a race of informers or encouraging spies. But I &m
constrained to add, when I look at the immunity with which these perpetra-
tors have been wo.rlnng all these years, looking at almost the encouragemend
they seem to receive from the or&inm'y, rather the vocal element of society,
looking slso at the other unseen evil effects of their operations, in the shape of
barren acoumulation and unbalancing of our economy, looking at all these
things. I feel if we could by encouraging or resorting to informers successfully
bring to notice that which the normal process, atter all, cannot reveal or canno$
display, we may have even to resort to rewarding such attempts. Though no#
ut present inclined to include this in the Bill ax it stands, T am willing that
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proposals af this character may be considered by the Select Committee which if
sgreed to will, I am sure, go into all parts of this measure. A Bill witr three
.or four clauses is not, by itself, enough. I am aware—and none cen be more
so—of the complexity of a measure that would have fo be adopted if this evil
is to be effectively and finally dealt with. There is deliberately no time limis
put on the operation of this measure by me, for I think, so long as the very
foundations of society are not changed, so long &s this whole evil of private
property and profit motive are nof abolished, so long as real economic equality
in 4 truly democratic society is not secured, and those who have, continue to
bhave more and more, and those who have not, continued to remain destitute,
I say, so long a measure of this character will be necessary. 1 would, however,
agree that if within a reasonable period, say three or five years, within &
period that can be measured by the generation that is now alive and feels
she piuch of this evil, if we can e conv.nced that therg is real change of heart,
that the appeals made time and again by the leaders of society to the owners of
wealth, to use it for the benefit of the public or the country from which they
derive it, and not merely for barren accumulation or for aggrandizement, it we
can be persuaded that there is such a change of heart, then I would be myself
willing to say such measures may be unnecessary snd as such may be abolished.
‘But so long as that state of society is not achieved, so long as profiteers
‘eontinue not only to profit for themselves but to exploit and oppress others,
directly or indirectly, so long as society pays a premium upon such operations
of theirs, so long, I think measures of this character are necessary, and the
utmost punishment that we can award to these people, I believe, would be &
very mild dose to them, to learn to reform their ways.

With these words, Sir, I would commend the measure to the House, and in
case there are any really serious objections or alternative suggestions I would
be willing %o consider them. I commend the motion fo the House.

Mr. Speaker: In the list of names given to me, the hon. Member has
included the name of Shrimati G. Durgabai, but when he read the motion,
be did not . . .

Prot. XK. T. Bhah: I am sorry, I must have omitted it while reading.

Mr. Speaker: Then it is sought to be included now?
Prof. K. T. 8hah: Yes, please.
Mr. Speaker: Very well.: Motion moved:

““That the Bill to provide for the punishment of tax evaders and blackmarketeers, be
referruvd to a Select Committee conmsuing of Shri M. Ananthasayanam Ayywngar. The Hon.
Shri Rafi Ahmed Kidwai, Sardar Hukam B8ingh, Shri Damodar Swarup Seth, Babu
Ramnarayan Singh, 8hri K. Hanomanthaiys, 8hri Shambhu Nath S8hukla, Prof. N. G. Ranga,
Pandit Hirday Nath Kunzru, Shri Ramnath Goenka, Shri Banarasi Prasad Jhunjhunwala,
8bri T. T. Krishnamachari, S8hrimati G. Durgaba;, Dr. Zakir Husain, Shri Jaipal Singh,
Sardar Bhopinder Singh Man, Shri Hari Vishnou kunnth. 8hri Mahavir Tylfi, Shri Raj
Bahadur, Sardar Sochet Singh. Pandit. Balkrishna 8harma and the Mover, with instructions
to report on the opening day of the next session of Parliament.”

An Hon. Member: What about the question of quorum?

Mr. Speaker: The quorum is now given in the rules.

The Minister of Finance (Dr. Matthal): I would like at thig stage of the
debate, to mske a few comments on the motion which has been moved by my
hon. friend FYrof. Bhah. I sagree that he has raised an important metter
for coneideration of the House; and in principle T agrse with him that strong,
deterrent action is re%uimd in regard to anti-social conduct of the kind to which
his motion relates. But, speaking on behalf of Government, I regref I am no¥
fn & position tn accept the motion as id stands, neither the form in which the
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Bill has been formulated, nor the precise propossls which are embodied in i#.
I think the matter requires fuller consideration in the light of the whole context
of law and administration bearing upon these problems. The House is aware
that it is our intention to place gefore the House at & very early date, a bill
for & comprehensive amendment of the Indian Income Tax Act, based princi-
pelly upon the recommendations which have been made by the Income-tax
Investigation Commission. I hope it will be possible for me to introduce tha$
Bill before the end of this session. In that Bill, this particular problem which
Prof. Shah has raised is one for which proposals are to be made. The particular
proposal that we have in mind which will be included in the draft Bill is that in
the case of persons who make false stotements in regard to their income-tax
returns, their position should be exactly the same as those who fabricate
evidence in a judicial proceeding.

The position a$ present under the Income-tax Act is thas a person who
mukes a fulse statement in connection with his income-tax returns is liable to
be sentenced to simple imprisonment for a maximum period of six months with
tine. The provision which we are going to put into the Bill which will shortly
be placed before the House is that a person who makes a false statement should
be dealt with under the provisions in the Indian Penal Code which desl with
fabrication of evidence in & judicial proceeding. Therefore, if that provision is
accepted by the House, the penalty involved would be increased from six
months simple imprisonment to 7 years imprisonment of either description.
Tt seems to me therefore that that Bill will provide the House with ample
opportunity of examining this particular question, not in isolation bus us I
said, in the whole context of lncome-tax law and Practice and I suggest there-
fore respectfully to tre House that it should reject this Motion at present and
wait for the opportunity which this Bill would give to the House.

There are other recommendations which have been made by the Tex
Investigation Commission on this question. The line that they have generally
taken in regard to this matter is that it is not so much penalty in the way of
imprisonment and fine which will really act as n deterrent. What i8 necessary
is to bring social odium to bear upon people who commit anti-social offences
of this kind and one of the suggestions that they have made—which of course i$
would be open to the House to examine on the basis of the Bill that we are
going to bring before the House—is that the names of tex-evaders should be
published. Another is that they should be disqualified from appointment to
positions of trust which it is in Government's power to confer 6.g., appoint-
ments to Port Trust, appointments as Justice of Peace. It is open to the
House ulso to consider whether they should not be disqualifiel from standing
301; elections. These forms of socia]l censure would probably act as a stronger

eterrent.

I may say that this is a& matter which has engaged the attention of the
Government in recent months. A few months ago under instructions from the
Prime Minister we isrued diroctives to various Departments of Government that
in the matter of giving contracts and licenses for export and imporf, we musd
insist that the applicants must produce a clean income-tax record. We have
been acting on that. Of course the introduction of 0. G. L. to some exten§
hae prevented us from meking the fullest use of it. So the matter is already
engaging the attention of Government on lines somewhat similar o shose
suggested by Prof. S8hah but in a manner which is more in accordance with the
practioal requirements of the situation.

The Bill covers not only the question of fax evasion. Ip involves also the
question of blackmarketing. Offences of that kind are at present dealt with under
the Essential Supplies (Temporary Powers) Act. The penalty provided in thab
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Act i that those who are guilty of offences under that Act might either be
sentenoed to imprisonment of either description for & period of 8 years or might
be fined or the property involved might be forfeited to Government. I
personally think these penalties are sufficiently severe, particularly the provision
in regard to forfeiture of property.

I would like to say in connection with the operation of this Act—and thad
applies to some extent also to the question of evasion—that the real problem
is not to meke suitable legislative provision. That of course is necessary but
the really important thing is to provide for satisfactory administration of such

.- Jegislative enactments as you have on the subject. Because those who have

»

had any experience of the practical administration of anti-corruption laws will

‘renlize that the real difficulty is not that legislation does not provide for suffi-

cient penalties, the real difficulty is to establish sufficient evidence to have the
guilt brought home to the party concerned. I am therefore inclined to think
that if the House is going to deal seriously with this matter, it mus direct its
sttention not so much to fresh legislation as to the gquestion of implementini

-existing legislative provision in a more satisfactory and effective manner.

myself have had experience of the way in which the anti-corruption arrange-
ments thut we have set up sometimes work. I still remember three vears ago
when T was in charge of the Railways and we established an anti-corruption
organization for dealing with offences of this kind, it was represented to me
by importunt interests that they had now to accommodste not merely railway
officials but also anti-corruption officials. Bo the really important point %o
my mind is to stiffen the administrative organization required. It is in this
direction that we could find an effective solution.

My suggestion, therefore, to the House is thsat it should reject this Motion
at present and should avail itself of the opportunity of having the whole ques-
tion re-examined in the light of above facts when I bring forward a Bill before
the House which 1 hope t¢ do before the end of this session.

Shri M. A. Ayyangar (Madras): The need for putting down both black-
marketing and tax evasion cannot be over-emphasized but as the hon.
she Finance Minister has observed, there is ample provision under the existing
law to deal with these.

So far as tax evasion is concerned, the Finance Minister just now said tha#
be is coutemplating to introduce a Bill where false statements given to Income-
tax authoritiee will be punished more severely than they are at present, and
brought on a line with offences get oud in the Indian Penal Code. 'The Penal
Code makes this offence punishable with imprisonment for 7 years. If
imprisonment is made compulsory, even a period of 7 vears is not necessary.
Even a period of 8 months will be sufficlent. When that measure is under
.sontemplation, by the Government I do not think this Bill ir vecessary. Tha#-
will be & more comprehensive Bill. ‘

So far as blackmarketing is concerned, it is regrettable that we have nol
been ablg to catch many blackmarketeers, though there ig more thau ample
provision made in the several Acts. Let me take only three instances. Take
the Act 24 of 1946. That is an Aot to provide for the continuance during &
limited period of powers fo control the production, supply and distribution of
and trade and commeroce in, certain commodities. It says:

“In this Act, unless there is anything repugnant in the subject or context,—

(8) ‘essential commodity’ means any of the following classes of commodities :—
(i) feodstuffs,
(ii) cottcn and woollen textiles,
{ii) paper,
(iv) petroleum and petrolenm products,
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(v) spare rart.s of mechanically propelled vehidles,
(v1) conl,
(vii) iron and steel,
(viii) mica, etc.'’

Now, with respect to each one of them, a Control Order has also been issued,
wherever it was found that this general Act was not enough. Let us examine
the provisions of this Act. It empowers the Government to frame rules
relating to the prices at which articles should be sold, the quantity beyond
which no person could have in his possession, the time within which he mus#
dispose of his stock, etc. Thabt is, if he sells an article beyond a particular
price, ho will be guilty of an offence; if he does not sell the commodities in his
Eossession before a particular time, he will be guilty of an offence; ard if holds

eyond & particular quantity, he will be guilty of an offence.

Then take the investigation into these offences: Special provisions have
also been made for this purpose. Part (j) of sub-section (2) of section 8 of thiw
Act provides: .

“for any ircidental and supplementary matters, including in particular the entering, and
search of Eremises. vehicles, vessels and aircraft, the seizurc by a person authorised to make
wuch rearch of any articles in respect of which such person has reason to believe that
contravention of the ordér has hoen is being ' or is about to be committed, the grant or
lissue of licences, permits or other documents, and the charging of fees therefor.”

It is & very comprehensive Act. If any investigating officer thinks that s
contravention of the order has been, is being or is about to be committed, he
can enter any premises and seize any articles with respect to which an offence
is contemplated under that Act.

Now, a person apprehended by the investigating officer cannot escape by
saying that some other person has committed that offence. Section 9 of this
Act says:

“If the person contravening an order made under section 3 is a company or other body
corporate, every director, manager, secretary or other officer or agent thereof shall,
unless he proves that the contraventior, took place without his knowledge or thav he

exercised all due diligence to prevent such contravention, be deemed to be guilty of such
contravention."

That is to say, each one of them shall be liable individually, unless he proves
that he has had absolutely no knowledge of the offence committed or thut he was
in England or America when it was committed. Therefore nobody can escape.

Then as regards the burden of proof, under section 15 the burden has besn
imposed, not as in ordinary criminal cases on the prosecution, but on the man
prosecuted. Under ordinary criminal law, every man is presumed to be
absolutely innocent until he is proved to be guilly. Now, this procedure
reversed so far as these Control Orders are concerned. Bection 15 says:

“Where any person is prosecuted for contravening any order made under section 3
which prohibits him from doing an act or being in possession of a thing without lawful
uthorif or without a permit, licence or other document, the burden of proving be
has such authority, permit, licence or other document, shall be on him."”

Therefore, the burden has also been fixed on the man prosecuted.

Now, what are the punishments? Three years is the term of imprisonmeqt'.
It may be a fine or it may be both. Later forfeiture also was included by Xob
No. LXIV of 1948. It provides:

(a) where the contravention is of an Order relating to cotton textiles, the Court shall—

(i) sentence any person ccnvicted of such contravention to imprisonment for s
term whichd may extend to three years and may, in addition, impose a sentence
of fine, an

§i) direct that any propertv in respect of which the Order has been contravened or
( )llloll part of it uftho Court may deem fit shall be forfeited to His Majesty's.”
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That means that the articles with respect to which the offence has been
committed may be forfeited. A fine also may be imposed. In addition, there
may also be imprisonment.

Now, with regard to false statements, section 10 says:

“If any person—-

(i) when required by any -rder made under section 3 to make any statement or
furnish any information, makes any statement or furnigshes any information
which is false in any material particular and which he knows or has rcasonable
cause to believe to be falec, or does not telieve to be true, or

(ii) makes any such statement as aforesaid in any book, account, record, Jeclavation.
return qrhot.her document which he is required by any such order to maintain
or turnish,

he shall be punishable with imprisonment for a term which may extend to three vears or
with fine or with both.”

Now, in the case of the magistrale who has to try the case, it might be
said that this power may be there, but the party concerned may cause to have
one thousand witnesses o be examined and thus gain time, Bub under
section 12, & maugistrate can try the case summarily,

Therefore. I do not think that this Bill is going to improve the provisions-
of the already existing Draconian Acet which I have. just referred to and whioh
we have already passed. It is not as though very stringent provisions are not
already there on the Btatute Book. The fault lies actually in the administra-
tion. I know that with respect to both the Provincial and the Central Govern-
ments, there is an Anti-Corruption Department attached to each Ministry.
I know -that in the Commerce Department of the Government, a retired
Accountant-Genera! who did not have anything to do with the Department
was appointed us the Anti-Corruption Officer, and all complaints relating to-
import and export permits and licences were placed before him and he used
to go fromn place to place. Likewise, with respect to the Communications
Department. 1n the Posts and Telegraphs Department there was an Anti-
Corruption Officer who was independent of that Department. Likewise, I
am aware that in the Province of Madras, there is an Anti-Corruption Officer.
What is necessary is to tighten the administration. I do not think we ueed
another Act, because I do not think we can imiymve upon the existing legis-
lation. This will be only another piece of legislation, except that iustead of
three years :mprisonment and/or fine and also forfeiture of property, you can
impose a death sentence or transportation for life. I do not kngw, but you
may be able to terrorise people to some extent with this, but it will not work.
If you want to impose the death sentence for selling salt or pepper or whatever
the controlled commodity may be, at 12§ annos instead of 12 annas which
is the controlled rate and thus making a profit of § anna, it will remain merely
a paper threat. Tt will only mean some more bribing of the Anti-Corruption
Officers. 1 am not against Anti-Corruption Officers. So long as human insti-
tutions exist, there will be a certain amount of corruftion, ut that does not
displace the neceseity for providing against evasions of law as far as possible.
I fully agree with the obje~t of the Bill, but there are already provisions on
the Statute Book to deal with such cases and which are very rigorous, and
there are also anti-corruption agencies in the various Departments.

Bhri R. K. Ohsudhuri (Assam): What about sbetment of such offences?

Shri M. A. Ayyangar: Abetment is also an offence. I would also refer to.
another matter, that is the genersl morale of our country which should also
be raised. Unfortunately we ourselves go to the black-market when we find
that we are short of anvthing. If a guest comes suddenly, we do not tell
him that he must go to a hotel. Immediately we send our servant—we do
not tell him that he should go to the blackmarket—but ask him to manage
the thing somehow. He pays perhaps half a rupee more and gets the thing.
If there is no sugar, we are not prepared to put up with it. We think we-
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were born with sugar and we will be buried with sugar. If enough sugar 18
not there, we do not put up with it. We try to coerce the Government and
also coerce ourselves, pay something more and try to replenish our stock.
‘Therefore, while appreciating the object of the Bill, I would respectfully say
that there is absolutely no need for it. It is not going to improve the existing
law. And machinery also is already there. 1 would request the Government
“to tighten up that machinery and see to it that the law is administered
irrespective of consequences, irrespective of who the person involved is. The
tallor the man_ the better it is if he is found guilty and punished. Even a
day’s imprisonment is enough in the case of a hig merchant. Let him be
caught, The whole thing lies in the process of catching. You must appoint
proper officers. On the other side, nlso, I would say, let us not esvape the
.responsibility of being witnesses. If I purchase an article in the black ruarket,
let me come forward and say that I purchased it, even if I should be g}nlty
of that offence. This is an offence which ocould be committed
both by the public and by the merchaut. The merchant is certainly responsible
to a larger extent. To cafch him the law is there already and I do nob think
this new piece of legislation is necessary. It is not going to improve the present
position and therefore I am not in favour of the reference to the Select Com-
mittee.

8hri Nasziruddin Ahmad (West Bengal): T have listened with considerable
attention to the two virtuous speeches just now made. The problemn does not
admit of any delay, but somehow or other, delay dogs the foot-steps of the
Government in dealing with this important subject.

The hon. Minister Dr. Matthai admitted that the 'disease is widespread and
that something must be done. But, what he has ultimately agreed to do is
only to consider the matter. 1 think that no further time should be wasted in
merely considering the matter. The fact that a Bill of a more comprehensive
nature is under contemplation of Government would again postpone an urgent
but an unplessunt duty. The problem is acute and should be tazkled at once
with the severest possible measures.

The two hon. Memlirs who have just now spoken have very much adver-
tised the virtnes of the cxisting Acts. It was contended that the existing Acts
were sufficiently deterrent in their provisions. T respectfully agree with them
in their abstract principle; but in order to make the existing Acts really
effective, “frong Governluent action is necessary. It is admitted by both the
hon. Members that this is necessary and it is also practically admitted that
Government is lacking in vigorous netion. 1In fact, the working of the existing
Acts shows a lumentuble want of determination on the part of the s:ithorities
to prosecute the biggest defaulters. Those who arc prosecuted rre petty indivi-
dunls who have sold salt or match boxes or things of that sort at higher price
referred to by my hon. friend Mr. Ayyangar. The difficulty that the publie
have to fuce is that the Government is not strong enough or willing envugh to
tackle the biggest defuulters. If you prosecute very unimportant and frivolous
cases, drag on the police enquiry indefinitely, and drag on the court nroceedings
for an indefinite length of time, and ultimately punish the poorest’ and the
smallest criminal, black marketing will not be stopped. I submit the existing
Acts have failed not only in their provisions, but alse in their working. There
are deterrent provisions, but they are not deterrent enough. I therefore submif
that s more deterrent prmishment, & more spectacular punishment which will
catch the imagination of the public and which will strike terror into thz henrts
of the potential criminuls, is needed. In fuct, the hon. mover's suggestion that
there should be death penalty or at least transportation for life, would be very
spectacular. My hou. friend Mr. Ayyaugar has criticised that idea and stated
that it would 'be unsuituble for a man who sclls salt or sugar at a slightly highez
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price. I do not think that these punishments are really intended by the mover
of the Bill to apply to petty cases.

An Hon. Member: ‘‘Shall be punished”,

Shri Wasiruddin Ahmad: 1If the provisions are wide emough to include the
poorest and smallest criminals, they may be modified in the Select Committee.
I should think that with regard to the biggest criminals, those. who ure moss

. fashionnble and beleng tu the most respected classes of our society, something
shoull be done. T would suggest that another kind of punishment should be
added, and that is public flogging.

8hri R. XK. Chaudhuri: After his death senfence?

Shri Naxirnddin Ahmad: It would be more spectacular if you flog & man
after he is hanged. What I submit is that the punishment should strike terror
into the hearts of criminals who are so persistent in their crimes. Somehow
or other, that will to succeed is lacking somewhere, 1 submit that the Bill
should be sent to the Select Committee. It should be medified and it should
be mude applicable to the biggest cases and not to the smallest, and the punigh.
ment should be psyehologically adequate.

Sir, something hus Leen said with regard to the attitude of the public. I
submit that the public are entirely helpless, and they look on the Acts and their
working with som» kinl of fear and wonder. Black-marketing goes on openly
without anybody being nuswerable for it. The biggest oriminals do not receive
auy attention at all, ¢v il they receive any sttentions, they are like the attertion

.-of affectionate friends end relations. 1 therefore submit that sction under the
_proposed legislation shoul'l be swift, should be strong and should eppeal to the
public. The procedure under the existing Acts is of & most dilatory character,
and it should be shortened. The enquiry should be swift, the court procedure
should be shortened, the enquiry should be summary, punishment should be
swift...

Shri Syamnandan Sahaya (Bihar): The penalty should be death.

€hri Naziruddin Ahmad: And the penalty should be death in some cases
#nd it should be reserved for the most important cases, the mos? glaring and most
dangerous cases. This punishment of death has caused some amount of nmuse-
ment in the House. This is not an unusual thing. In Germany they hsd
absolutely wiped out black-marketing and corruption by this kind of punish-
ment. T believe this punishment is prevalent in TFrance and some other
countries. I submit, Sir, that some drastic action should be taken, hoth legis-
latively and administratively.  Tf the will to put this down is Jacking on
account of the fact that the siuners are the highest and the best in our society,
it would be a lopeless matter to cxpect any redress. Under the circumstances,
something more should be done. This ix a matter which has attracted wide
public attention and the problem is understood snd well known. The remedy
should not be delaved on the mere ground that this should wait for adminis-
" ttative convenience. T therefore fully support the provisions of the Bill and
would ask Government. in all humility, to act at once to show to the world that
they are not going to tolerate &ny such thing, that simply becanuse of the
influence and wealth of the criminals nothing is to be done. This ilea should
be dispelled once for all and then and then nlone some relief could be given. The
public cannot be held to be guilty of connivance. Thev are nof criminals: they are
not associates ir crime; nor are they accomplices. They are perfectly helpless in
the matter. They are really the victims of thir crime than willing cooperntors.
They are not sure thst any serious action would be taken if any informstion
is given to the authorities. On the other hand. ¥ man who informs the autho-
‘rities of serious crimes would be boycotted by the black-marketeers or put to
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difficulties: his essential supplies may be stopped and he would be withous
remedy. The problem should not be shelved nor delayed. It stiould be mes
on the spot, the crime should be detected at once and brought quickly before
the court and the punishment should be swift and severe so as to catch the
imaginstion of the public and strike terror in the most influential criminals.

Bhrl B. Das (Origsa): I do not feel elated that the hon. Finance Minishe
is going to bring in another Bill to tighten income-tax collection. Though my
hon. friend the Finsnce Minister has been a Barrister, he has fallen into the
trap of the lawyers in this House and outside and has always been legislating
and bringing in tribunals where the lawyer elements preponderate. They carry
appeals from one court to another and my hon. friend does not collect any more
income-tax than he does at present. Any further Bill that my hon. friend may
bring on the floor of the House will not help. First he must abolish the Tax
Evusion Investigation Commission, which, unfortunately, he told us fllg other
day, he is not goin; to abolish and that it would last one more year.

1f our country is suffering from black-marketeers and tax-dodgers, they are
beiugt abetted by the professional tribe of lawyers that pervade all over the
country. .

An Hon. Member: Bring a Bill to punish them.

8hri B. Das: I is the black-marketeers who are responsible for the presenfl
inflation. In the recent sugar muddle at least fifty crores of rupees have pnssed
from the common mun’s pocket to the pockets of the black-marketeers and can
my hon. friend the Finance Minister say that he would be able to touch one thou«
sandth per cent. of that money in the shape of tax? No. That money is simply
floating about and those of us who ure accustomed to see ‘‘Shankar’s Weekly"
are familiar with the physiognomy of the black-marketeers and tax-dodgers.
If inflation is to be checked the black-marketeer has to be controlled.

The hon. Finunce Minister has sympathy for the objective of my {riend
Prof. Shah’s Bill. I know Prof. Shah intimately for the last thirty years. He
is a very non-violent man and he cannot wish to do harm to anybody. If he
camg to the conclusion that the black-marketeers should be punished with the
death penalty, I am sure he has suffered terribly to come to that conclusion.
I know that that proposition is not acceptable to my hon. friend the Tinance
Minister or even to the Deputy Speaker, Mr. Ayvangar. 1 am not a lawyer bu#
when I heard arguments that the former British Government had legislated
and hal given sufficient powers to the Tncome-tax officers to collect proper tuxes
or to punish black-merketeers and tax-dodgers, I felt & little stunned. My
friend Mr. Ayyangar thought that it was the fault of the administrative autho-
rities that the Acts have not been implemented. A law may be passed with
the best of intentions but it gets into the hands of the tribe of lawyers and some
of them take Rs. 50 and some others Rs. 50,000 for the interpretation of @
particular law point, and we find that all this legislation which we have enacted
with all good intentions, to serve the country, to raise the socisd and moral

consciousness ns also the dignity of the people, all become failures and futile.

How is the Government going to fight this inflation, this complete demorali-
sation and the debacle thet have come about in the country? TFor three years
we have watched the absence of social consciousness on the part of the black-
marketeers and tox-dodgers. Like the evil genius or the incarnation of the
Devil they are hovering all over and today our social existence is in the grip
of u vicious system. My view is let the Government examine the suggestion
which Prof. Shah has brought out in this Bill.

T do hope that the Finance Minister will realise that whatever laws may be
passed are not sufficient. We found that two eminent lawyers like my friend
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Pandit Naziruddin Ahmad and Pandit Ayyangar putting in their interpretations
on the application of the Acts. A Government must run and our Republican
Government must get sufficient money to run its own administration and for
that a social consciousness must be developed. I have said before and I again
say that the President should promulgate an Ordinance against black-marketeers
and tax-dodgers. After we go away from Delhi in April the President maw
issue an Ordinance that whenever a man is suspected of black-marketing and
shus adding to the inflation that man should be summarily tried, and punished.
{ am not so violent as to suggest the death penalty bup let them all be
interned at Ahmadnagar...

An Hon, Member: Why Ahmadnegar?

Shri B. Das: All right, let us not spoil the sanctity of that place. Le#
them ull be put irto one jail or internment oamp.

I have enquired of my hon. friend the Finanoce Minister and his advisers and I
found that no Indian moneyed man hsas ever paid his dues voluntarily. I have
heard it said that 1n England people pay cheques to the British Treasury,
because they think that those taxes are due to the Government. This moral
degradation of Indians who are not patriots.........

Dr. Matthai: 1 do not remember having made a statement of that kind.

Shri B. Das: May I enquire if my hon. friend has ever received any cheque
or payment from any tax-dodger any time voluntarily ?

Dr. Matthai: I think that the statement that the hon. Member made was
that he gathered from the Finance Minister and his advisers that no assessee
bad ever voluntarily pail his taxes to the State.

8hri B. Das: T did not mean that every assessee pays his tax but those
who evaded taxes. FEver the representatives of the black-marketeers that one
meets round the street corners said that they were willing to pay ten to fifteen
erores of tux which had been evaded. But where the moral sense or hcnesty
on the part of tha tax-dodgers to pay Dr. Matthai his dues is lacking, how can
be maintain the social well-being of India? It ie a pity, and it is a ahame and
Bumiliation to me that the monied and the rich classes should avoid taxation
and that none of them have the social sense to pay up their tax dues, and yeb
these people try to influence our social development and our social and moral
sense in our public and private spheres of life. ~They are moral lepers and
wrecks and they should be interned somewhere. But if we legislate, the new
legislation that is coming, or follow the old Act—the Control Orders Act—
which my friend the Deputy-8pesker quoted, we will never be able to punish
one tax-dodger or one black-marketeer. 8ir, the question is let the Governmen$
think, let the Cabinet think—if we are not in a position to give proper advice
to the Cabinet—let them think how this demoralisation of the society will
vanish, If there are tax-dodgers on the leve] of crores and crores, the demorali-
sation descends to the lower level also, and one who has to pay ten thousand
rupees to the coffers of the Government does not also pay. Bo there is a sort
of demoralisation simrly because a few top mischievous brains are scheming
and they take pleusure in evading paymens of all taxes, and even boasting
their right to such tax-dodging. To me it is most alarming. This is not the
first time that I have had to express myself on this question end I repeat my
sorrow and warning on the floor of the House again that this social corruption
must be rooted out. Whether it should be done with punishment of death
sentence or with interrment, I am not much concerned. But I think some
Ordinance must be immediately enacted by which such people would be put
in internment. T shall speak again at the time of consideration of the Income-
tax Bill which my hon. friend will bring in. He may find me having prejudices
sguinst tax-dodgers. But let us have faith in the Ineome-tax Department and
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ite officers. Let us give them such power as will enable them to collect such
taxes without the intervention of any tribunals. The Assistant Commissioner
holds an appeal court, then the lncome-tax Commissioner holds another appeal
court, and then there are the Tribunals with a bunch of judicial officers. And
by-the-by, yesterday 1 read strong comments made in a bulletin that the Trade
Disputes Tribunals which bave been recently formed do not understand their
dutiss, that they iuterpret their duties differently, thut chey have ditferent
verdicts ubout the secttlement of similar trade disputes. And somehow my
bon. friend Dr. Ambedkar is appointing more and more ftribunals with the
pitiable faith in the doings of judges and lawyers. He thinks that if a man
has been a judge apywhere he can interpret things and render justice in every
oage—-be it labour tribunal or trade disputes tribunal or any other tribunal.
8jr, that is a very wrong unotion. If the lawyers sre '001 per cept. in India
of 34 crores of people, do you mean to say that others will not have a higher
moral sense and a higher sense of arbitration? Why do we bring in the lawyer
element, the judicial element, in tribunals of Income-tex? (lmterruption).
It has happened that lawyers have gone away with lakhs and lakhs of rupees
which is not their real earning. If my friend Sjt. R. K. Chaudhuri can unseal

his lips, my friend can tell me how much money has illicilly passed to
lawyers...

Mr. Speaker: Order, order. I am afraid the hon. Member is going off ab
a tangent. He should come to the Bill befere us.

Bhrl B. Das: I will wind up my speech, Sir. I do hope that when the
other Bill comes, my friend will sce that it is & realistic Bill and not a legalistie
13 Noxo Bill.  As regards the Bill now before us, I have full sympathy with

N my csteemned friend Prof. Shah and I think that he has done us a
gignal service in introducing the Bill. But I do hope that he will leave it to
my UGovernment...

An Hon, Member: Our Government.

Shrt B. Das: Our Government—I apologize—to bring an Ordinance to
tackle all tax-dodgers.

Pandit M. B. Bhargava (Ajmer): The Bill that has been sponsored in this
House by my hon. friend Prof. Bhah sims at hanging by neck every tax-dodger
or & black-marketeer. In all humility I would like to ask my hon. friend as to-
what punishment he prescribes for those persons who are responsible for
oreating conditions in which this evil of black-marketing has come into
existence.

So far us this Bill is concerned, it only aims at enhancing the sentence,
raising it to trunsportation for life or death. But it does not introduce a novel
principle in the realm of law. There are laws, as has been pointed out by my.
hon. friend the Deputy-8peaker, which prescribe punishment by way of
imprisonment for the commission of these offences. But what has been the
regrettable history of the administration of these laws? You may turn the
pages of history during the last three years and you will seldom find an instance
in which a real black-msrketeer has been brought to book. If the defect of law
has been responsible for this omission, then of course we can say that the law
must be tightened, muet be made more rigorous. But the facts are that the
administration has fuiled, and failed miserubly, to bring to book those who
have been respounsibie for this black-murketing. Therefore, if this House is
serious, the question that we have to tackle today, tomorrow or the day after is
how and in what way the conditions that prevail are to be set right.

1 asked a very relevant question at the very beginning as to what punish-
saent does the author of this Bill prescribe for persons who are responsible for
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bringing these conditions into existence. This is a legucy that we have inherited
from our British masters. Prior to 1948 there were no control measures existing
in India. It was for the first time in June 1948 that textile control was iatro.
duced by the Government of the day. And from September 1948 the entire
export and impoct trade in foodgrains was tsken over from the normal trade
channels by the Giovernment in its own hand. It is after these control meuasures-
came into existence that we began to hear about this evil of black-mirketing.
Prior to that perhaps very few of us had even heard the name ‘black-marketing’.
Therefore, not cnly those who commit this offence are the offenders but the
real offenders are those who are responsible for creating these conditions and.
further, who are responsible for perpetuating these conditions. My conviction
is that until and unless those conditions disappear from the scene, this offence
cannot be set right. Whatever laws you may make, whatever decrees you may
introduce, they will be no answer at all for the elimination of this evil. This
evil of black-marketing has caused immense hardship to Government by
depriving. it of its revenues. Not only that, it has led to o very regrettable
thing—a thing whi:h is much more regrettable than any other—i.c., the
degeneration snd demcralisation of the nation's morale. Therefore, we have
to see that it is effectively checkmated and counteracted. I for one think that
every Member of this House is responsible directly or indirectly for its
perpetuation, because every day we have been passing laws and introducing
more and more centrols without ensuring that those controls are administered’
on heslthy lines. Therefore, in my humble opinion, the remedy lies not in the
enactment of laws or making them more rigorous, but in doing away with the
control mensures themselves from the public life of the country. After a good
deal of consideration of every aspect of the question, I have come to the con-
clusion that in the lurger interests of the nation, controls must go lock, stock
and barrel. T4 is they who are responsible for the evils of black-marketing,
corruption and so on.

Then, Sir, my hon. friend Mr. Tyagi said the other day that the hon. the
Finance Minister's Budget is coloured with an urban bias. My complaint goes
further. I say that not only the Budget proposals but even these control
measures and their administration are coloured with an urban bias. After all,
I ask you, for whom does the control on food exist today? If you look at the
adminijstration of food controls, the -inevitable conclusion to which you reach
is that they are for the exclusive benefit of the urban population, who number
about 10 to 13 per cent. of the total population. From the brochure cirenlated
by the Ministry of Food, we find that the towns that are under rationing number
about a 1000 and the population affected is about 120 million. Now, it is for
the benefit of these 1000 towns that this elaborate machinery of control has
been brought into existence at an enormous and colossal expenditure of public
money, in additicn {o creating a general moral depravation and depravity among
the people at large. The justification given for this from the Ministerial Benches
is that there is a deficiency of food in the country and therefove the controls:
should continue. Bui the question is: Has anybody applied his mind to and
seriously thought over this question? Has Government been able to gather
reliable statistics about the total grain produced in the country? Governmen$
admits its failure to assess what is the total production of foodgrains in the
country. If we are nou even able to estimate that, T wonder how any control
mensure can be successful. How can it be successful until and unless we have
infortnation about the commodity, its source and its progress from the hands
of the producer to the hands of the consumer? In fact, these controls were
introduced by our British rulers on the analogy of gontrols in England. We
have slavishly imitated what we inherited as a legacy from them, even though
shese controls are not suitable and proper for our country. My respectful
submission is that, so far as the question of food control is concerned, it has
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‘been nbsolutely ineffective and has meant not only colossal loss of public 110ney
.but also it has had a very bad effect on the morals of the people. It is only the
rural population that has benefited by rationing. I want to point out the
snomalous position that exists in my province in regard to its administration,

Mr. Speaker: Order, order. 1 may point out to the hon. Member that it
will not be pertinent to enter into the details of the administration of inod
«controls. Iis chief point is that controls are the cause of this evil and that
point, I believe, he has sufficiently made out. He need not go into the details;
-otherwise, this will become a debate on ‘‘controls or no controls’’.

Pandit M. B. Bhargava: I respectfully bow to your ruling, Sir, but I would
like to close my remarks within a few minutes. I was just going to point ou$
‘the anomalous position to which these controls have brought us in my own
province of Ajmer-Merwara,

The other day the hon. Minister of Agriculture and Food admitted on the
floor of the House that even in rural areas barley und gram of a very bad quality
.are being sold et 2 secrs per rupee while imported wheat of a very good quality
is being supplied in the urbsn ration shops at the rate of 8 seers and 4 chattaks
per rupee. This instance shows that these controls exist only for the henefit
«of the urban popuistica and out of this population, at least 80 per cert. is
prepared to purchase commodities at whatever inflate’l prices they may be
avuiluble. Therefore. my respectful submission is this: Unless and until the
causes respousible for breeding this bluck-marketing are put an end to, black-
marketing cannot cease to exist. Not only in the realm of food control but in
those of textiles, cement and others, if we are to raise the moral level of the
‘people, if we are to restore normal conditions, if we are to eliminate and do
away with the evil of black-marketing, the sooner all control measures are put
an end to the better it will be for us. The law has so fur failed to bring into
-its olutches persons involved in black-marketing. The history of the adminis-
tration of these contrcls is a regrettable chapter in the accomplishments of this
Government. In my own province I know who are the victims of these laws.
‘They nre not those persons who make lukhs and lakhs of rupees—these people
‘have got resources enough to be above the clutches of law. It is rather
unfortunate that our public officers are keen more on bringing to book ipnocent
and illiterate villugers on some technical infringement of laws, while the actual
culprits go scot-free. These poor villagers are dragged to the courts of law
where they remain on trial for months and years. Meuanwhile the food-grains
.and other commodities which are taken possession of by the police from these
villagers rot snd by the time the man is convicted not a grain is left unspoilt.
"This is the reyrettable manner in which control regulations are ing
administered.

Within the past four or five years the administrative machinery has consi-
.derrbly deteriorated.  This fact was admitted even by the hon. the Finance
‘Minister the other day on the floor of this House, that the machinery has proved
-sbeolutely ineflective and is responsible to a certain degree for many of the evils
that exist todoy. 1f that is the admission of the Government Benches and if
-they are not nble to tone up the machinery, the only reasonable course that we
.could think of is to do away with these controls and restore the normal trade
channel. This will naturally mean a death-blow to the black-market as suzh.

So far as the other offence of tax-evasion is concerned, I have full sympathy
4or the objects which the hon. the Mover of this piece of legislation has in view.
But there even the laws do exist. The real difficulty is that while the actual
«culprits are beyond ite clutches, the innocent suffer. The practical remedy is
to improve the ndministrative machinery and not make the law more stringent.
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Pandit Krishna Chandra Sharma (Uttar Pradesh): I appreciate the sentimente
of the learned mover of this RBill, but 1 am sorry I have to submit that this
is & very clumsy way of making laws. Tax evasion and black-marketing are
offenceg faliing in two different categories and they cannob be placed together
in a small Bill like this, Further on the penalty of death and transportation
for life are punishments provided for offences like murder, treason and so on.
They are not punishments ordinarily to be provided for other offences, however
drastic & punishment may be warranted. They are not preventive penalties;
they are deterrent penalties, coupled with an element of revenge. For instance
a murder takes place. There the suitable punishment is death sentence. So
is the case with treason, where there is an element of revenge of the nation
against the accused. So death penalty and penalty of transportation for life
are not to be easily considered and provided for offences like this.

Moreover there are other Acts like the Essential Supplies Act, the Income-
Tax Act and the House Control Act, where suitable punishments.are provid:
ed for the offenders. The purpose of my hon. friend the Mover would be
better served by bringing in suitable amendments in these Acts. That would
be the right way of doing the thing. I do not think it is a proper way of
bringing in offences falling under different categories and club them together
in a Bill like this.

My hon. friend Mr. Das levelled some oriticism against lawyers. I would
respectfully submit that law-making and law-interpreting is a science by itself.
The duty of the layman is to obey the Law and do his job well. It is not fut
him to indulge in matters which he does not understand. Otherwise society
will not work properly.

[MR. DEPUTY-SPEARER in the Chair]

Shri Meeran (Madras): I rise to oppose this Bill not because I am in dis-
agreement with the Mover of the Bill as regards the objecti of it, but because
I am confident that it will not achieve the purpose for which it is sought to
be brought. If today there sre black-marketeers, tax evaders and tax dodgers,
it is because we ure not able to bring home the guilt of the nccused in a cours
of law, not because the law as it stands today is not sufficiently strong or wide
enough to punish the offenders.

8ir, as pointed out by my hou. friend the Deputy Speaker, already there
are & number of statutory provisions for the punishment of the offenders, bué
the difficulty arises because of thé fact that we are not able to prove the offence.
For bringing home the guilt of the accused we require proof in a court of law
and that is absolutely lacking, or is not forthcoming ordinarily in a case of
this kind for various reasons. Therefore, the real cause for the prevalence or
existence of these crimes going undetected or unpunished is due to the facs
that we are not able to bring home the guilt to the accused and to prove satis.
factorily in a court of law that & man has committed an offence.

Supposing, for example, a man offends a law with regard to conirol of
prices—he oharges more than what he is entitled to and does not issue & receipt.
The man who has been over-charged must be prepared to go and givo evidence
in & court of law. 8o the whole trouble with regard to the existence of these
blackmarketeers is due to the fact that we are not able to prove satisfactorily
in a court of law and not because the law by itself as it atands today is not
sufficiently strong enough to punish the offenders. .

So far as matters stand today, T do not think there is any use blaming the
lawyers or anvbody else for not bringing these offenders to book. The lawyers
come in only at a late stage. But in most of these cases, the prosecution fails
for want of evidence. So, if at all anybody is sincere in putting down black-
marketing and tax evasion, he must make it easy for the prosecution to bring
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home the guilt of the accused in a court of law. If I can make & suggestion
at this stage, I would submit that, so long as the existing law makee the
Punishment of the man who offers 4 higher price than what ig fixed as well as
the man who takes the higher price offered slike, it is difficult to banish black-
marketing. Otherwise the giver will not come forward to give evidence against
the man who takes the higher price, Therefore the law must be changed and
the giver of the higher price not made liable to prosecution. Ilf this is done
there will be more evidence forthcoming against the man who sells at a higher
price and the prosecution will succeed in a court of law. I do not think that
enhanced punishment or death sentence is going to solve the problem.

In this connection, as I said once before, the lawyer does not come into
the picture at all. T think my hon. friend Shri B. Das was entirely in the
wrong when he said that the lawyers are responsible for the evasion of the law
by the black-marketeers and tax-dodgers. They are not responsible for that.
The lawyers are there only to see thati the provisions of the law are enforced
properly. With all his forensic skill, even an eminent lawyer cannot deceive
the court consisting of eminent judges. The lawyers only try to place before
the court the relevant provisions of the law. They are a part and parcel of the
judicial system. ’

8hri B, Das: Does my hon. friend know that there are many lawyers who
pocket 50 per cent. of the remission of income-tax snd that 50 per cent. of
the earnings is never shown in the income-tax assessment of such lawyers?

Bhri Meeran: I am sorry I smn not in the know of such things. But if my
friend seems to know more about this sort of thing, I would tell him that if
he gets into the witness-box in a court of law, his testimony will be shattered
in no time. With the materials available to him such things can be said here.
Even irresponsible statements can ba made here. But he will not stand
cross-examination for a minute in a court of law in the witness box if he says
that the lawyers share 50 per cent. or 40 per cent. It is easy to make such
irresponsible and sweeping statements here, There may be people who may
he sharing in the manner suggested by my hon. friend. I do not know that.
But to make a general statement and a sweeping statement that all lawyers
share in the profiteering is, to say the least, not fair to the profession or to the
House, because we are expected to make responsible statements here. I do
vot want to go more into it. Why should lawyers come into the picture at all?

As I was saying, the prosecution in these cases fails because of lack of
evidence. The lawyer comes into the picture only after the charge is framed.
Of course the lawyer will point out that the evidence is not sufficient to con-
vict & person. It is a thing which anybody can do. In all societies the law
should be properly administered. The lawyer is there to see that the law as
it stands is administered fairly, in the sense that a man is not convicted on in-
sufficientt evidence. Now, even if a lawyer tries to deceive the court, the
eminent judges will not be led into his trap.

Mr. Deputy-8peaker: I think the controversy over lawyers need not be
pursued.

Shri Meeran: I will come to the point, Sir. Therefore I would suggest
that.........

Shrimati Durgabal (Madras): The remarks made by the hon. Member Mr.
T, Dag are really sweeping. T think it would be better if the hon. Member
himself clears the position. Tf the hon. Member is 8o much prejudiced against
the profession, why not he ban the profession of lawyers?
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Mr, Deputy-Bpeaker: The hon. Member, Shri Meeran has already said that
the remarks made by Shri B. Das are too sweeping, and irresponsible also.
It is not necessary to pursue the matier. We should not be quarrelling with
any profession in this House.

Shri Meeran: Therefore, as I said, the question of the punishment is not
the thing that matters. We are living in times when even for murders, death
penalty has been abolished in certein countries. There is agitation all over
the world, and even here, that death sentence should not be given even to
murderers, the blackest villains of society. And yet my friend is proposing
that an ordinary man who charges a few pies more for an article should be put
to death or transported for life. It is a very barbarous way of doing things.
We have long passed those days when people who stole had their hands or
fingers cut off and people were agked to put their hands in burning oil for telling
lies. We have passed those barbarous days. Now therefore this attempt to
give death sentence for ordinary tax-dodgers is barbarous if not Draconian.
The root of the remedy lies elsewhere and not in increasing the punishment.

Shri R, K. Ohaudhuri: I consider that the object of this Bill is very good,
in that it tries to emphasise the need for taking effective measures to rid the
country of black-market, corruption, etc. Bub I submit that the principle of it
is entirely wrong. The author of the Bill imagines that by introducing death
sentence he will be able to stop this kind of crime being perpetrated. That
is entirely wrong. Death sentence never has a deterrent effect. In all those
countries where death sentence has been abolished, it has been found by com-
parison that there have been fewer murders, fewer homicides than in the
neighbouring countries where death sentence is still in force.

Shri Bharati (Madras): Which are the countries?

Slu']fl R. K. Ohaudhuri: If T get more time and opportunity I will be able to
give the.........

Shri Bharati: But let us know the names of the countries.

Shri R, K. Ohaudhurl: When I come to that particular question I will be
able to show that. In Europe—Ireland and Switzerland for instance where
death punishment has been abolished,—homicides have become fewer than in
the countries where death punishment is still in vogue.

Dr. Deshmukh (Madhya Pradesh): Where is the guarantee that this is the
only fac;lor that has produced this effect? There might have been many other
factors also.

Shri R. K. haudhuri: In other countries where death sentence is in vogue
the proportion of murders and other offences which bring in the sentence of
death has been increasing. On the other hand, where this death sentence has
been abolished, murder and other offences which involve death sentence have
diminished. That is a clear proof of the fact that death sentence has no deter-
rent effect at all. But, Bir, I must say that my hon. friend is perfectly right
in complaining through thig piece of legislation that the measures whish have
been taken by the Government so far have failed, and therefore in & spirit of
desperation he has come forward with this Bill. My hon, friend Mr. Das said
that the author of this Bill is an apostle of non-violence. But I would only
iike to point out that if this Bill had been in operation three, months earlier
when the sugar muddle wag in its active stage, then half the population of
India would have had to meet their death in gallows. There is no doubt about
that fact, because there are very few persons amongst traders, who sold sugar
or very few persons who used sugar did not commit blackmarketing.

Dr. Deshmukh: In that case, this House would have ceased to exis.



2134 PARLIAMENTARY DEBATES [26Te Mag. 1950
Shrl Deshbandhu Gupta (Delhi); That would have solved the food problem.

8hri R. K. Chaudhuri: That would have solved the food problem to some
extent, but that would not have increased the production of sugar either.

8ir, T do not exactly understand what my hon. friend means by ‘‘gain in
buying'’ things. Does he, by this Bill want that those who buy sugar or any
other comnmodity at a higher price will also be liable to the same penslty? Or
does he .nean that this will not come under the meaning of the word ‘‘gain’’
because these pecple are gaining nothing. They are only buying something
which they need very much, and in order to save life, they buy the thing at a
higher price because it is not available at a lower price. So in order to save
himself or his child or his family, he buys the thing. In that case, does he gain
something ?

An Hon, Member: Hoe gains his life.

8eth Govind Das (Madhya Pradesh): It is also a gain.

Bhri R. K. Ohaudhuri: That means that he wants everybody to die and those
who do not die, they make a profit by living. Is that the meaning which is
underlying this Bill?

Well, 8ir, T have seen about this black-marketing business that there is nov a
single man in India who does not complain of black-msarketing. I have aiwo
found that those who are suspected of black-marketing are more enthusiastic
about this kind of thing and they say that such and such sentence is ubsoiutery
necesssry in order to stop black-marketing. You may go anywhere in Tadia
but you will never find anybody who is supporting black-marketing. But I wanv
to be an exception. I would very much support the cause of black-marketing
under the present context of things, because the supply has been so poor, the
supply has been so ineffective that black-marketeers, I 1nust say, in some
instances, have been found to be saviours of life.

Shri Bharati: Perfectly right.

Bhri R, K. Ohaundhuri: For instance, my child is suffering from fever.
nave to give him rice diet because he is used to rice dies. Go to any ration
shop, the rice you get is actually not rice; it is so full of husk, full of stones and
1t gives such a bad odour that you cannot trust to give it to the patient. In
such & case, you cannot get better quality of rice from an apothecary’s shop
or any other place, and #he doctor advises you to give him good rice as his diet,
How are you going to geb over the difficulty? Where will you be? Are you
prepared to lose your son or daughter or any other near relative, or will you get
rice from the black-market? The black-market comes very handy at that time.

Shrimati Durgabai: Is it good?

Shri B. K. Chaudhuri: In many instances you get the thing you want.
The thing is, you have not got the machinery by which to make commodities
available to the people, to make the necessary commodities available to each
and every one, even to patients. Go to any hospital, you will find that the rice
there is not good, not in ordinary instances. If you go to & Minister’s table,
you may get better rice, occasionally you may get it there, for the black-
merketeer or shop-keeper is a very ingenious fellow. He knows what to supply
and to whora. Half of our hon. Ministers would have been suffaring from ill-
ness if they had been supplied the same quality of rice as everyone else. They
would either not have been alive or would not be in a condition to render service
to the country if the persons who sell these things had sold them impartiaily.

8hri Hanumanthatya (Mysore): Does this remark apply to the hon.
gentleman also? '
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Mr. Deputy-Speaker: Is the hon. Member supposed to be ill now?

Shri R. X. Ohaudhuri: As I said, I want to be an exception and I say black-
marketeerg are not as a rule bad men, because they have come into existence
out of this control system. They would not have been there if the control
:;:zz had not been there. They have come into existence out of the control

Shri Bhlnﬂ Perfectly correct.

, 8hri R. K. Ohaudhuri: And even they who want to make profit, they are.at

times, good and give things to needy persons so that lives may be saved. To
this Government have paid no attention. Government have not taken
meuvsure to see that everybody gets what he wants. 1f Government had done
that then blackmarketeers would not have been there.

Shrimati Durgabal: Will the hon, Member guarantes good supplies at con-
troiled prices if controls are removed?

Shri R. K. Chaudhuri: There may, of course, be for & time an increase in
prices, but this will afterwards adjust itself and then we shall get things. The
same quantity of food is there. If the quantity of food increases, then you geb
more and if there is a decresse, then you get less. If there ig no control, and
if ordinary trade channels are allowed to operate, the profiteer may make a
higher rate of profit than he is actually muking now. They are making lower
rates of profit now. If controls are removed, after a short time, you will get
things atl: better prices. Now, what is happening? 'L'ney are selling at low
prices to some persons, at the controlled prices to some persons and some things
are kept back for which they are getting higher prices. On the whole their
profit is the same or less than what it would have been if the control system had
not been there.

Shrimati Durgabai: Why were vou driven to the neeessity of imposing
controls?

8hri R. K. Chaudhuri: T cannot go into that now. In 1043 the Government
wanted a set of people who would help them in war. They wanted to give
rations to those who were working in the Military Departmeut and other
workers who were working in their fuctories. Therefore they wanted the control
system in order to take away fond from the ordinary people and give that to
‘their workers during thz war. Now such necessity does not cxist. In fact
after the war, the control should have automatically disappeared. I do not
know why it is continuing. I believe Ivof, Shah will agree with me and will
agree o withdraw this Bill forthwith if Government can give assurance that
tha contol will be done away with within o reasonable time.

Shri Hannmanthalya: We ought to be really grateful to Prof. Shah for having
brought this Bill. It is not that the rest of the House is not in agreement
with him. Even the Finance Minister who spoke for the Government was in
ayreement with the principles of the Bill. The difficulty is now not so much
in regard to our attitude towards blackmarketeers and tex-dodgers, as it is one
of effectively booking them and stopping the evil. It is a question of our ad-
ministrative machinery being equal to the task. As Prof. Shah said before we
became independent, we were erying hoarse against blackmarkef and corruption.
Of courss, those leaders who have assumed responsibility for the administration,
at any rate. have stopped that cry but the rest of uy are continuing that cry.
For the last 24 years we have been running the Government and we bave not
stopped blackmarketing and corruption. As was pointed out by my hon.
friend from Assam, the reason reslly is the existence of these controls. As
long as there are controls, there are bound to be blackmarketeers. To the re-
moval of controls the Government does not ugree and many éther people also
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do not agree. They agree that once controls are removed, I_n-ices would go
high, articles would be hoarded and consequently there will be hunger,
starvation and deaths.

I would ask the Finance Minister whether he would not agree with my
reasoning. There was the question of nationalization of industries. The Deputy
Prime Minister once said that as Government has not got either the personnel
nor machinery to nationalise industries and run them efficiently, they cannot
uudertake it. Let me argue likewise. For two years we have not been able
to put down blackmarketing. Have we not then failed in running the system
of controls? 1f we failed to nationalise industries because of want of raacninery
and personnel required, it equally follows that we have utterly failed in running
this system of controls honestly and efficiently. Let us admit this guilt and
remove the controls. No doubt there will be some trouble; but we have to face
it. Ultimately there wiil come a time when things will come to normaley.
Meanwhile Government must make up its mind to deal mercilessly with those
people who cause the present situation. The trouble with the present Gov-
ernments—whether at the Centre or in the States—is they have not been able
to look at the blackmarketeers with strict abhorrence. They are almost hob-
nobbing with them. Out of the 1365 cases brought before the Investigation
Commission, how many are top industrialists, I would like to know from the
Finance Minister. He was telling us that we must adopt measures to make
them socially odius in the eyes of the society. How many of these people
whose cases are pending before the Commission are high up in Government’s
favour? How many of them are in Commissions or Committees? How many
of them are giving parties to the various Ministers and Government officials?
How many of them are moving on terms of equality with the biggest of our
politicians and administrators? Have we renlly shown the way in which we
must treat them so as to make their profession n disgrace in the eyes of the
public? Wu have not done that. On the other hand the biggest black-market-
eers are the people in high favour with the Governments. It is alleged that
they have their representatives even in the Cabinet. This is the psychology
which the Government is not prepared to face. They, no doubb, want to deal
with the smaller fry, depriving them of some memberships of small Committees,
Justiceships of the Peace and things of that kind whereas they connive at bosses
of the blackmarket. Take the sugar magnates.  Thess are the people who are
high up in Government favour. If we really want to stop blackmarketing, many
of these people should not be allowed to be your friends. Many speakers were
discussing the legal difficulties, the difficulties of proof, the delay that is in-
vclved in the trial of offenders against law. This judicial svstem which you
have been following and which you have borrowed from England is not suited
to our sociel conditions.

8hri B. Das: This is my point also.

8hri Hanumanthalya: The system is making the people the best dodgers of
truth. I have seen many a witness who will be prepared to say the truth out-
side the Court precincts, adopting, as soon as he steps into the Court, a differend
attitude and having no compunction to tell lies. The courts of law in India
have become battlegrounds of wits. There it is not a question of justice being
done or rendered. Having seen that this judicial system is encouraging this
psychology of falsehood, and is not able to bring offenders to book speedily and
affectively, we ought to wake up and see if we canhot reform this system so as
to make people behave well. Unless we reform this judicial system in s way
that will make truth triumph, we will not be able to book blackmarketeers or
put down corruption.
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In his Bill Prof. Shah may not have included all the provisions necessary
to bring the offenders to book. But the Finance Minister who proposes to bring
meusures to deal with the tax-dodgers us well as bluckmarketeers, must pay &
good deal of thought as to how best to bring the offenders to book. The usual
course of trial that we are now following does not answer the purpose.

If we depend upon it, whatever the law you frame, it will not be able to
fulfil the expectations of this House. We must devise some summary methods
to deal with this abnormal and unprecedented situation. Unless we are able
to tighten up the procedure, even if it works hardship in some cases, we will
not be able to mend matters. I would urge upon the hon. the Finance Minister
to deviate somewhat from the ordinary, usual course of trial and devise means
to deal with these cases effectively and speedily. Of course, there is the
famous saying that it is far better to let off ten criminals than to punish one
innocent man. This originated in a different set of circumstances and under
ditferent social conditions in England. In those days the King was very des-
potic. They used to punish people arbitrarily. Therefore this judicial principle
was evolved that everybody must be presumed to be innocent unless he is
proved to be guilty. But here is a situation, as my hon. friend from Assam,
Mr. R. K. Chaudhuri, was elaborating, blackmarketeers have become almost
hslf of th: population. How can you apply that legal maxim here? When-
ever there is a blackmarketing case, we must begin with the presumption that
the man is guilty, and il is the accused who should prove his innoocence.

Then, there is the question of Government machinery. Mahatma Gandhi
aimed at changing the system of administration during the last quarter of &
century. If the ideal of independence attracted us, it is not so much because
we were enamoured of & few people at the top being replaced by our leaders,
but it wus because we wanted to have a change of system. In r»gard to this
matter we must admit thati we have failed woefully. We are carrying on the
same old system of administration. What is more we are giving it an added
prestige. We must see to it that a change of system is effected. It will be very
ensy to ask how to effect it. That ig the queslion of questions. If, as Prof.
Shah, wanted, a Select Committee is appointed, they can go into the question.
It is not very easy to suggest alternative methods. I would even urge that the
Governmenti should appoint a Commission, if necessary, to examine thig question,
as also the question of devising a judicial system which will be in accord wish
our social conditions and which would consequently be asble to put down many
of these evils. We should effect a change in the system of administration which
will make it more efficient and truthful, so that our people may have happier
conditions to live in.

The House adjourned for Lunch till Half Past Two of the Clocl.
The House re-assembled after Lunch at Half Past Two of the Clock.

[MR. DEPUTY-SPEARER in the Chair.]

Dr, Deshmukh: I have no doubt that many Members of this House sympa-
thise and would even like to support in principle the measure that has been
brought forward by my hon. friend Prof. Shah. The importance of the subject
has already been explained by many hon. Members of this House and there is
no doubt whatever that every one here is concerned with the subject matter of
the Bill. My hon. friend Mr. Rohini Kumar Chaudhuri has also stated the view
that therc is hardly anybody who likes blackmarketing or profiteering. Every-
body condemns it and yet many indulge in it. Therefore, I think it is correcd
to say that the House hag been given by Prof. Shah a splendid opportunity of
expressing itself and bringing to the notice of Government the urgency of tackl-
ing this problem. Whether it is this Bill by means of which it will be possible
to do so is a serious question that could be asked and I shall deal with it a little



2188 PARTLIAMENTARY DEBATES [257H Mar. 1950
[Dr. Deshmukh]

later. But the faet of the matter is that this question is nobt being tackled in
the way it should be and with all the earnestness that the question demands. It
is from that point of view that 1 would like to invite the attention of Govern-
ment however thin the Treasury Benches may be and however in attentive the
hon. Finance Minister, who is the sole representative of the Cabinet under the
preseut circumstances here, may be. (Hear, hear).

The-general grievance of the people in India is that blackmarketing is not
being seriously tackled, that although verbal condemnations are made and
threats administered, nothing serious is even being attempted. So far as tax
€vasion also is concerned, the measures adopted by Government are half-hearted
ond the results achieved are absolutely disproportionate to the extent to which
the evil is rampant. From these points of view, I think my hon. friend Prof.
Shah has obliged this House and the country by bringing in this Bill before the
House and giving us an opportunity of impressing upon Government the urgency
of tackling the issiie. Unless this questiun is rightly tackled, the situation s not
likely to be different from what it is. Of course, there are two sides to the
question and I fully realise that the black-marketer cannot be blamed slone
because there are people who are prepared to go to them at the slightest possible
excuse. Bo far as tax evasion is concerned, the evil is not necessarily confined
to the so-called capitalists. It is an evil of which many professions and many
other people would probably be found as guilty as the so-called capitalists. But,
none-the-less, for the betterment of our nation and for the improvement of our
degraded morals, it is very necessary thati something should be attempted by
tovernment. Although, in my opinion, the assurance given by the hon. Finance
Minister was not so square and genuine as it should have been, I think it is
very necessary that there should be no quarter given to blackmarketing, pro-
fiteering or tax evasion in any way. 1f Prof. Shah’s Bill goes too far, if iti does
not properly distinguish between one case and another and if it is of a sweeping
uoture, if there are no definitions and criteria laid down, even so, T would like
that some legislation or some other means ought to be found by which we would
be able to stop these practices. T have heard that our Chicf Minister from
Jammu and Kashmir has had an easy remedy to stop all these things. T do not
know how far effective it has actually been. The reports that I have heard might
be correct or might be incorrect. 1 wags told that by the simple process of flog-
ging half a dozen black-marketeers, he has been able to exercise effective control
‘over blackmarketing in his State.

8hri Tyagi (Uttar Pradesh): Do you think the process is simple?

Dr. Deshmukh: The process may be complicated; but we are tackling so
many complicated problems here that I do not think an attempt in this direction
is not worth making. Some hon. Members were sorry to find that we are re-
turning to barburic days in inflicting such heavy punishments for such offences.
1 personally think, Sir, if we want civilisation to survive, some kind of barbariam
muy have tc be tolerated; becnuse the barbarism out of which blackmarketing
and tex evasion spreads is of a graver, worse and more condernnable nature than
the punishment that has been suggested by Prof. Shah. From that point of
view, T see no reason why there should not be a very exemplary punishment in-
ficted on these people who have made it their business day in and day out to
indulge in these anti-social activities.

Of course, if we accept this Bill ay it is, there will be grave difficulties. If
we analyse the clauses in the Bill) it will have to be admitted that this Pill in
tha shape in which it has been put by Prof. Shah. is not worthy of being éent
to the Belect Committee. From that point of view, T am 'atraid I cannot
support the jproposal.  Bir, I also doubt the efficacy of miere legislation. I
tully agree thatt by merely making the law, we would not be able to remove the
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evil. We have got so many laws which are honoured more in their breach than
in their observance. There are so many Ordirances, Rules and Regulations
‘and other things and because of the inefficiency of the present administration,
80 many evils are rampant which, ordinarily, there should not be. I for one
oapnot Bee the wisdom of merely putting some penal clauses in 5 Bill and
pessing it in this House ard then leaving it absolutely unattended. Experience
®0 far ag the working of the Police Departments and the administration of law
and order are concerned show that there is a sort of apathy not only on the
part of the police only, but of the public also and if the signs continue what
they are it will probably be our sad experience that in a short time crime in
India will be much more rampant than it has been. There is no fun in merely
increasing the penal laws in the Jand. What is wanted is more effective con-
trol and a more prudent administration. It is from that point of view that I
do not find myself in agreement with Prof. Shah that this Bill need be pushed
through and passed by this House. If the Bill were to he passed it would have
to be completely remodelled. We will have to define. in the first instance.
what blackmarketing is, what excess price is and the various cther terms
used. They will have to be defined with great care and caution. Prof. S8hah
0ot being a lawyer and probably nott getting any legal assistance free of charge,
was not able to bring before the House a more carefully thought-out and care-
fully worded Bill.

An Hon. Member: The Sclect Committee will do that,

Dr. Dethmukh: I am not prepared to blame him. Probably if he approached
the Legislative Department they mightt be able to frame a proper Bill and give
it to him. If he is obliged to that extent by the Law Ministry he would be
able to substitute his drastic Bill, where the death punishment will be awarded
to 2 man who will sell a match box for one snna as alse to a man who will make
lakhs of rupees by mixing white oil with something else and selling it as exor-
“bitant prices by a better one. This is too sweeping a measure and the Bill as
“framed, I regret to say, is not one which can be sent to the Select Committee.
But I would very much like that the House should have an opportunity of
considering a more effective measure and also to decide what punishment should
be awarded for what particular offence.

There has been a prolonged discussion on the subject and I do not wish to
take more of the time of the House. 1 accept the principle that remedies must
be thought out if this administration would like to have some credit for the
improvement of the morals of the people and from that point of view the Cabined
ought to exercise its mind to a greater extent than it has done so far. People

_are Eetting somewhat despondent and even suspecting the motives of Govern-
~ment. One of the hon. Members of this House openly alleged that the Cabinet
works on the advice of people who live and thrive by blackmarketing, that
mostly their advisers are contined to such people, und that they have often heen
attending and accepting parties along with Members of this House—parties
‘given by persons who are known for such methods of théir livelihood and ways
“of business. If Government wishes to care for publie opinion I think it is high
time they really shook off their present sluggishness and came forwurd with
some measures by which it will be possible to put an end to both these evils.

. Bo far as tax evasion is concerned it is a4 common complaint that cfforts are
"being made to arrive at some compromises. This is the worst thing that can
be attempted in this sphere. Not only do T complain but people who ure capita-
lists have said thab if you suggest these compromises. giving these people
certain concessions ‘in the hope and with the object of obtaining some payments,
‘where is the incentive for a man who honestly pays his tax. You are penalis-
ing honesty by trying to compromise with one whom you are not in a position
“for various reasons to catch hold of and after catching vou are inclined to let
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him off with & compromise. From thig point of view also I would like very
strongly to urge that this Bill should be altered. If we are really serious asbout
tax evasion being checked, we must deal severely wherever the offence is detect-
«d. There is no use trying to compromise with such people, for then it would

be in Mahatmaji's words ‘tainted money’. The less We get such money the better
it would be.

Seth Govind Das: I beg to move.
‘‘That the gnestion be put.”

Mr. Deputy-Speaker: The question is:
“That the question be put.”

The motion was negatived.

8hri D. D. Pant (Uttar Pradesh): We are all in this House very much oblig-
ed to Prof. S8hah for bringing this Bill, because it has succeeded in drawing the
pointed attention of the Government to the necessity of taking measures to pui
down black-marketing and tax evasion. My submission is that bringing in such
Bills and merely enacting penal laws will not put down these evils. We musé
go to the very root of the problem and T hope when the learned Finance Minister
drawg up his Bill he will take these things into his consideration. After all by
killing a few mosquitoes that we happen to catch, when they are biting us,
we cannot exterminate their brood. We have to exterminate the conditions.
which breed these mosquitoes. So long as dirty ponds exist the mosquitoes

will breed. 8o long as the present conditions of our society remained there will
always be black-marketeers.

The other day the Finance Minister said that he had made certain conces-
sions in favour of industrialists, whereby he hoped that they will invest more
money in industries. But does the Finance Minister seriously believe that there
are any industrialists in India? JIf there were I would bave certainly gone to
support them to the farthest extent. But what we have got in India are money-
grabbers and not industrialists. If there were industrialists like Ford or those
people who have in foreign countries produced plenty and have even succeeded
in supplying motor cars to their labourers, we would have supported them by
all means. But in India capitalism is in a degenerated form. I em not againsy
capitalisam where it is genuine. For instance, in England and America
capitalism has achieved a lot of wealth and many other things. But so far as
we are concerned there are no capitalists in India: there are only money-grabbera

and when the question of grabbing money comes, everybody wants to grab as
much as he can.

The Finance Minister the other day, while referring to me, said that he did
not know what I was doing when I was not legislating in this House. I may
tell him that I am a lawyer and in this profession every lawyer, so far as the
natural law of demand and supply freely operates, would charge as much fees
as he could from his clients. That is money grabbing. Even a handsome girl
would not like to marry a poor man even if he possessed good health and good
looks. She will go in for the rich man’s son even if he is ugly to look at. That
is black-marketing in beauty. This black-marketing is on acoount of the condi-
tions that make black-marketing possible. 8o long as you have those conditions,
so long ss you honour moneyed people, so long as you visit the house of raoneyed
people and so long as you seek the advice of moneyed people everybody would
like to grab as much money as he could. The root cause of it all is the worship
of money and unless this psychology is destroyed I say thati it is nob possible
to destroy black-marketing. For that you will have to evolve a cooperative
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cornmonwealth where every able-bodied man will have to work to produce wealth
for the sake of society. When you do that there will be so much wealth that
nobody would indulge in blackmarketing, for things will be available in abund-
ance. If these capitalists are given power to control the air they will try black-
marketing even in that and even for breathing the air they will charge black-
market rates, if they are given the contracte for the supply of air. The basio
conditions should be corrected and unless we create a classless society it is not
possible to stop this blackmarketing. For the time being if anybody talks of
a classless society he is considered to be a Communist and it is said that he has
been inspired by Russia. My submisgion is that we want neither Capitalism:
nor Communism. Let us bury both as deeply as we can. We want simple
humanism as preached by Mahatma Gandhi, that man should live like man and
nou be exploited either in the name of society or for private well-being. That
is what we want and that can only be obtained when we have this classless
society, when the Government ceases to encourage capitalists, to give protec-
tion to the industrialists who in the name of manufacturing things are merely
assembling parts here and raising the prices of things that can be cheaply im-
ported from outside. We have nc enmity with America or with the industrialiste
of any country. If they can manufacture a thing better and supply it to us
cheaper, we will certainly have it from dhem. And we would supply to them
those things that we can create better than others. India is rich in the domain
of art. We can supply to the foreigners whuatever we can give them at a cheap
rate and they will be ready to exchange their goods with ours. Put the principle
is this that so long as you borrow the system of capitalism—because the British
people make money or develop their industries by the institution of money
you also imitate and ape them—jyou cannot achieve this thing. I think whab
Hinduism was in the field of religion, capitalism represents in economics.
Hirduism was genuine in India, up till now it has lived. England lives on
capitalism and Russia on Communism because they are indigenous to those
countries. I.el us have a form of humanism as propagated by Mahatma Gandht
in this country. So long as it is not done the resuly of all your ways and means
and the enactment of these penal laws will only be that the poor people will
bo harassed and the rich people always get out of your hands. I know from
my personal experience as a lawyer that many people who committed murders
were let off from the gallows as they were able to engage intelligent lawyers
or bribe the prosecution witnesses. 8o, it iz not possible to catech hold of these
big bugs. What we will do will be only to harass the poor people who are
indulging in blackmarketing because they have no other profession. They have
nothing else to do and they have to keep their body and soul together. By
selling a matah box for one anna, if they can sell ten match boxes and make five
annas, that is just enough to keep them alive. The nolice will catch hold of
these people and send them {o jail. But where the rich people are concerned
they cannot catch hold of them, because the whole thing is controlled at pre-
sent by money, and money is in the hands of the rich people. They can
corrupt any official. Every lock has a golden key to it. Evervbody can be
purchased so long as the temptation is there. They will put forward any tempts-
tion. The learned professor is trying to save humanity from the black-
marketeers. My submission is that these penal laws will only harass these poor
people whom he wants to save, and the big bugs will get off freely. Who
does not know that they made tons of money during and ufter the
war? On the one hand they were subsoribing to the purse of Vanatma
Gandhi and on the other they were freely black-marketing. Every-
body knows that. It is within the knowledge of all. Otherwise how hove
they grown rich within such a short time. Like the wolf that has
tasted blood they want to follow the same path by provoking another
war and make cheap money. They cannot be controlled in this way.
I hope that the Finance Minister would try to change the structure of the
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society in such & manner that money ceases to confer any distinction and only
real hard and honest work does, and that instead of visiting the rich and enjoying
their parties the members of Government would visit the poor and share
the simple meals of the poor but honest people. When they confer that dis-
tinction on them and when the rich know that the poor man also can exercise
influernice over the State, then the temptation of money will go away and in this
way we will be able to control blackmarketing. The Finance Minister is a very
intelligent man and if he wants he has got the power in his hands and by one
stroke of pen he can change the structure of the society. If he had tried to make
his Budget in g very different way, as T still believe he could, I think he could
<change it. He is a student of econormics. So, fortunately, 1 have also been.
1 have read under a distinguished professor of economics, Prof. Jevens. I
took my post-graduate degree under him. He wanted me to join the University,
but in order to have freedom I took to the profession of law. Sir, if he wants
he can do it and T hope he will try to root out the basic causes of hlackmarketing
and of evasion of Income-tax, that is, he will see that those people who pile up
money by blackmarketing are treated as a disgrace to society. Nobody should
respect them and they are treateq as social lepers. T hope he will gradually
come to believe what Proudhon said, ‘‘Thst property is theft and that all pro-
perty owners are robbers.”” Then they will tremble in their shoes and they
will not indulge in blackmarketing and will really respect honest labour.

o qmey q: AW A TV FEAT AT, IAHT GG §O W AT g owé wg qH A
oy & fes gow 7 &7 | F gARaT g 6 99 7 1o 39 A% % A€ &Y awan, a7 aF
fF e o aF AqgATATd, W & awEE, 79 F7 a3 Y &Y gor S g qHar
2 | gAY Fefrend) ag € fF 9  gATE e R AT Y e e §, aw ¥ g
F reafawar ® B FT AXTAT &Y TTE I57 1 HHAT 37 8, AT g7 T FY ATAR
&t & wifrw 7 A 5 D fradt mgd AR frad faeqa @) g g A @
X TS 7gS TEHeH (incomo-tax) Fr M HH A F qX & 7w gr9w (House)
¥ gm gk oY, 9q gwg §7 fraga frar a1 fe ag @Ay g4y $5 g€ @ a7 g7 ey
& w70 o) OF § f oY aga & smefaal Y aifi & a1z 9 1 3@ fod aga arseT &) AT
T S AY 9 waE< A fF a3 uF &% w2 (slate) ¥ WA A7 eI A A
ST TR T GF | I GHY T G & TgT § AAATT qEeq 377 GHAS 4 {5 19 a0
#Y T T IH Y TR ATS S A fgwmEd FET AR I9F a gl s@T €
AR #g uF fare & Fvea ara qAe Iy 6 | o 9 & 2@dr g B ag ¥ qaeq aT g
¥ o &, a1 AT Arqor 3 § A IAHT W7 7 rar & ¥ g dvg ¥¥d (Tax dodgers)
1 W ¥z mifeat €, d A arArd F& @) wy Tifsar € e gaad w03 § v Faw
TET A § XA FT IR EY AT | qZ @ IA H Hifww A8 @ fF a8 F A<
& ag A BrEr g AT § g wAR WA gaAT , 7K aF qg A fwmer Ar@wm, Iq 4Aq
aF WOy =uT & § gwar | Arowy arx gnn O frg gag gk srew fafrex g
(Prime Minisier) swd%1 (Ameorica) T, Sa¥ TF fa¥ 8% IR I&
tfear et (All India Radio ) & uF wrawr wresre (broadcast) fear
97 | I WY § qZET AT F ATAARAr K7 goF 47 3@ | 37 949 IFA 3w § Afe
¥\ &te e fiF St S1r srqar saay foTrd go 43 @, 2 ¥ 3T, A% dew AR &,
& ga¥ srfres e § fie ag o A adtar afcfeafy € s 7 ced go @ @ foar
B ¥ ¢, 9% e ¥ & A IqET 9@ q@er & @ wAAR= (governmont)
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IAE qTa TAT &7 a@iy FA, A6 AR A 6 T ¥ AT WA KT q | A
g fr o Wafios N s 6 7T R &, g AW aw weAw fafredr
(Finance Ministry) g amr &7 fresg a8 %% a# s oY smaw 98 99 wmwor
R e ¥ fF, IqY 941 FT o o A7 | fafredy @ € i o @, foredy o
I IW AN FT FgaTs Qfr § ofara ¥ a6y R qord ¥w & g N a7 Foy
g &, ag W iy S g, Uy A FT YA &Y GHAT | qTAT FrgA g fafredr
W T Y T TE #9150 ag wr frew w00, 1€ wow (rules) s @y 9w
q &7 feroqut ey & wE T A arrafty Fard oy | o A agx YR ol d
R ey afcorrr a2 a Y ag=et | & ag awwar g e €@ TER faees ¥ v ol @
FAT | T AOF AR g E o dwar € @, 9ed gy w@erEr T fe gRfeie
#Wrae (Investigation Commission) & & i 7z 7@ & fodt g€ dxdmmr
(taxation) ¥ arg e &1 qar wwmaT | T IR WA fafre @
(Minister of Finance ) ¥ ag ge1 ara fF frear swar SER age frar Ay
g SN S T ¥ Afew W 3 TG a9 and afer Iad oft s e
A 9T N @ AT A L, (¢ W F F09 @ Forawr ond 7g & arr 373 wrewr =@
¥ afew sefraw a=9a 7 g€
T[AIGA T e ¥ feo ¥,
Y T &Y T FAC A fAwoT |

" 4 for wafiee a9 faar T g arer F031 T e I I AR Jwar fY s
v 1 e afcomw a9 gam | ¥ g9 aF faar T o & e 9T et ave.
guw ¥ A gt 9% fAer Fa@ g a1 15w 9T, T W A §m e et o
HY % aYS FT 9% | HW & fod sman gwe & 0 § 5 aga woar agw @ @, e
3T (cases) gAY & g TFS AT, T @ qWT TF FT A q9@t § ITF AN
qX A 7EY qAFAT 9% 6 S @ W 1 e fol & g ama ama
d ag a9waT g fF SR W 5 A g¥ qreafaswar #1 gfe & faere v e gg @ Ay
Tiferw #3& fs o a<g goe 99 aumy @i #1 QU F@aeraT Ao § 98> 3T w7 A
TEY 3 4 3 AW F FHI 7 @A IR 4, qgt aF fF raA o gfaare ad go 4,
IA qEE! gHA aaeH faar, amra € Ag) fTar afer 9 Zua uF e & aqv 9%
d31 foar g} okl & A9AY gAHT #Y AR IT A F gy A &7 & A w7 Ay Ay
f T FT GFQ A1 IGY AW KT FIT STA AT | FF qF AT 0T TFIEAT WY
afwT #3421 & Iwad (Members of the Working Committee) #1% Far w<d
4, % ardd (orders) ¥ afF s¥Er & Tra<d A7 ¥ 9, foed amdd & wvdy Ot
(lathi charge) g & a8 9 o 33X 7= T a3 gud, N AW oF R awER
& 1ol 9T 9o 4 #1< 7 g FQ @ 5 gw swe aa<y (loyal servants)d &
fed gmr v e gaew A AT ¥ aER F g g # Ay 7T &, 9 At
®1 g7, T QU FT % 6T & Tg S wHEwe § 98 gU &, faw oY gk N g Ay
9, 3% OF FEET AT feqr ang A% 9 ag < fxar fe oo s gre 7 A -
17 ) AR @Y &Y | AL T TE F G0 &, A gH g WY 9av § 6 9% A 37
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(s Zwrwey ]
S e § ¥ gy & ford w1 v o W, o o o @ fe g I @i
Y A oTew & qu § e I & faA) § safe v 259 7 0 @ AP FT qAqw
oo 1 fr % a2 el & ford v a1 e Qe a1, faw @i A S AW
[ &7, TR A, I S FY g OF 747 A A FA & ford w1 F ag @w-
w § 5 ag ux aga a9 = € 1 OF Al 7 oifeeam A aeafawar w1 aqq fear
¢ | fre 3 fros et § 7 0¥ w ST § w1 fF qw ofeea w1 frafo 533 F
9T fer sEY | g, AR & fod S &% faw A oW g € ag 9 aaa | e
¥ gUAE AT # ey A& A | 77 IF I F0w g A7 7 FH A A@WHAr
g | & g g 6 oot A A Qe T awar g froaa ¥ A wr A Ay,
freeaT d%TC 27 § AT gAY AR 7 AT T T A0 Wy wfery A8 ¥ v gw 39
98 FY forY 7T ¥ ¥ A gort (Industry) & sTarasd & 1 g9 AT AT qT
BT T WG9 T TN B A1 7 A9 qg FUST G947 37 ¥ HTH A0 AT T
T qd ¥ WY A7y gAY 99 IR AT A Y qW AGS FL qFA 9 | QL 7 q19 ¢ o g @ woaw
v &g § we T, AR frge afedl § e Y war | 93T g8 aw Aeeg  (share
markets) ¥ Iuw-guw F¥ 7 Y 747 | T w7 9form & fr sror wre fafre a@
¥ a7 g A § AT Y TIAT AgR AEY ATQT, A FT@E § ST E T G B FA
# age a1 € | foaaT Taar 9gS SFT 9T 97 e Iqr Y AEY § e o ofr e
wréA  fafre aga @l £ faearg & 3% 98 a1 978 qar I3 fF ol aF |
dwi (Banks ) ® Tour @3 €, &% (Black) #1 Tt 3% ¥ @ § R S @
FYT HA § | ITHT A TTAT AFTL TIT AT & | IF T FIE T7hH 9 gH TG & 657 | IR
T 39 ST F1 W & FTW T &0 FA ¢ | AT | qg UF oar faeuw afws (Vicious
circle) an mar g {5 g a3 fam sewor afi 1 & 1 # ag g § fr sq g
a1 7T € 19 fF g €W VAR ® 7 9%y §U o) FIW IIW AR S F AT F, IR0 F
sreres (Morals) #1 3ar #37 it Fiftw #3 &K OF o+t g9 9 37 S § qfYrs
%% fif foremT gar ga T g O € 99 w99 A1 I1feR F, g A QA agdy
¥ 53X fif oo freea @ aweaT fae | I @R #1 W 99 FT 99 I T 29
N w7 § @k | 30 fazame & 5 faom T gw et sfaew ora s@
TFY § T THIT ¥ g I TE AU G F AF § | T FTA G w7 AV 34
T GWIT, T & AW § | q9E A XF AT FY griaqw v fe@m g oo w0 a9 Ag
£ fr 30 &7 N T XTI @ 5@ W 6 F 920 8) 1 AW F grwm Fraw AR w
(Programmes) € ag T94 #7 FH! FY a9 ¥ a= @ @ &, Foa & J=r (wel-
fare) ¥ ag 7wy w a1 @ & ) o ww v ot gw gw g wvan A frwwar @
At g9 W g TS F1 w0 | afz @ @ & qrg qopat ag wawa @ & s we
¥ B WY o A g € & wvé Aoy A € g 9w ol & faae astak
N AR s g T e N IT@ L R EA gzl ¢
mmﬁﬁmwﬁwﬂhm&mﬁmﬁﬁ,waﬁa%mﬁm
& R W a7 fry o e S Fraw A and AR avar age w33 AT 9T
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T vt &t 9@ 3 W aga o Y gwar a7 | N faw gk wraw Qe dw g A
T fear g St fin 3 oo ey Afgelt gare ol & wer ¢ ag awve F v faeqa
2 % 3R @ A ) g o a7 AT Fpraqd AT N AF fF T AT E N e
wréz ( Black market) #Ywg & Y oy & oY fas & oy v€ a7 (Definition)
T B TS A EA A QAT A, AT AT T BT N € ¥ a7 7Y §) waq
T FY frd qT 3 Aqar &7 w1 A FaF E AN qwe Y gy NE G ST WA &
FOEA S &9 9T 4G FTA $Y SO T %7 wiferg 7 08 § | frgrs & o o< g
1 & AHfd | 7 79w O & g Ig § e wrw Afod R sosr o dfafer &
¥dw (Penicillin injection) & arad frdt srfia & fod oY gy AT & woza
& A Ag TR e & fyRr AgF @ I Y O 730 A7 £ TA A q7Afg w7
3% Fiua afww 7 & a1 fog A 9 S FFTIGMN A7 797§ Wigg wW@?
qw a1 ag § fr Ot st dar 17 9T FRad sy o g@ g AT ¥ ax qer §

@ ol g% & o ot grea dar Y Tt & IaFT T gA HeAAT T $L AY Iaw 74 qg
1 o g7 S gk A F R

R UF I HR T § AR A A 5§ qUedl # d@ w3 Y maddz a7
forat PRy € a4 IT% TAAAE 7 a1 ALY 4T | TR ;AT A0y e sdF  AR-
¥ Fg § Foa 4, A 7 Qar 77 § £ Freendl ¥ oF N 19 & A ww a6 g
BR gFMIRl 7% qgadt § ag frad € gt & qaed § a1 wf oz 99 F 9 S
A G FA #1797 7gS FQ § | X FRavdt 7 € swar (Source) 9T Iaw Wy
Afa® AR T q7 IR ST gFAIC 7T FT IX #2719  (control) #vx a7 &«
FFaT ¢ | 9% fod gg TR FA e g2 aF faeva € gq aow O vaddz W s
27 %1 yew@ & | faae & qx o defas o 8 ey (Vegetable Ghee In-
dustry) &1 Y& Afed | 0F 7T TAAAT F wrfew € @ ¥ @R NEwa
(Production) Y& Ia% fod swawr fFar aar g | ag Y @fga d fr a3 w3
Fraa § wrer oA fad Awefaw ff & o xw axg FADS ¥ Tw o oy
grovg gl aw g do & &iefas @t asar & ved fod A Smr qw
TG F AT | TAAqeE qrAdt § R fag fa 9ad @ #Y Srar gl B Y37 faw
ag grrtas S1Ed (Economic price) 4t | 3@ aw-wreseAz & &% (Ground-
nut oil) %1 7% ¥ (Rate) a1 1 38% X JawT A9 a7 % AT | TR EAK
R 7 IEH P TR AT AT IMfe N fwg aarf | v Az o
Fawdt 6 g9 5F1 ¥ 99 7g T #fas (Raw material) 8 e iz o <t
# o< fsfree sttewe (Finished products) # s wéc st § &y O amd
- JT9 7€ ¥ gwA | a8 grea weq (Cotton) #t § 1 warw # #1f fvwer v
£ 3f w98 & e aw i 7T 7 1 QY grea 7 fl § fod darar awT AT |y
gouT QY aA € ? ag wfex § fr ol woefgafeer  (Inustrialist) ot am
ey d2rav, T gwar § 9 fin I9% fod darare agrd F wTw ), Sa® fod duraTe
TG TR €T T G 1 0T IO F qF A I Jawor ek oy @ed ) e A ow
gwq w14 =™ (planned) &7 & 7 ¥ wqr § 1 W afcnw ag ¢ fis ag goeat
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[ dwamy 1)
dxr g1t § 1 ¥ a<g grwdre (Transport) 9 9 qrafat &arg f § 994 AT-
@i far Y & 1 o et i § o o > & qEd Frd A o w1 SRR
* a1 o< et %1 3 & i Rl ¥ 82 o Mo & 9ES X A@ ASWE AT W6
w1 BT & A el § areg 7R o A wWd A9 q%AT € | AT A weAr
wEE @ A 5 O W AT T G I 7R A & [ 9 g war §, av
e ST ST & §F wFF § @ firaR Al aF ag gred qgd 1 AT Ewdr &)
Az & f T4 Q9T A TR TET ¥ 9 F 99 o1 W § | faw ¥ AR A
TPIATA | A BT @A TATE IAXT GAAA ) P T A ¢ ag TR § e
YA AT § | AR I T TETAA] § AT F TG a9 g | famewe @ awat
T EIAT AFAT NS K A 7 g |

o AT g swd fafredr (Commerce Ministry) Y fifa g amor
3o Hro tmo (0.G.L.) 7 & fowd ark qow & fadel #rer s wX amaw )
% & 4% & & faeswt o a8 @rar & v fored are we s gem & ag sad
1T FEEAT LEFT § | T FFR A F¢1w (control) wwrd o @ &1 Y Al FT
qfcorryy & Faredy fF arrer R  woelt et G § Wi R ¥ qUEt SwEHw aw g
7Y &Y T I qF Ig rOd QN | T GG FT KT G4 07 9 AT 7 gow FF g
QI Y FTEAT MEA §, TTHT FTEA FY Fferw W wX | & qwewn g 0w o Gur awg
et & fF &R W g OF JfR A OF A< s A fF ag waaer e A -
¥z WY WOGA FA F AT F 7 FT g DY § g7 & F @ R F A qwm
£ AT KW A AN Y, ITH ST § AT 7Y, 34 G § afw Y, o<
W€ Tar & fAwTS 6 qg o 3@ @E FF AT & foF ey srawer aged
AT S S T F T H TR AW AT & FET JATH § ey
wrfer &7 HEHTH ST A & GHAT | qg A AgT Afouwo @ & ) NG q% 99 7
or w1 S &, EeN A e ) aeeiln wmer qur fafres d faiR @ 1R
& witeg snreR § e foar ar | # 9@ qE g F oAy ol ST @ g @
A & AT ITY FEX T r g @ AR Y wgrar & fod war &1, w4 fead @
3y ot & @A I g 7 A anfow wgraw TE 9 A faers o Sw AreE-
for &Y dww Y A HATAT &, AT A T gAY AW F qv § ? Hqr gH ag W
) & fir ag o ama €0 &F & A1 A 37 FNT A TAEE FIW GUAA T AR I
T T ALY FA & ST GAT KT WGAT I | I gHG A w91 fewar 7 ey § wgy
ATAT 4T AT T T A GUHY EW IFE A 7T B F | FT gH A4 A F v ag @war
ITH T FTAATA & A wrAT § ? Ay A A A AT o0 99 a9g g srwew
w1 dwr AT ofeww (Kthis) sem dn &1 dft | oo ag awt gl & 1 F ag wegy
e 6 T e & A g ag A o afed B A aX O o
T areft et G T AT 2w B fgw oo W A U
o o ford w6 ST O AT T A AR AR I ¢ e
mm%q@ﬁﬁ(ﬁﬁwmmvﬁﬁaﬁﬁmﬁ%ﬁﬁﬁ*m“
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SR T SFag v wfgd | el o sgfdt (Community) ®Y g& a<g 4w
7§ Fr wifed A< g F ¥ g OF 0 @AW § g 6 v @ wfed fe fead ww
e @ IO Ta § qfy Q% ag § 5 g Sl & g gan 2ew wnfge w7F A
#% AT B & fod andtes WX AT g e Y waq {6 qg 2w ¥ w9 F g
T % | AT A g Fiew aguves A F dav Y war § Ag WA § qF )

® ¢ el & ary 1@ faw 7 fa0w Fear § 1 A0 v F @ ag ¥ fes y e o
TE & g | W A X 9w g Sl & e F 3w areafeT & wfr qom dar %
T T qATE 47 ¥ IR A & aoar afer I fael § qom dar w93 & gy ot
TR A g §, AT qg AT A AT i gATD we S ¥y Afy 773 wror Ay 2eg Y
AT qa7 36 ArAiET 1 farfear g3 faer g 6 o AF g | s g fw
fir? R safer § g1 aX i, fadhy w7 afx xa fae & 7§ wE o S o ot
a1 ¥ fod Awerar ad2r § simfragzNeT N IV Igafars N Ig s3I Y
I IS g8 A Q1 g faaw fad i a3 caey dw fear ‘

(English translation of the above speech.)

Shri Deshbandhu Gupta: What I had to submit my hon. friends bavg
already said quite a good deal on the point, so I will not take wuch of your
time. I think no disease can be cured till its root cause is not determined.
The disease can be cured quite easily if the diagnosis is correctly made. To
our great misfortune since our Government have taken charge of the adminig-
tration we, instead of facing realities, have tried to work towards idealism. We
have never tried to ascertain the extent and the nature of the disease. Some
two years back when we held discussions here in this House about tbe income-
tax dodgers and evaders, 1 very humbly submitted that this disease was so
widespread and the causes also were so abstruse as were out of the depth for
‘many people. Therefore it would be better if the Government were to give
such persons a chance so that under the new regime they may be able to begin
a new life with a clean slate altogether. At that time many hon. Members of
this House were under the impression that mentioning of such things was
nothing short of espousing the cause of these tax dodgers and amounted to
have open sympathy with them. Such a thing was supposed to be objec-
tionable then. But today also what I see is that many hon. Members when
they speak either in this House or outside alwnys try to heap wup lots of
abugses on the heads of these tax dodgers and say very harsh words for the
black-marketeers, and such hon. Members always sail under tha impression
that simply by doing so the condition of the country would be improved. But
they do not try to know that till this sore ulcer, that has developed upon the
body of this nation and which is full of pus, would not be operated upon the
patient could not be cured. Perhaps you might remember when our Prime
Minister went to America a day before his departure he broadcas! a speech
from the All India Radio. For the first time in that speech I heard something
realistic. Through the broadcast he made an appeal to the country and asked
the people, who had been concealing their wealth for fear of fax and were not
paying taxes, to take the present situation of the country into considerstion and
dea'are their weslth and also said that if they would do so the Government would
treat their cases leniently so that they may be able to earry on their businegs
properly. But it is a matter of great regret to note that though zome aix
months have elapsed still the Ministry of Finance has not been able to formu-
late any ways cnd means to take advantage of the sppeal that wrs made by
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the Prime Minister in his broadcast speech. The Ministry of Finance did
not maoke )y efforts in this respect whereby the people may hLave beeu
-euablesi to give a proper response to this appeal and the country may have
been rid of this dire disease that has penetrated deep down into the tissues of our
country. Perhaps the Minietry of Finance could not do any tkiag in this
matier simply for the reason that the Ministry might be apprehanding that if
they would take any decisions or lay down certain rules and regu'ations then they
would be criticized and a lot of objections would be raised. Today also the
Mmmtr¥ is feeli_ng shy for this very reason and so does not come to any decision.
I am of the opinion that no useful purpose would be served by such hesitancy.
Juqt now o report has been presented before you which mentions that Investi-
gation Commission has discovered taxable amounts worth nearly three crores
of rupees. But if it were to be asked of the hon. Minister of Ficance as to
8P m what amount of money he actually realized he cannot 88y a sum

higher than 26 lacs or a still lesser sum has been realized, and the amount
of money that has been incurred on this Commission amounts to nearly 17 to
18 lacs of rupees, meening thereby that there has been a saving of not more

than seven to eight lacs of rupees as yet. This state of affairs tantamounts to
the old proverb ‘‘Much bleat less wool'".

It was thought that as the Commission has been set up so millions of
rupees would be recovered quite soon and the public would be benefited. But
what has been the result? We have spent so much money to date, so much
uproar has been created but what did we get, only seven or eight lacs of
tupees. This is the amount that so many brains put together have been able
to recover. For the future a hope has been extended that more money would be
recoveved, the still undissovered cases would be detected; but in the light of
the experience gained so far it has to be acknowledged that next year also
some such deapairing repert would be presented before us. I think that had
we thought over this problem from the businesslike point of view and tried
that as we hawe pardoned even those persons, who before independence never
sided with the country and readily put obstacles in the way of freedom and
in fnot were hand in glove with the then Governmeat and played into their
bands, and not to say of pardoning them we have installed them on the higher-
podestals of honour or in other words have completely consigned to them the
reine of the Government; in the same way if we could have pardoned these
persons also then the country would have benefited a lot. The very same
persons, who till yesterday wused to send Mahatma Gandhi and the
Members of the Working Committee to jails, on whose orders the Members
of the Working Committee were put under arrest, on whose orders people were
lathi charged, are ho'ding the highest posts today also. The persons who
used to dance to the tmne of the British Government and used to proclaim
themselves to be the most loyal servants and used to affirm that as loyal
‘servawis of the Government they were duty bound to cbey the orders, we have
granted pardon to them thinking that in fact these persons were really in a
fix and had been caught at the horns of a dilemma and as their sympathies waere
really with us so they must be given one more chanoce, aqd they were given
s chance 80 much so that we consigned the entire responsibility of running the
Governmant to them. If we could go to such an extent and when we have also
eome to know that after that they have begun to work for the interest of the
country, then there is no reason why we may not give those persoms, who
out of greed during the war days when the structure of the mcome-tgx was
of such & natore that even the highest placed persons were tempted to indulge
in tax evasion, committed some mishqkes at th-at time, a new chance gltoge-
ther to begin & new chapter of their life. I think this to be a grave ristae,
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fu such matters the Pakistan Government have taken concrete steps. The
Pakistan Government without indulging in the old squabbles asked the people
to try their level best for the consolidation and regeneration of Pakistan. But
4t the sume time whatever strict rules the Government could frame for the
future were framed. The Pakistan Government did not rake up the dead and
let bygones be bygones. The Pakistan Government did not try to rake up
old scores. What benefit did that Government reap by doing so, it is not
necessary to mantion.

I thiuk that today millions of rupees, may be a hundred millions, ~re lying
idle and concealed but our Government has not so far made any efforts to any-
how get this idle money invested in the various industries. Had we paid any
attention towards this and taken steps at the right moment then these millions
of rupees would have been utilized for the benefit of the couniry. Besides
this we could have realized tax on the income that would have been derived
from this money. But it is a matter of great regret that this entire money weant
underground and was squandered away in extravagance and dissipatian. A
major portion of that money fell a victim to the ups end downs of the share
market. The result of all this is that today though the hon. Minister of
Finance gives the greatest possible inducements yet the money, that has
gone underground, is neisher being declared nor inveated in the various fagtorias
or industries nor recovered by Government in form of loan. Though the
amount of momey lying idle today is not so much as was before, still if the hoxm.
Minister of Finance wene to téke the people into confidence and ask them to
deelare their wealth then he would eeme to know that as yet the peop'e keep
their maney in Banks, keep the money esened: from black-market in Banks, and
take loans against the security of this momey. Thus their money is lying
idle. We cannot cha¥ge any income tax on that money, we cannot even
utilize this meney for the benefit amd development of the country. In fset
such a vicious direle has been oreated that without shastering it no progress can
tw made. I wish to submiy that thp time hee now come when we, instead of
drifting aimiessly, should take some eoncrets steps, make appeals to the peopls,
tey to raise the morels of the people and meke & very high level appeal to them
saking them to declare their moneay that they have kepb concealed. We should.
put ferwird seme such scheme that mey sucdeed in bringing that money out
snd the Governmasnt may be able to realize inpome tax thereupon in future.
T am confident thet by adopting this method we can recover more maney tham
we can through the agemcy of the Investigation Commission. The enforce-
mens of stringent laws would effect the situstion adversely. This is a wrong
mathod. We have learat this thing from experience. There is no reason why
millions of rupees of the country be lying concealed and specially when our
oountry is in the throes of -difficulties. All the constructive schemes and
programmes that we had for the development of the country are being shelvad
for want of money and all the projects of public welfare are being impeded.
Bven if after all this we are not able to bring out the concealed money then we
should better resort to other means. If the experience of two yeurs tells us
tbat the country has not gained anything from the Investigation Commission
then there is no reason why we should not seriously consider over the problem
snd decide that now it is essential for us to change our outlook altogether. 1
have not the lesst doubt on this point that if any enaetment had been made and
rules and regulations framed keeping in view the intention and spirit of the
sppeal, that was made by the Prime Minister before his departure to America,
smd efforts made to recover this money, then the country could have reaned
fmmense benefits by this. The Bill that my hon. friend Prof. K. I'. Shah has
moved, ‘s, a8 my hon. friend 8hri Rohini Kumar Chaudhuri has said, so compre-
heneive that if it were to be investigated, judiciously of course, as t> waich persons
do vab' come within the category of black-marketing, then according to the
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definition given in the Bill, that both the giver and the receiver are equally
guilty, then there wou'd be very few people, who would escape the limitatious
ot this Bill. 7This Bill also mentions the giving or taking of houses on rent
and efforts have been made to enforce this Bill on all sorts of trausactions and
the selling and purchasing of all marketable commodities. Take for instance
the case of drugs. I wish to ask my hon. friend that suppose he stands in
dire need of a penicillin injection for a friend of his who cannot survive without
that injection, then at that time would he think of not paying a& penny more
than the controlled price, or purchasing it at whatever price it may be available
would try to save the life of his friend. I very much doubt if there are any
persons who under such circumstances can resist this temptation. Therefore
if we were not to take into consideration the conditions that have since been
created in our country, then it would mean that we simply build castles in
the air.

I have to submit one more thing and that being that the Government have
not at all taken into consideration her part of the responsibility in giving rise
to these evils. We should see from where this black-market starts. The actual
thing that happens is that a certain thing comes out of the factory and'
before. it reaches the petty retailers it passes through the hands of
a number of persons, and at every stage a price slightly higher than the
original one is charged. If in the factory or at the very source a higher price be
demanded then how can the petty retailer sell it at the conmtrolled price?
It is also essential for the Government to ascertain as to how far our own
iaws and rules are responsible for this state of affairs. Take for example the case
of the vegetable ghee or vanaspati industry. On the one hand the Government
wishes to have maximum production and efforts are made to this effect. The
Government at the same time wish that it may not sell at prices higher than
the controlled ones. Thus controlled prices are fixed for vegetable ghee. Bub
on the other hand no ceiling prices are fixed for those oils from which vegetable
ghee or vanaspati is made. The Government is also well aware of the fact
that the day she had fixed the price of the vegetable ghee, then at that time the:
prices fixed were quite economical. At that time the groundnut oil was selling
at a certain rate. Then its price began to rise. But the Government did neither
fix the price of oil nor inoreased the controlled price of vegetable ghee. Are the
Government not aware of the fact that when the prices of the raw materials
are not fixed bub the prices of the finished products have been fixed then both
these things cannot go side by side? The same is the case of cotton also.
No price has been fixed for raw cotton but prices of cotton textile
have been fixed. Under such circumstances can anyone have a desire to
inoreage the production? It is quite obvious that an industrialisb can make
efforts to increase the produetion only when he were to see that by doing so he
would earn something and this increase of production would prove beneficial
tc him. Not only one but many such instances can be given. The fact is
that at present the work is not being conducted in s planned meanner. The
result is that a lot of evils crop up. In the same way the restrictions that have
been placed upon transport have given rise to & lot of evils. There are a lot
of things today that cannot be sent from one district to another. For example
take the case of Delhi. At places lying at a distance of six to seven miles
from Delhi the rate of gram is seven or eight rupees per maund while
in Delhi it sells for twelve to thirteen rupees per maund. Now the hon.
Minister may himself see that when there is a difference of five rupees per
maund between the rates at places lying within a few miles then how many
businessmen oan forego the temptation and for how long this state of affairs
can be tolerated. Ib is a matter of great regret that the Government bsv;o
been tolerating this state of affairs for years. The bon. Mover of this Bill
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has not tried to study the human psychology. He thinks that all the persons
are saints and.thqy can sail quite clear of these temptations and espeocially
wh.el.x _suoh @ difference exists in the prices of commodities of deily use in quite
-adjoining places.

'Qnother reason for this state of affairs is due to the defective polioy of the
Mlmstry of Commerce. At one time it grants O. G. L. (Open General
Lnge}loe) with the result that a lot of foreign goods flood the market. Then the
Ministry all at once puts a brake to this and the result is that the stookists
begin to raise the prices of these commodities. Controls are being run in this
very manner. 1t is the resu't of these very things that so many evils are
cropping up in our country, and these ewils cannot be eradicated till such
state of affsirs exists. The meening of passing such legislations would clearly
Le this that we do not want to strike at the root but only wish to ckop off the
subsidiary branches. I think that a time has now come when thas Govern-
ment should give every individual a chance so that he may be able to take
part in the consolidation and strengthening of the Government of Independent
India. This can happen only when you, instead of passing such Acts, make
sn earnest appea! to the good sense of the people and try to touch their hearts
and devise such ways and means whereby they, after acknowledging their faults,
may try to reform their attitude for the future. Only by brute force or by
the fear of police batons or by passing such lagws the morals of a nation cannot
be raised. It is harder nut to crack.

As far sa the question of tax evasion is concerned there are & number of hon.
Members and hon. Ministers in this House who took part in Congress Move-
‘ment of 1942. I ask of them did they not use tv approach these very persons
‘and request them to give monetary aid to this movement? Did we not take
substantial monetary aids from many of these very persons who are today
being charged on counts of black-marketing and tax evasion, and who today
in our eyas are damnnest sinners? Is it not within our knowledge that whenever
these people used to give us money they worked under the constant dread of
the Government and dared not to declare their donations openly but always
preferred to remain anabymous? At that time such donations and help were
not entered in the acocount books and in spite of our knowing this fact we used
to take money from them. Did we not know that this money hed not come
to these persons from heaven? Do we not acknowledge that at that time our
standards of morality and ethics were quite different from today? Today the
standards have changed. I wish to submit that after attaining independence
we should expect from every person of this country that he would try his
level best to lend support and strength to his country and Govern-
ment, and woud not aet in any way that may prove prejudicial
to the interests of the ocountry. On this busis we can frame any
laws that we like for the future and such an action would be per-
fectly justified too. But if todag we were to sit in judgement over the
wctions done in the past then we should treat the persons of each and every
section of society on the same footing. We should not make a certaip section
of the society an cbject of scorn. Every one of us should look within himself
ond think what evils and faults he has committed. In my opinion the best
method would be that we may make an appea! and ask the paople to declare
their concealed money and discard the temptation of black-marketing. We
should give opportunity to each and every one of them to do service to the
oountry so that thia vicious atmosphere, that has been created in this country,
may come to an end.

With these words I oppose this Bill. In my opinion no useful purpose can be

served by passing such laws. Real benefit would be had only when we would
create an innate hatred for black-marketing in the hearts of the pecple. Ther
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cannot be reformed by giving them deterrent punishments. These evils can
be eradicated by creating in their heart of hearts an intense hatred for all such
things and this would be done only when our present policy of controls is
changed. Today this tendency of black-marketing and tax evasion has become
#0 widespread that one finds its sway at every place, and hardly a very few
people, whose number could be counted on fingers, would esocape this etigma
and specially if the actions of all the persons are judged according to
the criterion that has been laid down in the Bill before us.  Therefore I
would request the hon. Mover of this to see the real facts. His object, for
which he has moved this Bill, cannot be fulfilled in this way.

Menon (Madras): I had no intention to take purt in the
debate on this Bill, but the speeches and arguments of some hon. Members
provoked me to do so. I am going to refute only one of the arguments that
‘haa been pui forward with respect to this Bill by more than one Member.

An hon. Member said that the controls are due to the legislators who paas
laws here; if the contro's are removed, he said, black-marketing would suto-
matically cease. I am glad that he did not continue the argument further end
say that therefore it were the legislators that ought to be hanged and net the
biaek-marketeers.

He said that it were the laws that were passed here that were responsible for
black-marketing. But, in fact, these controls are due to shortage of commo-
dities, on account of shortage of production. Controls are not due to the
legiglation in the Assembly. And #o say that this shortage will cease immedia-
tely the controls are lifted is something that eannot be accepted. These controls
can only be removed after increase in production. Buppose we remove these
controls, what will happen? Let me spesk only with respect to that paré
of the country from which I come. Unless landlordism is changed, the
removal of cortrols will not produce the desired effect. On the other hand
the controls that are now being administered by Government will go in the
hands of a few landlords who will have their own way. Now I come from &
part of the country and the condition prevailing there I shall desoribe.

Mr. Deputy-fipeaker: I do not think it is necessary to go into a detailed
disoussion of the controls.

Shri Syamnandan Sahaya: Or even of landlords.

Shri Karunekare Menon: The argument that immediately the controls are
removed the blackmarkets will cease is not correct. Immediately the controls
are removed the result will be that articles will concentrate into the hands of o
few people and most mischievous results are likely to follow. What is actually
required is an increase in production.

Wg are thankful to Prof. Shah for placing this Bill before the House. It
has given an opportunity to all Members to discuss their various points of
view and to place before the House information as to what takes place in the
country and how bitterly people are suffering. I do not agree with the re-
medy suggested in the Bill; but all the same I should say that this is a very
serious matter. Rich people escape and poor labourers and others who take
some rice from one part of the district to another for sale or use are caught and
punished. Rich people always escape by using their influence with the officers.
It is the rich people who are the blackmarketeers and they escape punishment.
I Imow several cases where this has happened. Therefore, as the hon.
Member Mr. Hanumanthaiya said, it is an urgent duty on the part of the
Finance Minister to find out ways and means by whioh no person escapes the
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%pﬁration of the law when he commits the serious offences dealt with in this
all,

_ Mr. Deputy-Speaker: Before I call upon the next speaker to speak, 1
wish to draw the attention of hon. Members to the fact thut a number of
Members want to spesk on this motion. Therefore, as very few points arise
on this motion, if the speakers will limit their observations to ten minutes,
most Members can participate in the discussion.

~Bhri Mudgal (Bombay): This Bill is a tribute to the sense of moral
indignation of Prof. Shah but a puthetic attempt at curing the evils which
exist. Ever since Parliaments came into being, there have been people who
imagined that they can exercige an evil by passing laws. But, Sir, most coun-
tries are suffering from a plethora of laws. In fact the Statute Books of
most countries are full of so many dead laws that even the legislators, the
lawyers and judges do not remember all of them. Every day we all violate
laws the existenee of which we do not remember. If 1 have more time 1
could give you very amusing instances of laws that are on the Btatute Book of
the United States but are as good as dead. I will not go into this further.

Sir, the proposition, that by threatening a man with death if he resorts to
black-marketing we can cure evi’s of black-marketing is very pathetic. You
remember in Soviet Russia, the Red country which has not known anything
else ever since its birth except black-markets, they have tried 0 hang or
shoot people for such crimes, but in spite of it all there are black-marketeers
and millionaires there even today. Mr. Stalin is unable to #id his country
of those elements.

As so meny hon. Members have already observed, if you want to
cure these evils, we must attempt other remedies than legialation. We mus$
go to the root of things. Of course we want to ta'’k about morality. But
morality has always an economic foundation. For the successful practice of
virtue, one must have an income.

An Hon. Member: Not necessary.

Shri Mudgal: Very necessarily, if you study society. 8o, if you want to
eradicate the cvils arising out of controls, we must go to the root of the
causes. We should abolish controls which were introduced and re-introduced
by our frightened statesmen who, if they had a little more courage and
patience, could Lave stabilised things long ago. That was not done. What
are we going to do? Are we going to look backwards? No. We have to go
forward and see what we can do to eliminate the evils arising out of these.

Ultimately, the only so'ution for the existing corruption is increased pro-
duction. When there are more things produced and there are enough things
to meet the demand in the country, the black-markets. even if you give them
8 bonus, will not be there. This is a simple truth and an economic principle.
Therefore, instead of getting indignant morally, let us all concentrate on
bringing about conditions in the country which will increase production.
When we do that the black-marketeers will not be able to ply their trade,
because there will be no profit in that.

An Hon. Member: Then there will be no controls also.

8hri Mudgal: Controls have to be eliminated as early as possible, if not
immediately. 8o, unless we all put our full efforts in encouraging more pro-
duction, this problem will take a much longer time to solve.. In that direction
our hon. the Finance Minister has taken several steps. Let us support him
to get results out of that policy.

Now, many people have talked about black-marketeers and véry little has
been said about tex-dodgers. Now let me come to that important problem of
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tax evasion. Here also, we must go to the root of the problem. Merely to
curse the tax-dodgers will not eliminate the evil. How did this come about?
It is true that in this country, many peop'e, even before the war, tried to
pay as little taxes as possible under the impression that they were smarter
than many others in the world. There is a saying abroad that you cannot
escape the tax-collecting agent, even if you manage to escape death. Possibly
our smart businessmen and industrialists want to show that they can _dodge
the tax-collector. But, during the war this evil has grown and multiplied.
Why? The British administrators of ours were after getting resulte to wage
the war successfully. They wanted the support of as many people as they
could. Duaring that period, as long as they got support from the industrialists
and businessmen, they were willing to wink at certain malpractices. As th.e
resources of the country were multiplying fast and as long as they got their
" share, they did not care whether they collected all the taxes or not. That
was one factor. Another factor and this came abous a little later, was:
we told the industrialists and businessmen who earned lakhs of rupees that
‘we must collect 153 annas in a rupee that they earned. As long as they were
permitted to evade taxes by the British, as long as they were making a lot
. of money, everything was all right. Even the legislators, and even we Cong-
resmen, did not protest very loudly in those days. But when the profit
making opportunities became less and Jess, these people who had to return 15%
annas on every rupee they earned, they began to resort to methods of evasion
of taxes. Even three years ago, our very Finance Minister was on the side
of what they term in America ‘‘soak the rich’’, but he has been progressively
chauging that attitude and coming over to the path of reality. Now the taxation
level has been brought down from 15} annas to 12} annas. This he has done,
_and tightly too, to encourage production in the country. If we go on that path
progressively, 1 am sure we ean solve this problem of production, and get
increased production in this country. For that we must always have a realistic
attitude and an open mind. It will not do even today to say as our Finance
Minister so bravely, but unnecessarily said,

““As fur as I am concerned, so long as T have anything to do with the Finance Ministry,
there will be no further reduction in the level of direct taxation except such minor adjust-
ments as circumstances may cali for from time to time. 8o, those who are aflected bv
,d:roct taxation would do well to take note of these facts, to adjust themselves to these levels
of taxation...... "

1t I were the Finance Minisser, I would not be dogmatic like that. Why not
reduce taxes next year and the year after next also if the situation warrants
such a reduction? Where is the need to dogmatise in matters of economic
development? Instead of making such & brave, but shortsighted declaration,
1 would say to the industrialists and businessmen and whoever is busy earning
a good income, ‘‘I have given you relief this year. You go and work. and
spend all you need and invest all you can spare. Work hard and expand pro-
duction, and if you do that wholeheartedly during the next twelve months, I
should be glad to give you further tax relief.”” The effect of this would be
a great tonic to the productive elements in the country. If we do that, if we
give hope to the people to retain a reasonable proportion of their earnings, I
do not see how this tax evasion will continue for ever. Unless we tackle these
problems fundamentally, by going down deep to the root of things, we are
not going to put this country on a sound economic basis. Mere moral indignation
will not garry us very far. Therefore I oppose the Bill that Prof. Shah has
introduced.

ok o Wto ®n : ATl oft, A farw arrar e AT &, g fewg ¢ F wAwT
¥ T grew AT 3w & ange wgt wft ofr g §, wavar ¥ varer auw oo o gar s ,
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A T ot g@ TS g P ¢ o v fawa o faraeft ff o awa ), I3 Y vy
ZrogRgRAgIY M S em agt Y 3 §

|z Mfew e . KarETE H ™ )

o fo ot ¥7: @y wgaT & v fearr woa Y 73 & 1 X wzar § FF g7 QR

Nt ST 77X §, FF A T wO0F F @0 FQ §, ATCITN N A7 Ay A E,
AL O] FF A1 Ay A e, A IT HILA W ooy FT ¥ ) FIYT AT FTHF 3T
2 & A7 o S FY I HA & 3 § wyorar gvar & e wvar v swp o ot
g g &1 e o feafr Y, agt @3 w17 18 F7AT, M 717 ITHY sdF qrH=d (black-
marketeers) a1 2v8 €Aed ( tax-ovadars ) & A ¥ gER, WY FrT e
& A17 I 7, I feafa § aoltel IR M wqr gemrar ¢ ) FaRN gas A agd e
I g IR ST AR A AT d e g SRy AT o fr Y @nsx ¢ A A
FOR g W11 g wa & graq 7 Xwwar § e afY AAvgfr ar qraAr q@ qrew & fegar
TgT N ¥ TG AT A H wark oy § g A 7w F, arfe savar & vqvar Aerd Wy
AN F1 Fax faw o, dfer o &7 & §9 9o oxg, fig fafe 537 § Aoy
TR R AR Ay, e A Emd T v IR Wi g A w
BT g Ay € o< g Arehw gAw F I ANy aw dH gl

# va¥ AR § oy oF Frare ST agar 1 oF faw g wagd & aowd
¥ e AT g7 97 &Y A7 T 1 oF At gEX W Frere sTrTT ¥ @ @ A% WA
IEE ATFC qFT four, Y g TR o e F IR A Y@ Y wEr ar, A Ay A fr wwar
frres a1 a1, @ waeTed s & #ar w7 | A ag ger & 1 T g Ferd f A A
@, T ST TR & fod I A srelt AT RO, 9y W do o o, ay wF
fir areR, AT T gt % w0 F FTT F | gaw qR o avat & | oF wdar wrde d ag
sredfoqT gt ¥ gAT qET 74T 91, A ag A waew § AN ag [ora avw g F qR fire,
AN AY g THY feraT, Iy GAE ATS AN KT AHAT §, ART T CF QF FW TOIRY,
AW ARET AT qE g ARATR N qwafew  aEwfear (portfolio)
o g4 §, g A 77 ot R AT ¥ qdegw 23 o, XY 7g AF Wk Hfad,
"R TRIRT JaHY FTHT {1 w3 ¥, gawy 7t o fifad, ax g} go aw g e
T f aE AT ey &, a4 43 wg7 6 @ et off WA AF A QW) R owar fe
3T o) IENY VY faar oma, At A # agw frar arar S SH IR wg wrve oy
& e, g a1 T & R | 3% 17 w7 v v ag Tadier MR & wrdar ) aw 47
qH §HAT ¥ AT AT LAY FTAT FT FASAL W {G JF wwgh g, A 9
AR I X T 4 | qR N I efarmw § fo gao Ao (D, 8. 0.) angw faw ma,
A AR I wew fie qrge - any 4, sftc ag wohrg A areiforna df e ag
s afews ( rationed article ) & st ag wqr & faerw wra fear am
1 IR v fe dre §, @ T s Ofed | ax aw i qgedt ary ooy, &
& o qXam Y vy fie sy o€ @ fer o @ sy qrar | de -4y F g S e
o TWo Ao e qgwr | Wyt wgr 7o e gaw? &iw & T wfid, or arad 3 4.
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o f T @ ¥ 9g® gew A @ S ok Iae @s wE dada, Ay
IEEY HYes FTAT AT | T WG A ) @7 97 £ g A A Rk ga At A fr gaey
AT g 6 wdweT argw @i 43 g2 & A gw @z 9 ( last hour ) F FINT
T & qT g ST AT Ay A A% qrAR 7@ AT | 54 IR wEr fE ag M AT
TR o qHo Mo M facd foelt R A M a@ e A gg X a5 TAAA F
e fodt R i arh wriand g€ | w@ @ a<w oF A qHEAT w@ar @ 1 N H ag
T AT ot & TR T 4R A1 R, Gy F ATYg & W7 {5 ASAT N7 F74Y § A
WY Fagd & qETd ad § o gare 4y giaT § 6 IR TR ® fod g3 O A ag ara
21 7Y & 1 &Y oY ot 7 AT AR § ag oY o sRT aTE M &1 T@ W T ™
M FTA W AN ony w3 A § g A K gg O @ A g el § e e
ATCHfeaT 1 §a¥ fAY o wagh 7 e ol 7@ & siy =t aw A gz o feafr &
o8 I F ot g e AR g N A AT Frgg add B Y wA O
¢ T @ T § ST I A g GRS A A T8 gl a7 a6 argw g W
SRR o T awm i e MR R P IA @ ag oy @)
Wi ST Ewe AT A finan o @ &Y G Suw are A W@ @wAT) gafed dam At
R 5 @ & 7 a1 orh gt arr & 1 A v@ g 9 A0 Wy A A o

AT AT WTT Y g woreay & | g 2AX § e Nr g A A7, w37 & 6 ®30%
Y wATwd wAE &, Fedefta, e st T wied & fod aqi < frwr , 13 W AR
S i § | A qg wwi 3 F amet & oY gk W 5 & w0gT A AR AU TAIN T
# T AT | A 3 R 9 AT A § AT AE FEX IA WA & T IR0 XHT A W
ww f feweY <am oma | & gRTd arear ag § 6 g9 OF omeel oY swsar ALY AT AT
&, T s ofr gy Y vt &1 R a9 w ¥ & 5 BRI HEITT H1E TETF 1 AY
qra% Y A9 O1F N ST g7 gl & i g AT ag srreat & A4Y & Fargwy fF arw
awd § 1 g A ag swean ) T § ) AN g N AgT &5 KT HA IAQ § O I ST
& AT & AT IR G AR T K ST & fad waT @ anar § 6 A sregar
O TR0 § B A A ASM A M ITN AN AT KT F QI E "I g I974
wimwet (consciously) ag ®m A waT § 9 ag Bq IAT & |

oW AT FRYS 71 qare NfAd | 74 79 $E@ @ & &5 orar § g Aq@ A &

(English translation of the above speech)

Shri P. G. Sen (Bihar): Bir, today's issue formed a regular and con-
tinunus subject of discussion both in this House and outside and I have come
to the conolusion now that the less we discuss it the better. People have
been listening to it so long that they are just fed up.

Seth Govind Das: It gets on one’s merves.

Shri P. G. Sen. Really it gets on one's nerves. 1 am of the view that
laws of that kind are enacted but they remain confined to the statute book,
for we also need men who would enforce them. Laws aro there, pile on pile,
ana the judges have to look up in those piles to find out which particular law
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might be applicable to the case in hand. When such are the conditions how
can we expect o change merely by the passing of a law relating to these
people whom you may oall black-marketeers or tax-evaders, anything you like.
The real position is that we bave fallen into such moral degeneration that it
is _impossible for us to come out of it. I am sometimes surprised when I
notice & similar mentality permeating this House. A time-limit of ten minutes
has here been imposed by the Chair on speeches so that the largest possible
number of speskers might get an opportunity to speak. What happens is that
aome Members take as long as fifteen or twenty minutes. Thus, even we are
not tree from this mentality, this desire to ride roughshod over others. We
find it everywhere, permeating Indian society from top to bottom.

I shall cite an example. One day I was going aloug 8 verandah of the
Kutehery at Purnes when I noticed a man taking out money and handing it over
to anotber. I immediately csught hold of him but he said, “Why, how do
you suy I was going to give it to him? 1 was just taking it out’’. Now, tell
me what should I have done. Suah are the conditions. You maske any num-
ber of Jaws. The men whom you appoint for their enforcement would soon
get fed up with them. They would say, “Oh God, how far can we go on
enforcing them?’ I have personal experience of this. Once forty bags of
Australian wheat were sent from here to my town. Now, wheat i8 a rationed
commodity. 1t was in Gulab Bagh Hat that I came across it. I seized it.
This happened at eight o'clock in the morning. After the inoident the Inspector,
the Marketing Officer and other Government officers carrying various functions
started arriving one after the other and giving me various kinds of suggestions,
as for instance ‘Let this wheat remain Here; the Marketing Officer will come
and seize it'", and ‘‘Leave it here’’. This aroused in me the suspicion thet
possibly they waated me to leave the wheat as it was. So I said it was not
proper leaving it there. I suspected that if the wheat were to be left there
it might be replaced by something else, say rice. I stuck to my guns. Then
it was suggested that it should go to the Government godown. I reported the
matter at the police station, had the forty bags of wheat loaded, took s Havildar
with me and went to the kutohery. It was five o’clock then. At the oross
roads 1 encountered the D.S.0. by chance. I narrated the whole incident
to him and showing him the forty bags of Australian wheat asserted that since
it was u rationed commodity an unlawful act had been committed. He said,
‘‘That’s right. Have it deposited’’.By the time the cart arrived it was evening.
1 was confused and puzeled and did not know what to do. I had to be hungry
and thirsty throughout the day. Anyhow, I got up to the D.8.0’s office with
the wheat as best a8 I could. There it was said that it must be stored properly.
Someone suggested that before the wheat is deposited a sample should be taken
and that it should be sealed. Aocordingly this was done. While the argument
was still going on end I wee insisting that before the wheat was deposited a
sample of it should be sealed, I came to know that the Collector was somewhere
near. 8o, in the last hour, I went to the Collector along with the wheat.
He said ‘“lhat's right!’’ and wrote a note to the D.8.0. It was night by the
time he came. The statements of the cartmen were taken at about 9 or 10
o'clock and the procedure was completed. The case dragged on for two years.
Being a believer in Mahatmaji's way and his philosophy of truth I regard
lying a8 & sin, but when people are called to attend a court shey are expected
to lie with a view to secure someone’s conviction which is not proper. Thus,
the entire machinery of yours is rather odd. If it i retainad those responsible
for the enforcement of the law would esy, ‘‘What kind of job is this that we
keep hunting for the black-marketeer and then hang about the courts from ten
or five. Hence, the existing situation calls for thought on the part of thi«
Howse. V_Ve should see to it that these legal formalitios are simpli-
fied. Until and unless this basic reform is made Bo law of yours can
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be enforoed effectively and the already lazge number of tax-evaders would keep
multiplying. 1f they do not evade the tax how can they keep their money with
them? The tax is, therefore, bound to be evaded; this is an admitted fact, &
foregone oconclusion. Thus, the entire situation is before you. Such are the
-conditions in our Bharat. We find people abusing us and complaining why
.8 ¢ertain person has been appointed to some advisory committee, or assigned
the distribution of kerosene oil, sugar or rations and saying he is not a desirable
person. When the subject crops up for discussion in a train I say, ‘‘Please let
us know the name of the person who should be appointed to the committee?’’
By that time the train arrives at some station where the grumbler gets down
and 1 fail to receive his reply as to which person should be appointed. Thus,
our position is such that we cannot select even one good man, we are unable
to fird a single suitable person. And, then we demand that there should be
decertralization of power. Of course you are willing to relinquish power but
the difficulty is we do not have anyone in view to whom that power might be
transferred. To such straits we have been reduced! What, then, is the use
of onr just passing a legislation here? You have made multifarious laws but
it does happen sometimes that a certain fellow, who happens to commit an

act by oversight, is roped in by the arm of law, even though he did not do it
wconsciously.

Now, let us take the question of controls. Since there is no time I close.

st whre :  wTofr W, AT W T AR AT MR AR W Q
&1 amar £ fir sreard st asdtard e fft 1 J rad e waE e
HATAE Tg ATHED HT Fre arard it § wife itz a o at g=r
# o gat W e o it g €1 IR A FTST AT HIR S § AT GATHrET
& 9z 02 &Y Sud 7 § 1 78 OF fre ofr g AT qae A A | [ATHRT ST w1
ATATT TS AR w3 ER & i ga I7¢ 9193 Fas faa) § 3T afl £ any wife s
ARATT S AL FIH AT &) Fo2g ¥ SFAT A § | FATEY TTHX TF HOE & oy
£ T wToT AT AT AATEE AT A we F wA § 1 gAR F A Amar § fF
FTOT FTATT AT FATHAE €7 ¥ & sgrowan ¥ orf g€ & | T €A I 9FT AE gE
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TS FA A FTURROT H FTS TATC AS A | I 1@ T & A4 @ oy
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warea & s g R woper ag gawar § e sdw arcbz ¥ i ATl & I oy
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FETA ¢ | g T q% T IV aw I% ATIwr w3 A &) qwar | 1w o v
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(English translation of the abovs speech)

Shri Zangre (Madhya Pradesh): Sir, today we are going to put an end to
zamindari and malgusari. 1 concede that malgueari ard samindari are per-
nicious institutions. But, still more pernicious and terrible are profiteering
and black-marketing. This is 8o because whereas the samindar and the
malguzar are lazy people and are content to be mere parasites, the black-
marketeers and profiteers are very resourceful people. They would not waste &
single minute. They are such a tough lot that our milk and water measures
would not serve to eliminate them. These people know the art of fighting on
two fronts whereas our Government fights on a single front only. Everyone
of us knows that black market and pmﬁteerini are rampant in this country.
We are, however, unable to bring them to book as it is very difficult for the
arm of law to catch them, the procedure in courts being a cumbrous one. We
make a law only to discover that the profiteers and black-marketeers happen to
know something even superior. They go -n plying their nefarious trade and
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mannge to escape detection. It is extremely difficult to get at them. We
have been reduced to such a state of moral degradation that even our otherwise
honest employees get infected by the pervading demoralisation with the result
that profiteering and black-marketing are on the increase.

Rationing and control are, to my mind, another cause of all that. Rationing
and control, particularly in the cities and towns are, I think, the root-cause
of the evil. It is because of this root-cause that the profiteers and black-
marketeers are growing in number. It is like putting wine in front of a person
addicted to its use and then forbidding him to drink. Do you think he will
desist? No, he will not. In the same way, so long as control and rationing
are there & man is bound to be involved in profiteering and black-marketing;
the temptation will be irresistible. Rationing and control are rigorous measures
and when confronted with the difficulty caused by these one has the tendency
to think that one is likely to get the commodity required more easily from the
black-market. We can obtain there immediately what we may otherwise fail
to get in months. This naturally serves as a constant fillip to black-marketing
and profiteering which are consequently on the increase.

Today, these black-marketeers and profiteers are surrounding you on all sides
and iufey;ting your cities, towns and villages, momopoliring your trade and
contract and entrenched in every chamber of commerce. Hence, there is no-
body ai this time who is immune from its influence. How can we avoid it
when such are the conditions in our country? We make laws about them and
yet we fail to cateh them. I sdmit we have failed to spprehend the teers
and the black-marketeers with the help of our laws, but let me assure them that
the oull of the times is such that they shall have to appear and answer for
their doings. Today we are out to apprehend them by gentle methods: but
if they do not come round they are goiug to be dealt with drastioally.
shall have to face the music one day and the time is coming when they shall
be visited with retribution for the exploitation of the masses and the blood-
sucking they ere indulging in &t present. For, nething can hold up the tide
of publio opinion. We may try our utmost but it is impossible to check it.
Proliteering and black-maerkefing have ruined the people: how long are they
going to be kept in cheok?

think the origin of black-marketing and profiteering is tr'.oeabl,e to the
war{tin}:::l.lk It oftenghsppens in war-time- that control and retioning have to be
resorted to because lots of things are destroyed anq the sc_’ldlors have to be
supplied essential commodities. They must be provided with all sorte of
comforts. Under such circumstances control and rationing come to be
introduced.  But, then, it is no longer war-tnme,..either for India or for the
reat of the world. Ite trail is there no doubt but it has got to be cleared- up.
These legacies of the War in the form of rationing and contro] have got to
be got rid of. Until and unless we abolish them corruption will not disappear.
Hence, they require to be scrapped. I oconcede that after the sbolition of
oon.brol' and rationing i¢ may go hard with us for .the first few montl:m but ulti-
madely it is bound to bring gereral relief to the rich and the poor alike.

Mr. Deputy-Spesker: Shaikh Mohiuddin.
Soms Hon. Members: The question may now be put.
Mr. Deputy-Speaker: I have already called upon Sheikh Mohiuddin.
Re i : e v & fix tw o awin W Aew awfis Sl g ol 1w RE
¢ Afers st G & T T I e vk Qe Y T TR T WTR o T
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& o v g8 A W A § | v fad wge e o S grew ), W S
T ¥ AT gTE £1% TOF ¥ FTH & I @R O I€@ A NN g W
TR mﬁmj&ﬁh%ﬁwﬁmwmqwhﬁw
TOY Y IO T W]

(English translation of the above speech)

Saikh Mohiuddin (Bihar): It is true there cannot be any material progress
in the country in the absence of moral progress. When moral degradation
takes place in a country efforts are made to bring the people round to the
path of rectitude by means of legislation. It is true there is so much dqmg-
ralization in this country, especially among our business community, that it is
not pessible to effect a reform without resorting to legislation. All that is true
but, then, there are other factors which prevent us from agreeing over this
Bill and we are obliged to oppose it. The reason is that the existing conditions
and this practice of black-marketing are not a phenomenon of today but owe
their origin to our slavery extending over a period of a hundred and fifty to
two hundred years. 1t was especially during the war-time that the British
ingeniously invented this device for drawing out money from the people’s
purses. They encouraged the black-market and developed it to its present degree.
Not only that, the black-marketeers have also been taught how to foil the Govern-
ment machinery with the result that today in spite of there being all sorts
of punitive measures in force in the country, in spite of all the efforts on the
psrt of the Government, it is not possible to get at the black-marketeers and
to have them punished. That is not all, for this practice thrives through the
collusion of that very machinery. I belong to Bihar and know fully well how
the black-marketeers, the police and the railway staff act in concert. It is only
nominally, for the sake of showing percentages, that some cases are appre-
hended and sent to court. Even these people are let off on the plea either
that there are no witnesses, or that the witnesses are there but there is no
corroboration of their evidence. Sir, there is nothing mysterious about it.
Probably it is within the knowledge of this House that if percentages are
taken it will be found that most of the cases that are ever instituted are struck
off for want of avidence or by reason of the witnesses not having appeared in
proper time. Another factor leading to the failure of these cases is that witnes.
ses belonging to the rural community get so badly non-plussed in the course
of their depositions that they give away the case for the prosecution. Now,
this is not the right course; on the other hand this kind of thing is an indirect
encouragement to the black-market. It is true, however, that the black-market
causes much greater hardship to the village people than to the townfolk. This
is 80 because rationing is in force in the towns and they have their supplies
of things in the proper manner. This is not the case with villages. The
supplios there do not meet even one-fourth of the demand. The black-marbet
profits come mostly from the villages. The villagers toil hard for the country’s
progress from morning till evening. They work in the sun, rain and mud but
they fuil to obtain the necessaries of life. Consequently they have to resort
to the black-market for a large number of things. The greatest hardship in
the ocase of the rural areas is that they do not get their supplies in sufficient
quantities and hence it is mostly they who fill the coffers of the black-marketeers.
1 am, however, of the opinion that if the supply of commodities in the villages
is made on a rational basis as is done in the case of the towns, that is on the
basis of a census, this would discourage the black-market. It ie not such a
dificult thing after all. If there is enough supply things would be all right.
Our production is insufficient, no doubt, and efforts should be made to increase
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it. l'he Government has not, however, brought forth any scheme which might
help to increase production. It is true you have initiated that so-called grow-
more-food campaign but all our people take it to mean that vacant land should
be brought under cultivation. They do not take it to mean that the land
which previously produced only five maunds should now be made to yield
twenty-five maunds. The statistics that are issued also do not reveal what
progress in that direction has been made by particular Provinces. Especially
in the case of Bihar the present rate of production is not what it could have
been and this is so simply for lack of proper attention being devoted in that
behalf, O '

{ do not wish to say anything further. But I will say that if the controls
are worked efficiently and the supplies are regulated properly the legislation
proposed would no longer be necessary. Whatever laws we already have would
suttice. I think the paesing of any new legislation of a novel kind would be like
administering a poisonous medicine to ar already weak patient.

Seth Govind Das: I move: .
“That the question be now put.”

Mr. Deputy-8peaker: The question is:
“'That the question be now put,"”

The motion was adopted.

~Prof. K. T. 8hah: I have followed with very close attenfion and inferesé
the debate that took place on my motion to refer the Bill for the punishment
of tax-¢vaders and black-marketeers to & Select Committee, and I am happy
to find that by far the large majority of this House has cordially supported my
proposal, thst is to say, the principle underlying it, even though there may bhe
doubts and differences ac regards the actual wording or the chances of its
implementation. Hardly two or three people have in anyway opposed the
principle underlying the Bill, for they seemed tp be doubtful whether by sueH
a measure we cun abolish the evil. I frankly recognise that law by itself is not
competent to correct human nature. It is my faith in human nature rather
than my doubt about it that has prompted me to bring forward a measure
of this kind, whose defects and deficiencies nobody is more aware of than
myself. Law is only o guide post, something that guides you, a rule of
conduct, and it is up to vou to see that that rule of conduct is followed. An
hon. friend spoke of the vast piles of statutes which consist of dead laws, lawa
made inoperative by the defects of the human agencies administering those
laws. T would like to remind him and also this House that a law is nithing
hut an expression, particularly, in a democratic society, of the predominant
sentiment townrds an evil, towards a hardship. which a society, through its
true representatives, wants to correct, and if that correotion is not sufficient,
if that correction is rot enough, is not adequate to root out the evil, the fuult
Hes not in the dekire of the mind which tries to seek a remedy, but in the
limitation of the human agency which is going to effect thut remedy. Time
and agu'n referonce has been made to the inadequacy or perhups inefficiency
of the administrative sgencies which are going to carry out the law. T for
one believe that while u charge like this is true, it is also possible to urge thab
once a law of this kind is made, once legislative sanction is given to the
maximum punishment to offenders of this character, the sadministrators
themselves will take the warning, and it is of course the duty of the responsi-
ble Ministers to see that these administrators no longer neglect a positive
Act, 2 pronouncement of the Legislature such as wa are attempting here
todsy. S8ir. we are living in an age of parliamentary responsibility, and I
think M'nisters themselves ought to be the first to repudiate any suggestion
that, after a clear indication of the mind of the Parliament is given. they
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would still tolerate administrative inefficiency and incompetence in carrying
it out. I am saware, Sir, that there is slackness, there is a certain degres of
inefficiency or even corruption in the public services of which complaints are
being heard time and aguin and evils of the nature which this Bill seeks to
remedy have flourished perhaps because of this factor among others, but I
would like o point out that before you lay the fault at the door of the services,
you must make sure that you are not doing an injustice to a body of men,
hard-working men, who according to their light are trying to do their best to
the extent thap the weapons which you have.given them will enable them jo
do. I am by no means an unqualified admirer of the ways and methods of
4P M OUr public services. But, I am bound to say that before charges
"7 of corruption, inefficiency, and incompetence are laid at their]
door, those of us who do so must also search our hearts and see whether we
ourselves do not contribute to bring that sbout, and whether our social system
as such does not contribute s great deal to bring about that very inefficiency
of which we complain. Therefore, I think that legislation of positive direction
of this kind is necessury to enuble the services to carry out the intent and
purpose of such legislation and expression of the mind of the legislators in
this behalf. While, therefore, recognising the prevalence of this sentiment,
while therefore adniitting thut there may be something to be said ubout the
sdministration being unable always to carry out to the full the spirit and the
letter of such legislation, I would like the House to realise that once this Bill
is accepted, a legislation of this kind is properly enacted—I am not suggesting
thet the Bill bufore the House is the best that could have been framed—I for
one am sure thut the loyal services of the State, under the headship of
responsible Ministers, will not fail to serve your cause properly.

The next point that I would like to deal with is that the punishment
suggestad is perhaps excessive in the opinion of some people. I must thank
my hon. friend Mr. B. Das for reminding us or telling the House that I am
bi« nature a very nonp-violent person. I was born & Jain- apd a profound.
baliever alss in ‘the doctrine of Non-violence. As.such, if I am driven to
suggest a punishment of this character, if I am driven to such drastic methods
us this, may I assure the House that it is the result of a. profound conviction
that shorter measures, more liberal or more indulgent measures will not
succeed? It is after all a balancing of evils. It is after all seeing whether
methods of this charsoter would succeed in proportion to the evil Lhat there
methods have to deal with. I do not wish to engage in any metaphysical
discussion regarding the scope and effect of criminology and penology; nor
would I like to go into a disquisition about the possibility of correcting man-
kind by punitive measures of this character. Left to myself, or speaking ounly
of sbstract philosophy, I would also agree that death sentence as such is only
a confession of the weakness of society in not being able to deal with habitual
criminnls or even occasional criminals in the manner in which they should be
dealt with. Crime, in my opinion, is & symptom of the general mslaise which
attacks individuals as perhaps a prevailing epidemic may attack. Bub, I will
not be able to sgree with that hon. Member who would like us to go into the
origin, the root cause of all this. He is content, no doubt, by ascribing all
the blame to the system of controls. He says, because these controls ere
there, these evils have come about and so long as these controls remain, these
evils will also persist. I am afraid an enquiry of this nature will only lead us
much too far out of the way to make us ever effective. If one is to ask why
were these controls necessary, who imposed the controls. how did they operate,
why have we inherited them, why do we continue them, why do we still
persist in them. 1 am afraid, eventually, we will be forced to come to the
conclusion that the first clause, the ultimate cause and the final source of
every evil is God, that combination of Hari and Vishnu, which is my hon.
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friend Mr. Kamath, who so believes in (God that he will condemn himself to
perpetual silence or this day at least by the mere suggestion that God is the
souree of alt evil. This, 1 suggest, is s futily investigation to lead yourself
itto un enquiry of the first eause. Whatever be the cause. whatever be the
ulttinate origin <nd source of all evil, let us realise that the evil persists. I
#m glad to see that none of the speakers who have taken part in this debate
will deny the éxistence of the evil. Even those who have tried to soft-pedal
the existence cf the evil have tried to bring in extenuating circumstances like
their, in the pest, having contributed to the struggle for independence in the
shape of funds. Such contributions, known to be from concealed money, may
have had, if not a justification. at least 'n explanation in those days when the
foreigner ruled in the land. when the ert’re nation was opposed to the presence
of the forcign ruler and was determined to do everything to see that the
administration of the foreigner could not be carried on smoothly if it was
against tho declared wishes of the people. I do not think it is right and fair
to compare even by analogy the -sttumtion which existed in 1942 rud the
situation 1n which we are today. If these people have contributed to our
‘steuggle, would they insist upon this as consideration for continuing immunity
to them even today? I hope the hon. Member who put forward this analogy
will not accept this inevitable conclusion, if his prineiple is to be put to its
logical conclusion, that we should show, continue to show immunity and
indulgence to these people, who, simply because, some years ago, the

contributed to our struggle for swaraj, they are mow persisting in their evi
ways, which may have had their explanation in the days when foreigners
raled in the !\nd?buﬁﬁvhibh ho longer can be regarded as social or beneficia}
or less than criminal acts today. I feel sertain, Si#, that the mind of the
House is clear on this subject that the evil exists and that it is up to us to deal
with the evil. In that connection, I must express my gratitude to the hon.
Finance Minister who, at the very outset of this debate. made clear th, rmind
of the Qovernment on this subjest. He has declared jhet the Govern-
ment themselves contemplate bringing forward a measure’ which will deal,
acoording to his light, at any rate, very severelv with the tax-evader by
raising the punishment from six months to seven.years. But, Sir, seven years
might pass just as much as six months. There is only one punishment from
which there is no recall, the punishment that I am proposing here, if awarded.

[SERmMATI DURGABAL in the Chair.]

While recognising that this is the attitude of Government in this respeot,
I am constrained to add that very often assurances have bheen given in this
House or outside, which have not always been lived up to in the spirit if nob
in the letter also of assurances of that kind. I would, therefore, urge on the
hon. Finance Minister and his colleagues in the Cabinet that the problem is
50 complicated and ramified all throughout society that they should not allow
any delay, any excuse or any pretext whatsoever in the way of dealing with
it strictly. We must deal with it strictly; we must deal with it without any
mercy; we must deal with it in such & manner that to the best of our ability
we may eradicate the evil from amongst ourselves. I would have therefore
asked that instead of opposing this Bill, instead of suggesting the rejection
of the measure, he ought himself to be the first to support the principle of it.
Because, after all, at this atage, when the Bil is being referred to a Select
Committes, the House is committed and every Member of the House is
committed to nothing more than the principle umderlying the “Bill. namely,
that those who are guilty of such practices deserve to be very drestically
punished and the extent of the punishment, the nature of the evidence, the
method of trial, are all to be determined later. While T recognise the criticism
of mv hon. friend Dr. Deshmukh regarding the imperfections in the wording
of this Bill, I am sure the Select Committee musb correct all these defects.
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Even if the Select Committee succeeds in almost radicslly trzmsiorminge the
Bill, it could be re-published and brought back to the House in & comp

new form. T would however not press this point too far, if only because
recognise that the whip having gone though the verdict is in my favour the
vote will bo against me. Therefore, recognising that discretion is the betber
part of valour, T would, in view of the assurance that the hon. Finance
Minister has given, in view of the spirit of the House which I have come to
know from the speeches made, in view also of the inherent defects in wording

i Louet of this measure, if the House would permit me I would beg leave to
-withdruw this measure.

The Bill was, by leave, withdrawn.

PROHIBITION OF MANUFACTURE AND IMPORP OF HYDROGENATED
VEGETABLE OILS PILL

717y g e AT e I beg to move :

*“Twi the Bill to provide for the prohibition of manufacture and import of hydrogenated
ve:ctable oils, be taken into consideration.’

WietlvrdwNvwet g awaR ¥ o fas 7 far gon &)
et Tt ot ¥ §, 9ud faar gorr ¢ e oft wrew Wfeqew amam (vegetable oil)
w1 ¥feeaw gfm (Indian Union ) & zgde ( hydrogenate ) ®¥m,
a7 FE! A ¥ e (import) %, IawT Ay B I WA i o ot 3wy
Tw 9Te aw ' § g ¢ | 9k e 3y awe  ( vegetable oil )
Hadw A o], M@ N A e AR ‘I AW offie Ik
(vegetable ghee) wreafyy ¥ & aad & wwmws g §—wrwre amge FRE” |
o sETar R fndt s v ) AT (hydrogenate) fear o, fimft o4&
¥ w1 firar @ Y AeTEafy o & TR § w@nne A g ¢, 1Y o fae Y 37 F 9
arram | gregrRee (hydrogenation) % Y ardiw &, ag it 7€ € fr Ifaw see
# ¥ greyrorm e w3 3 § 1 39 ¥ forrdy e areafr ft Y e, 9% qfeow g
faw 71 & | vu faw Y w7 faw qw Y € N F &% AT 07 TR Redwe s dadew
v dg (statement of objects and reasons) & €r g€ & 1 wATeafa o forawy
T sror amTeafr oy o e € oy @ A A areafa & it § 1 srrferc o v o e @
T fork A T M R i mfm w ¥ ag g fe
ATaET g I K faar o @ & fi S 3 ) o 7 arw dw AN &, I Iq @ K
e A TA IR W g ¥ N w frgem ¥ g v &) shdtee o
@y (Object and Reasons) & st aré at ¥t nf &, wx faeges &% § 1 ¥
we g & e orgt o v@ wreafy off w avees €, aw dg & A ey At 24
a8 wrew § fie oot §9 Fo anefesw ( scientists ) %1 ww & (view) ¥
srarrfo T €, F I AR F AR O LI T w6 | e A ¥ (oase) Y
:;mwtmaﬁtﬁ:qmﬁrﬁm@%mqﬁta,wh’(cm)
T TATE ML IGE T, § A FATAT AT W T AR ¥y W eafg e g ik g 3
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& v gt o frger w1 qams ¢, fargerr o T ew &, 39 aRae gt e et
§ T Fu¥ st o YRR (eoonomy)d, ag W e W ¥R § forad e
fearr e ardr w<¥ ¢, wet wy WA ¥ Ay WX &, IAF WY Prcare wX § A
waferY ¥7 g I F (AR KA § ) 4@ ok 1 o o sr@ ) wear 3@ gRATAT WY
*1aw T &, 39 ghwewte veAdt  ( agrioultural economy ) ®t mww
AT & A I § o ¥ F wohy Ardy & | g o wwres wnfee v war & 5 e aaveafyy
ot I T A A HT A wwA ot A o A wwg ¥ €7 f g qATT TR 5 E, A
FrgiR ArorT e ag e foar & i ifie srerelt oY fores 7Y o g ey o &,
T w1 g @Rt | age @ fafes sorg dfwdre (middle olass families) Wi
f oz grex avTEafa 9 QU £ & ITET W7 FAN, AT FATEIRT AT E ATIAT )
AL LIHT I AT ®T (QRATS $AT 9y §, ¥ wrqer 5 390 fors 3y awar
HYT A ey ot Tk T & AN AT €, IAw AT W wATeRfy firet gorr Qv d 1 wa
gt A aT 3 wae Qard e ag w6 A1 v fae & gefad & e e
(interest) #w ( clash ) grar &, weft &ares & g worfrorrer € ok & fr v A e
% qfess sffaw (publio opinion) # fod worgde  ( ciroulate ) sw
IF | F I § i raRe o sfiwar aqr gk A 3w & e @ A & ared
sfads (committed) § fF I M T fr faw &, T A a0 &1 &
ag T ¥ qTW Fg qFAT § fF AgH A% ¥@ 3@ A & g (rural economy)
gae §, ag @ g ff & $1Uw @A § G2 (shatter) g &, stz sgt 3¢ qr-
sowte @A (agricultural economy) ®' waw wr A fearl s
TR Y FTH AT TAAAE FT IEST FIH § | AT T AEAT AT A N fir ey o7 acEy
N g FuTa @, AN @ @A R T NN FAEY @, A IR qgew w0 A awde
¥ AT A ¥ wq Ny 7 a7 fear § v A0 & =T N wEw x@ aATeafa ot A
TmT wga &, ¢@ W% (fraud) s HAw @AT AEAT §, AW WA FT WA | X
AT S & X A JW 9§ FT AT g § (ad IRT wares weArar av | I ¢
FRAL q ¥§ F CF A wE AT
“It ought not really to be called ranaspati ghec, although it genernlly gues by that
name. No one can have any quarrel with vanaspati which means the leaves of flowers
fruits, and vegelables. But when it presumes to pass as something else it becomes poison.
Vanaspati is noc and can never be ghee, Ghee or butter is the fat contents of milk drawn
from an animsl. To sell vegetable oil or butter in the form and name of ghee is to deceive
the Indian puhblic. No Government should countenance such sale. No wonder that mortality

figures are on the increase and there is lack of energy in the people. Anyone who deceives
in this regard or countenances the fraud is an enemy of India.”

oh 7% & o¢ e @ e # Ay A A 77 @77 Afge fear ar:

“It is clear that the mischief arises principally from the greed of the very persons who
worship the cow.” .

ol (R 7% *g¥ g2 f amefy ¢ fie o Ao dfiefedl & arewr F agy a Q& o
€ O T Y g O W 9T QAT w & | IHR v
“Vanaspati is wholly superfluous. Oils may be refined of injurious property, but they

should mot be solidified, nor need they be made to look like ghee. An honest manufactarer
will nnt stoop to counterfeits. The markct is flooded with them. Counterfeit coins are



2168 PARLIAMENTARY DBBATES {257R Maz. 1050
[afowr sTE% qTe WA
berily punishable. Why not counterfeit ghee, since the genuine article is much more

precious than coin? But the sovereign remedy lies in all round honesty among dealers,
who are in a hurry to become rich even at the cost of the health of the nation.

ol o AT g€ e grew U gaR fare 9¢ fraTe T Ty ot oA fad sdw A
ez (black marketeer) #1 aur 24 & aveX faws Jur faway v o7 4 BT & 9@
e ¥ ITAT FT Fg, 55 % AR AV THE AR 0F GV A Ay § 1 arferc ag o ol
W Fine & ¥av § | dww 13w (tax-ovader )dver g dvw a9 S oA § | e wEw
ITT A A A § Iad fogra § F A awwan w0 gar R A Il

AT AT A% T ITRT & IGS &7 qAS & § w77 § 5 F7q7 Wgar § v 7 AwS
ok ¥ & Q1 alw & | oF @Y 7x R T g wE fr aeafy & mrarafaar § St geR
7g fiF gu% vwTe A M AT T R E wH wr wafeat @ 1 JTT T oY FT
et & AwTaST FI AT AR TH Y wEen i v A ghrar 7 o, e )
g T UFIE A ( experts ) ¥t 1w uw Y # | veawd @ &1 w1 2 i gxwaw
Wt F g F gueafy oF fame Y 78 53¢ @Far | 7 38t ©F TF AL ST AT g
A @ @ W oF gewar dw w7 % g frad canade # of 7w § 5 aaeafa o
& wwras § ¢t A 57T qFar | a7 9g fraw & | 32 Rary waddee s foear Y
frrrelt g€ & 1wt v et & ot v far war &) g8t o avgat frar mar ar | ey
oY 3R el o sre stew T mar HX ag arfad gan e ot aw o s ameafy Wt
aaTe & oY TN g2 @ T ¥ A At @ o S A @ 1 gk vcfaers S aweafy
T TR B @ T A Ageed g @ A g Iwew F q% 1 AT Iy a7 A%
o drnfoat fF @ it )

UF AT qTe ;. wrerarT ded @ sew S af et § )

qfted STET W WA AT, A1 F ag I1d FT @ 91 i ag o I amreafa w1 g
FOT & | I« AT I EOTHI T W FATED 5 A A F ATt A 9 , I @ o
TS FTATED AET T UF NIW WY 67 A A1 | A qg7 I LI F7 4% w@0 ¢ Ngf
¥ fon & s g, = daw §, s fedvaw & wgt v g oeg o avar & 1 oz fyer wx-
fardt & =Ry, ot & ared frgrae wage sy € 1 gAR feare ¥ Qv Foasi & s sT dar
wfi &, Pt efiere w7 we Qe At & fr forad srvare gad gt & fod g, &Y, e are-
qTA A EN | 30T TF T 9T F M7 A 7 HAr ¢ A IA% 52X ag waq ¥ a5 W w0A
# et & T T8 TF TG & Hgq 7 qa7q ¢ | A gL F4¥ F and day Hicfr § w5 Q4 A<
1T FT Y afew 7q, a0eg, WAy M owEg YT g AR & 1 A I@ Fd A w AIE
g a9 # gAwrd @ifsdt (uniform policy) & fasr fgare st gfamr €
FAEF-ATE A WA G a9 aF 15 AT AT RN | 4 o Rawre §3fady
(National Calamity) & fae® smfirma W @ 0% vam afi eow awar fr
TR gy ST T g d 7 ug AW A Hifer ¥ gam 1 S Ao gArd M dgAm TAAdw
# Faey o qife) T & ag T DY wifeR fie 9T & qu AR wreft g R @ o
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Toree i g og® At off | ot Ty ag N Q) i N do i o w1 @R T N
e gl § g Ot g0t & 6 g o FTR AR st ke Rt TR T AN ) o
TE 7 T AT AW E 3 5 it g Ay A WY qiw A aw g A E N
T fegem & vo rome § ol o o &

I THATIITEE . AWl A qg ¥ a<ae fewr ?

qftea s A AR A T Q1 Qo § i ag # gan ? g qF s fae-
T § sk o @ 4@ faw w1 qare § vad g Sk areaw TE & 1 Sfer e gforer
& AR F g ol W AT g § fF oA ag wfawe qifest (consistent policy)
4t fr g fed § Q8 Ay de s o fn oy anEfordr ( artillery ) &Y dftw
T | TZ A Ko F T A @& 1 R TG T G ofr Forad de g wymw
% FT AT g @ 5 I anfeedt ¥ ey ag & day et o | AR A dE EWY
AT EI 7 AR F-0F a7 & oredy M aw oy 1 Y Iy 3 afedt r e @8 A
fa® 19 gk agr 9§ o ¥ aoret gk fred ag aow @1 e dw wwm g A 9y
erfedt ama & fr o o a3 T s ey o Ay gl Aew aamy gY o oY g Y
® FH g1 T |

9 AT TgT O e QT Y F e ag AW aew a1 e v R gael e
afcw 781 1 9 Eh T IR gTg WY N AW ool W o7 | amwfae d fr ww A
¥ a0 F vRWTw § I arary w7 g T o gw warar ¥ off

A & g o FT @7 971 FF gL Yo F ag gred & 6 ST e 9 At §9 agAl
wrm e Aamn e MR R A gy W 5T W
g dg & IFE § TF 09 A A EHAT G | § AR (WS F TF TR
(extract) 9% ¥ AT ATEAT § fF 9@ &Y {Ro0—{Ro ¢ F A WATAE WX FAR
O F 87 97 IEET ST ST & S A frg axg fear s gae aeewe (direot)
ATEHH X TS § § O R TG § | W oW qTR qrarctag A a9 fivara
# geafy s ff & X § o Ae four § 1 F s qavog Y A< frerr argr
t S

A @rf: wg TTOC A ww g ?

qfowr ST 9 AT : @t argw w5 @ € 6 ag qrarcfag argm e 7 ag
araw Tt A fafreed & A0 ¢ o 4 ag g awar § fr ogt aw I I w7 S
¢ TR TR Tor® o awr e e § ) i ag v s e IR A A
fird § i ag wor Wiy Fere frewed 3% @ § agt @ fs wgreeT it R w7 g feary
qC A four @ IER A o wei #Y §

At & anfy ag qrEdwE 97 T AT § | TR 18 farara ¥ o g fin oY e figeme
fy® ¥ TF T AT O FA I FEd W A9 qwrw fear A I frar & Wk
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o T T | A A 3] F 7% gea A @Y ) 2232 F ofr vy A<y w1 wgw qwr Ao
N & T T 4 I qg worgdr g€ i I At F F i oo i w a ore W
ATTIR | X SIT FEE-AET @ | IFA 78 o s e & a3 4y ) o T ey feafe
2 w7 A R | @ gelt T fawdt O | R 3 oF $QT & $O7 woar ey fear
3T amgw 98 FET F ST agr < T % | TE IAE A N GN @ Hw wAN @
IR ¥ fiw ) o @ T S AT W@ AT O )

ax a% fir geafa TEY fawar a1 99 awr ax gfe ff f fiwg O f, g9 N
qdr Y, ¥@ AR IF € AT W qH W W FT S T 19977 QA A T A9 -
T} WY qTeT | TF IHIR, aETdag qrEw A, wy fraert § forgwr fr 43 i e
fear & | x& Tw ag ¥R (quotation) AE fae ey & 1 F suwey Ao T7w A 9¥
a3 wET

Fad a1 o # & FT @ a7 ag ag oY 6 ogh A% wave e gfvsar w1 aenw
& 7 x#ft ox e 7 s g fr qra fag arew | oF frare fom & ar fis wgrear oft
q qg ara g &1 | THE IO & o I Aga| § 5 o aF qeeRe g wfvear Y
o qrferdy & ag ot o e WY o @ fr el medE e e tfewar 3 gy foemmer
( recognize ) frar € f ag N aeafa € ag froamd g A & A =1, @@ AW
*Y off gree) A Hew (R &7 AT | qATT TAAHE SR e Ay o forg
aw $ew seww s3¢r (Cattle Protection Committee) «r, ¥ Mfas Trr
# fored qF wadéde 7 (important member) &, SR #r sl o &
T ¥ AT Y Az Ay Y fF qerew ag aweafa #=@ weed) (cattle industry)
& ared fagrae wfe fiw g, o o)W fawfen & fr 8 ad® 9= @ aa=afa & Qur
AN FHTFACHRAA AT AT A N F RS § RN Famaq
% | @l 0w ¥ PR O IRT TR R, g Modw ggw, 7 ff aw g 5@
T qfiweaT & HraT © 9§ R IR QAo A, seqaee # wiwwr faur faed
IYIR @AY & NATOT T (IR FAAT | F I &1 FT 0F S0 AW FT
! N TTH AT qIEE ¥ 9F FT AT AQATE AL @ ag W1 A arhy Ny
7l qgm g ag A gy awy §, faw gaar fgear 9f w3 gAT AT E

“g@ fod @ AT & AW & §r0 Y’ g & NFAT T F A7 KR WfF a
TF TAR § Nar [ E ) oft F o g qreR A Arwar § S TR qqares
AET LA AT TF A g@ A A M drAm & fod dw o /Y W A R o
a8 ST g o 7 A | va fod x@ Awe ft & WA ¥AS wHAS) & €
weg Y &) g q qg=ey afer ark ¥ o iy smaear o3 g gg=aT € AR
TW 37 AT quE) F qre F oft ATy o 1 @ ET FY g T & O § Sw
Y a7 A1 | T ATH ® Y Ny a7 frar o &% O w9 § v I9 Y
s afE@ fF s e h S fraew &3 1
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T T & qAGHTD SR A ft oF am F st Ty wifge ) v wg
¥dew fafrers § xa fod & 39 N7 A w19% @A 95 ST FAAE

“greafa & aAT & A ¥ fggew ¥ fearl H agy eaw g €
Q& &t xvar & 58 araeaw § 1 qrely o geafer ¥ @ off fasar e gfews
B 7 &) €| AR K g N fearl MY qgraar & g 917 v@ wfgd ("’

ITAY g TT §9 LR¥L H € 1 Y 1YY A ATANAF HQAT §7 qH AT arm:ﬁmrr
war forqd Lt &Y Tq o7 & vf 4t | § 34T § ¥ 98 2g7 £ 1 ¥4 $3477 (counection)
& wgreaT A W A TT G & IqH A 93 FL A a7 § Ag@@ A A v d

“HEAT FY AT F X077 T AWM A gF AHd & fHd qqH A A"
gt AT T 9 w7 FA fHT FAT AN FT woq7 F@ERT G wvaar | fw ar oy
qed warg & wed & qaq gF fao ggard £y Ny wwradt | g8 fod frerae
] AF & fod F21T 3077 arad afegd | & @@ weary w7 few & qady w<ar g e
faoraz & faers Jwar &1 aTw ¥ frafaa arfaT A Iifgg S @ ay
W 053 & fad w7 g wifgd | g@ frerae w1 oafas ggar d &, @res
et qge WY § 7 ag snfas § $7 Agea w7 AQ & | 7E A F9W A WGH
frarafr i A raf My A TMsA D qr g § 1 §gq Mgfe d
T w7 g7 & e geafa Y g N wr qgF w4 A G qwvar

O A T Tqd afEeTs TE § | & dar Aoy s wT 1@ 91 qAC qrArhag &
Nowmdmawr s W ARggagaed:

““There wus a very severe famine in Hissar in 1900 and 1801, At that time yhee industry
was flourishing in that tioct and it had not to compete with any other cheap substitute
like Vanaspati. The result was that the cultivators by eale of ghee at a reasonable price,
could afford to cuve four lakhs of their cattle out of the total of 6:23 lakhs. But what
happened in the famine of 1930 and 1940, when out of a total population of 6-5 lukhs of
catlto in that very District, only two lakhs could be saved. ﬁ:u was in spite of the
Punjab Governmeni spending over a crore of rupees while nothing was spent in 1
end a few laukhe more by Congress, Humanitarian League and other philanthropic
associations.’

7 fw wmaor &7 fax frgr M fF gart qadta sTee et § wdfaay afy
wfw s ara faamr & spaas & faar ar ag wa wwrT ¢

“fgarra saTar aaT & fF Qo ve § $OT qIgAT-AHEf FOT w7 ety ff w72 w7
AT | CAHT FQT FH & a9 o7 9T 497 QAT qE ATqEAT @AWy o7 qFAT
mefrf RNl admw I s ame Rl rag i ¢ fr Iy
¥ & w7 A & w6 A AAr 77 AT I gAw 7 w6 Ao vy e frar o
#T ag sran A Aw & gHfad wAavar Awa 36T | g9 A AN A £refr & 39T
age a%1 frear ot guwy a1 € 1 ¥4 fad e aqeafy & sroor ff F) HGE G
A IgHT AN qg H1r fis 7AW oA F AN arAEAY faet @ ag W s A
AASY THAT AT ATCET AT | AT AW WY T I W7 AN k4 AOw
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¥ R & gar qw ¥ AN frart A aga TrE FAW | AR €@ AT A0
s 9 ford feamar @ fF g g@ qe e %)

7g g1 BF fafee< qEq 7 39 787 KA a1\ § wFar g fr gt aF Taddoe
a1 g foear w1 areew &, OAY Tadde g x@ #9A ( olaim ) M AT A W@
forer ®) gt a<g wgga A8 v 0 | SfeT A 77 99 § g Tadde 1§, IR
g & AT N arqs T4 § v gart 2 & Fraral A 9F IARY qaIwg 97 F [HES
B o 1 qarar § 1 99 22¥¢ F uF wrewten pfiwea feqrddoz } qaaada (experts)
wraed fogiM Aw @, Ao A AW @, g § qwedfa & foidRfesy
(representatives) & ga#Y it gwrar war AT gAH A9g ¥ qFEST fHar
AT | 39 QAT AT agy gAY wE | 9g@ AT F A% ag &var a4 5 1w avedfs § FH
N A3 G F7 NG T ot 107 1 @ AT F fod GHdT § a7y &1 9T A Q
war | ¥feT afat Jede grzdex (vested interests) ¥ FIT WAL FAT | TIAT WIST
g 6 & gumar § 5 amope 9@ ard Sréadl & g8 ¥ oar § gAR O waw ug
ofae 7t @ &5 | & ad wear F1gar § 5 w3t 95 39 g (interests ) w
ares® & & 3% T (injure ) AL wIAr F3Ir A7 5 I7 Tored F Araw A !
8 1| gt a5 gredrwdaa ( hydrogenation ) ®f g3, 5 § ag 4T ST A1 TN
TG ATE AR AT F(GA HF | F ITH A9 § | BHT 1 ; NgAFYT FTH @ N W, @
¥w ®Y dET 7 FATH iR 7z frdt & zawT 3 ¥ | gaTd fr 1Y werE @ o, Fead 1@ e
& "R ATl Y SOE §, AN F rar § e warar 7@ av .y Wl w1 ew 3 & A
TR | arfas &, Faifs sl 59 qo8 & AT ¥ewa (major Seotion) i g
® A 7% o1 T | A AW v AgAr § w6 gw faw g wngd £ arra fee
AT X Ry w2 £ e wgr o oy w7 areow €, wy el oY r@ely oy 7 qwTeT 7 9
w1 5T W T A TR | § LARY-]Y & Feqfy oy qvg< ¥ A 9t &y Sy frwraa
T @ site ag iy a7 | YA R 9E TTEAla ATY AWM F AW F LRIC A IR,000
AT A, AR g Yo A v fm T omar | M o ot o &
FAEafa w g2 ¥ wifige N 7€ afew g fod f ggi e @ fad @ oE e
& fa® 20,000 a7 daT FHT 9T, R¥% F F w6 4AW @R A do A o | W@
wford fir e Aol ot o oY srerelt A fast & & eat F €Y o wwar ¢ AR oy
@ Tt ¢ ? o X & orre 1 o AT N farwr T wn, g fgr< & AT X OF
FT G ¥ a7g A1 Towy gachaen f T I

Shri B. Das: Because during the war the English soldiers
ate all our cows and calves.

ofen ST Ce wite : frees qre @ ) g8 aw @@ (interruption)
firar Fawr war 23 W qf Ye@ T & dfeT IR Gar FF F A NI W T
w6 awvurg ek § | O Jw i XR2feam  (vegetarian) 2w g, I B ag I
7 g1 fie e s fry & 1 ag ) £ o Afafed  (neceseity) ¥ ¥t Rfow
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¥, AT AN a-AM2feaT ( non-vegetarian ) #r @ IAEY Y e wrw Wy
faaar ar, 3 3 F S gu o & faary feg A ¥ ol Frgeeh aw wasd €
g9 o5 qodw §¥ ( perfect food ) & 7 gfrar araeht & | dfww & o
a g9 oY &Y arwT Ao FgEEN aTAw T AsA § 1 A o v g AR Ay AR A A
wgaT g fie frarc st Qg & fad & gard wiat & Sl 3 fradfy aggd & v fem
¢ Iq7 T & Y€ gk Sl A frar i ) et A (war) & IR o aggd
¥ wrw fvar 4, T o1a 7z g wT AT R FF L AT o T 7 i A e
I AGYA F1 qqy fear | qg O I TR K 4 N A (war) ¥ agd v
® A8 IMY 4 | T& AR (War) ¥ 7Ag ¥ AN go RATA ( partition ) ¥
T0g ¥ gATX AT WY IO MNe@ A Tq 1 famlaer Al g w@w § | I T AT @
fir ForaaY Toor wgrarer A AT Yfir Fgr T qr ) 7g7F € e TEY Avar av AN A
U 7€ frar v, ¥ wrq a5 NF g Q) 7 § 1 3 g7 AR ofr # ol g R
HIT TEY g T AN GGY o J7AAT AR g vy A & orreren § O gt o 0w e
& qTAF 4 A T TIH! TAZ &Y ATIAT | qg FITHT 47 AT 77 & e fif Zo Yo W
ATE AT AT | TAR A gAR 418 T AGT & T G qIX AN A7 g awi &
ATl 7T € foraaY a7 Aqd asai ¥ o A @y § 1 FraeY g 1w acg O T
£ ag 74 aaw g6 fr o ER S9d ma, 3% o 6 B fig ag e 8, wife
FHHT I FY IT GTE | AT GG FA B FTIT @AY § a1 g7 OF & adw §
fiv aq FTERfT A, T X &Y &, @Y TT A< AN fF IqHT ATH o 7 @ A IqNY
oFS HY FY AE T 7Y | F7 QT BY A17 Av qF ¥ faar 97 wrf forermy 7 @

| R & T FAeqfey ot F A7 2w qga N F TATR A Gorrar Hforedfer sqeel
 uw fonegee  (resolution) arg fFar fir ameafa wY < faar oo | I TH
TTEATE AR AT gfoear & arg A 7 | qd foar ar fe qome & oeEn
(economy) # ag «t @A FT W E | X TadRve aw gfowwr F @ gfeww
fear | dwm TadRw ¥ gwd ww gg @are qw o guT a1 gEd 9%
Fq ¥ ax v ¥ (experts) 7 ag FEgAT LF < faar fr g @ W€ dur
At 1 N GT AR TR qe AR AT § A% w7 0476 TF IT ATAA | AT 33
AW AT AT & q1X % OFAYE @ qaeqfa v T & fod €< Frere gk fe
forerd ameafa &1 <7 fear o a¥ &t o orf ot 7 wg 7% | qror fF ag OF s
£ f g < faar o Sfe s srraw Qar v AR wmeTar AT of 9¥ A
ok | gaFT qF TQ%T 9 qarqr avar § i g oy 9@ famaw ags (sesamum
oil) famr fear smg  9v iedw gz (vested interests) dar @
Y | g@R Rl F ogr AToTaT (margarine) (o g dreTw wTe (sesam-
um oil ) faremar avar § 781 T8 g% F iy qrEe A femfar o £ 10w aw
fa& gewrfts (sulphanil) wg¥ ¢ 9a% faerd ¥ avesfa @ wve § &% aF amar §
BT AT & IFHT AW ITAT G TAT § | 7@ AT w6 oY A vy @ w iy
fir fora® g7 wod ST & T 8% a1 foras faed § wreafa o) W & o o geawr
a1 Fr A Qe A Y A R far g7 o darow 7 v Wit oy v
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AT AR WY BY Tl | B ra gwd @ fir ok aedre A ¢ Fras aog ¥ N xw
qeafa oY, forae) fir ff ) goe 2 & ordy 4, g0 Ja gy FT F A TG O
e gy gfaarT gawr IoT ¥ T qa fas @4 947 | A A 1A S| F q@ w0
R i € 1 T Sl Nd (factory owners ) ar madRe a1 Wi T TART
wrE gt W1y forr w3 aF Forgey & ¥ g N W ) w7 fF aAveta of 7 w77 v
% AT Igw ff A qve 3 @ (flavour) T #7 (grain) aixg 7 fear
T &% A qF 19 fAr o Fré ovar 41y Gay g A g aR A s f
T ARphET I T fXar oy |

AT AT TS FIATEE T IT @ & AR ¥ raw e fr agk F Iw
&% &y & | 7g 9 graveRe (groundnut) & 7 aga savar wETE & dar @
oo A NPNE, wemmre Faga AT A ¢ M agt F AT g@wr as AA & v
W T A ¥ gfra w1E ferraa adi & | & orrvan § 6 famgear & g o A dar
€ s ga o an a¥ 1 & frgraaqa ar I g1 O 787 dar &) qwar fF gq S
a7 7R | Sfie qg iy g ferare F 7 § AT madqor ¥ Y cfeqarc § § 1 e
# orw § 98T § i e O A e Y oF T A15 A AT fawedy § A @ wo-
Rz 7 77 9 741 & FF SaR oF Tl AT fawd ¥ AF ) e ¥ F greEdR @
%7 § W a7 7Y 1w @ | greeqaT (hydrogen) i (pass) @ ¥ IEA
¥ ryadez (improvement) A At | ¥fdA rrT Fehy w1 wra d@T T A
A9 4T Y WG o ga¥ Sl A FETA0 TIAOT ISTAT TG40 § | AFIAT J 1/¥C
ATIOEAZ ATES FT AT Y < TIR FT 97 AT A76]MT F7 Q0 ¥IX 77 | 7 Foaar ag1 %
¢ 1 A% g o &1 O g R ¥ O s Ae AT wvE ¥ W A Ay Iy
wTor faeaT aifad | ¥g awefy F qregeT o w7 A7 IqN T q@ade & Afqw
W ¥ gnfaw adi & 1 & e § 5 s g aF aeafa v aveaw § wa TR
iR e fFrEd A d T T W SF AL § | ST agm A wew ¥
w3a g 6 dar s s tomavarg A fear  xad sar gt @ R S srad A and
fewreoe ¥= (refined oil) avd | gad sa% fod Frat fren A qord ff & 1 S
Y § 5 s aAeafy = &)Y mar O fafes wo1dq wY feawT q¥ arwe | ag o o
¥ &Y € aw N A AT, W€ 6F A 980 ) fad @ F 77 0@ | A7 A qgT ¥ &y
YN agara s g TN ag N Nyagar F & 273 &5 feegaq
(self-delusion ) # 9% § | @Y &\ FrgTrF A Fwg 77T #¥ faar o7 N qvEIfT Y
AT AT TERT FA1AY FAT [T 2T & fod wrag A g 7§ 1

ag *gr oran £ fiF aweafa 9 g A &7 939 woar o a7 § AT AN A= F A
¥ aga TrE AT | gEF A A & A1 AW ¥ w7 0 wAwgar § f wgr aw Sty
W aTeAE § IR AT AFA A € | farsh g faer # fgear g ar awar &
A7 1A oar 6 oF g s A P § gredie aven fgear 3 @re w1 g
R A &gy Feore FTF are {1 gad Al ax & far € | W A defal f
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FIE ST THA TE TGN | T srerar & g7 o T8 e fv ) T ofefaw aree
(non edible oils) & 37 ¥ gregaw 7 arw fear a7 | AT ETEPAT ¥ frR &
FraTar A gEd O 3w & w0 oy awd | A IwET AE TR AW 1 wR
gorar a7 3@ fF @ defa) § feer e I3mT € | | o g e v ge
dHfefal 3 oo aF § RO A e g wTH 2

AT AR AR M PR TR A awE v § #few v (cattle
industry) Y aT% JAT SqTA AT, @AY T W4T WA Frg I GATL AW A wHAA
frix vt € 1 R 3w &Y oY Y aga T wEEd €, a9 g w3 daw AR fe a3
) ford & qEifew oF $q¢ W ST@ 7 agr 97 o drT gn §, A A o=
qEE ¥ FT NIRT 7 g7 07 § A I A IqHT fgama ooy o< W, N v
w3 fis Ao & e frar s il &7 v aefe & e e g €1 @ S
o TEE ¥ T ATTH SHE I FTAT A7ga § Frawy wasioz s gfowar 3 qwde fear
a1 AT forad 39 ¥ Ao 9 I W o, S9R ag feer ot

“‘Figures for the production of other Indian vegetable oils available for the adulteration
of ghee cannot be gauged with any accuracy. At a very rough estimate one might perhaps
place this quantity at 15,000 tons. This would bring the total amount of available adul-
terants to just under 50,000 tons, or 1,400,000 maunds. The amount of adulterant available
would thus work out at just over 6 per cent. of the total out-put of ghee. At a retail
price of Rs, 32 per maund, the amount of genuine ghees replaced by adulterant wonld
represent over 3 crores of rupees. It is probable, in view of the results of analyses already

erred to, that this greatly underestimates the loss to the dairy industry ss a result of the

adulteration of ahee. If adulteration could be checked th.hl’tdditiond income ocould be
added to the wealth of the country side, with consequent advantage to the rural population.”

TE &Y 7 39 K7 1 FAT T3 7 THA wwvar § 1 0 N9 fegra sy 7y
feama ¥3 w0¥ 797 arerar w1 g AT frad fe ardr w9t arée (Country side)
®1 haT g A faw wex amafadi #1 Gy g ) AT AT qrAR & wAre N
TR smefadt w7 qFTA e, a7 w7 @At (rural economy) ¥ AwE
g AT fa® wx 9 7 d=q ANwd (factory owners) 1 wawr v, v &
3 orxw & o woan g fin 3y srary gy e dy de madde w1 o 2 e oag gw Aty
&) 3% T ¥ ¥F 1 59 W ¥ w7 W2y 3wl (Cottave industry) #few
gwedt (Cattle industry) ag aa g7 womr # s ozt a7 fr N yoeedr =7
qas &, ®® A2 2 Hfze vEedy (next to Cattle industry) & ot s ¥ g
weft Y & 1 e el fiewr 7 AT g 3T A Qi@fewAr  (politically )
ATy § T 7 PR TR AT § | AT AT ALY & 6 ATTRT 56 TTHRT F, Y AT
w% € o € f ag AW f5 I AT STET S F F #8918 A4 fqsN g av A
e Wt fawen § A1 A 74 T FER PIT F wA€ o w7 wgav g 5 a1 9w
A fewmr & € AR fome) § qogar ) qad yEd Ny ¢, a7y £ fe ow 7% gark -
aifedt ®F w g Al fawd. & A fyed aeafes @ arafi, arowt aEige
faarft 7@ frad @iz aow §7 779 TS TUR KA $7A I AT A [{ET A oF
aag ¢ fF ST AATE § FE & ATTH IAN A QA AW T IIT §%¥A AT WA
g ¥ gEr O IH AR £ | g qW, T A fed & wwy am Ay &, wnidfedy



f176 PARLIAMENTARY DEBATES (28T Mar. 1950
[afowe 3T 3@ AT )
(vitality) aff wgft | 75 gt wwR wwm A< ¥g  (life and death) wr
gae § | TAwfy gt 3o N fefaws €=w  (physical strength) w &%
waar &, g g fod g & aoa d, rei s ew Al e g el qw Ay &
T FALT N FTH FA ¥ @aAfeq (incentive) Frar ¢, 7y wadwwew g v &1
Shri 8ondhi (Punjab): On & point of order, Madam. Is there any country im
the worbd where ghee is taken as part of food except in India and Pakistan?
Mr. Ohairman: I do not think there is any point in the point of order. The
Hon. Member may proceed.
afvew st T wrbw: @Y JETH OF AT g, TN ET9W W A & § o ok
Fm2frr & argT & e § Ty | A e g g § Dwvan ¥y wd w Ak fowew
aft w7 X A7 efrydor F At e o Erew M ) Are T, FEE T W
ORT oY FER W) A TR F @ AT & A g w0 & Aww § Ry mehi & qwv dw o
A g AT A o Howd §, gt IR qrar 5 g A few e o o
o & 1 o W e, we Ay & s § e g S g w e € i
dar i S aree 3 HoTET A I fwm 7 o AT aTT F 21 o A far ) F
IT6T PRI ¢ F 9 8 ek Ak wgd v oAty Peam o o e & v -
o= da1 et € Az ot e gredRdee & aveww €, I a9 SEey ATl fged Ay
¥, 1 & o g B gt eF Y OF &) w wr € R ag € aefa o A e
AR T AT | A IT AT H WS &) AT AFrAy aifae 7 € Agi St w7 s frafy
T, M AT A T € 1 w2 A fgeQy #71 gonfegen vow, ATy feedr
(bistory) w1 wenfgar wwid, grew swaw & fged (history) # aww
AW TS, A1 AR g7 T fF qgi ggwr Aq@eEt (manufacture) T FT
fagr o, faomaa & s oA w atg & a A war ) AR O feard g @,
T & ST el w1 awar § 6 6 o gew dar A @ faes e aorgmm Y ae-
arg € ¥ Q) AR fgger & grow @ AR ft qwafow € ok F B IR ¥ o ww
g fr ag Tk ford e s 7 ware @ AR g OF & A v wifgd e forrt o
), Ww T fear 9w o

Ao or AR R &S GOa S a7 @ AT g A agagd fromr @
wra=ez (groundnuts) a1 FrEd w71 qATE €, 7% qT A qUE § |« Hedr
arror +fY % 7 F qTE  Fawely Ardy At E 1 A g T@E R v AT W o
wafy awar § wATeafy TR wTA S 0w 7 | freear € o o @ w0 Qe € Ay o
o <g AT €, TE XA GOE F w70 F Ay qmefn F g @ oAT A g o forg e
* o AT & YT SaTar e fear o g ot 0w (30 FOT AT R
AT ST ATET & WX WA 9T AN wA ), ' ggommw € fir o qrae wrer
Yy § § & frwreT g A EEe TR g ® w S T ok, @ a fredy o
srer g ® e frere fifwd, arfe arg< & foradt gae Sme ardfr €, sed s
we Wit g | A g A T W T A &7 ag A §) g weeafa o g g



PROHIBITION OF MANUFAOTURR AND IMPORT OF HYDROGENATED arr
VEGRTABLE OILS BILL

o (English translation of the above speech.)
Pabait Thdkur Dag Bhargava (Punjab): I beg Yo move;

“That the Bill to provide for the prohibition of manufacture and import of hyd :
vegetable oils, be taken into consideration.” port. of hydroentted

My object in moving this Bill has been clearly set forth in the Statemény
of Objects and Reasons appended to it. The muin clause 4 lays down that.
any person who manufactures or imports hydrogenated oils into the Indian
Union shall be committing an offence and is liable to be punished for a term
which may extend to one year. The definition of ‘‘vegetable oils’’ given
therein further elucidates the matter, vis., oils which are used in the:
manufacture of vegetuble ghee, such as, cocomut oil, etc. Apsrt from this
if any cther article is hydrogenated or if any such oil is hydrogenated which
is not used for the manufacture of vanaspati ghee, that does not fall within
the scope of this Bill. The definition of hydrogenation is: passing of :
through vegetable oils. This Bill does not, however, cover such oils as are
not used for the msnufacture of vanaspati. There is only one object of this
Bill which has been explicitly explained in its Statement of 2)bjects and
Reasons. The stuff which is at present given the shape of vangspati ghss is
in fact neither vanaspati nor ghes. It is a sheer fraud from beginning to end
snd it does not contain any semblance either of vanaspati or ghee. My object
in moving the Bill is that this fraud which is being practised by the people
who ars selling oil by giving it a look of ghee should be treated as an offence
so that they may not obliterate the name of ghes from ILudis, The Statement
of Objects und Heasons {5 quite sélf explanatory. My own feeling is that
us far as this vanaspati ghee is concerned, it is not a good thing for health.
I know that recently some reports received from the scientists are opposed
to this view and T shall express my opinion thereon at the opportune moment.
But my case does not slone rest on the grounds = that. this -wannspati ghes
produces baneful effects in health. It is based on a more sound principle
and stands on s more solid foundation than this and it is a principle that
India is an agricultural country and it has got five lakhs of villages. The
natwa of the economy prevalent in these villages is that the agriculturists
cultivate the land, they till the land with the help of cattle, they produce
ghee out of them and live on the sale proceeds of their milk. Therefore the
real object of this Bill is to maintain that economy, to preserve that agri-
cultural economy which has been in existence in this country since ages.
Another view has also been expressed that if the manufacture of
vanaspati ghee is prohibited, what will happen to those who have taken to
this ghee, those who have beer compelled fo décide that simee pute phee i¢
not available they shall use vanaspati ghee? What will besoma of the large
number of those middle olass families who have been compelled to live ou
vanaspati when its manufacture is prohibited. They ara foroed to use
vanaspati because they cannot get pure ghee and the ghes that is sold in the
market as ‘pure’ is adulterated with vanaspati. Now, naturally this ques-
tion arises as to what shall they do since this Bill clashes with their
interests and it is on account of this reason alone that a suggestion has been
made that my Bill should be circulated for elicitipg public opinion. I know
that the Government of India and all the leaders in our country are committed
to this thing that this Bill should soon be passed in its peesent form. I can
say it on authority that so far ss the question affecting the‘rural economy
of this country is concerned, that is shattered by the existence of this
vanaspati ghee and it is the primary duty of the Government to safeguard
that agricultural economy and to provide work to the kisans and samindars.
OQur revered Mahatmaji who stood as a complete surety for the country’s
sdvancement and who understood each and every problem affecting this
country had {requently explained this thing both through his speeches and
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writings that a person who wuants to save the . vemaspati industry in. this
country—who wants to perpetuate this fraud—is an enemy of the country.
I would like to read un excerpt from that article wherein he had stated this
thing. Ho wrote on the 6th October, 1946 as follows:

“It ought not really to be called vanaspati ghee although it generally goes by that
name. No one can have any quarrel with venaspati which means the leaves of flowers,
fruits, and vegetables. But when it presumes to pass as something else it becomes poison.
Vanaspati is no. and can never be yhec. Ghee or hutter is the fat contents of milk drawn
from an animal. To sell vegetable oil or butter in the form und name.of qhee is to ageceive.
the Indian pubiic. No Government should countenance such ssle. No wonder that
mortality figures are on the increase and there is lack of energy in the people. Anv one
who deceives in this regard or countenances the fraud is an enemy of India”.

Similarly, Bapu expressed the following views on the 14th April, 1946:

“It is cloar that the mischief arises principally from the greed of the very persons who'
worship the cow’’.

And T am ushamed to say this that most of the owners of these forty
Juctories are those persons who worship the cow at every occasion. He said*

“Vanaspati is wholly supeirfluous, Oils may be refined of injurious property, but they
should not be solidified, nor need they be made to look like ghee. An honest manufacturer
will not stoop to counterfeits. 1hc market is flooded with them. Counterfeit coins are
‘heavily punishable. Why not counterfeit ghee, since the genuine article is much wmove
-previous than coin! But the sovereign remedy lies in all round honesty aniong dealers,
who are in a hurry to become rich even at the cost of the health of the nation."”

Only s short while ago the House was discussing another Bill whick
-sought to provide penalty only for the black-marketing. But what ghall T say
in respect of that person? Black-marketing is an ordinary thing as compared
to this. After all he charges a little more price; the tux evader evades a little
tax. But I do not understand what punishment should be prescribed for this
4n view of the fll effects it produces.

Now, so far as the principle underlying the manufacture of this vanaspati is
concerned, I should like to submit with all due respects that in reality these
are two aspects. Firstly, you may say what are the defects in vanaspati ond
secondly, what are the ill-effects that are entailed by its use. If you compare
ghee with vanaapati, you be convinced that even in the modern world all the
doctors and experts are unanimous in their opinion. It is the opinion of the
experts that in reality vanaspati does not stamd comparison to pure ghee. Not
one, if von permit me, I can produce a bundle of such opinions wherein the
experts have held the view that vanaspati cannot compete with pure ghee in
any manner. Now, this book has been published by the Government of India.
It has been stated in this Report that it was written after experiments had
been conducted on rats. Rats were fed on ghee and vanaspati separately and
the results obtained revealed that so far as ghee and vanaspati are concerned,
rats were kopt on ghee remained quite henlthy. On the countrary, rats that
were fed on vanaspati did not remain healthy, diel in the third geverntion and
suffere | fror: various ailments.

An Hon. Member: Thic vanaspati ghee alone is the first step towards the
learning of black-marketing.

Pandit Thakur Das Bhargava: 8o, I was saying that this is the comparison
‘between ghee and vanaspati. You may just think of those areas where ghec is
used where evervbody takes ghee. T would like to mention here the area
from wheve T come, vis., the Ambals Divis‘on of East Punjab, where everybody
takes ghsé. That district is quite well-known for cattle and for ghec. There
is not a single house of & samindar in our Rohtak and Hissar districts where
no ghee is produced and no cattle are maintained for the sustenance of the
family. If anybody keeps a cow or a buffaloe in his house, it even proves useful to
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him in times of famine and in & way it serves as a preventive wessure against
it. As regards the breed of cows in our district, I may sy that the cows there
do not yield two, three or four seers of milk but ten, twelve, fourteen or even
fifteen scers. Today on account of the uniform polisy pursued by the Britiah
during the lust fifty years, the quantity of milk yielded by the cows in the
Hissar and Hariana districts which ranged between ten to twelve seers has
come down to eight seers. This is a national calamity the gravity of which
everybody cannot realize to what has happened to the yield of cows’ milk. This
is the outcome of the British policy. But our present national Government
should formulate a policy to this effect that the yield of the cows’ milk should
be brought on the same level as it existed before. Along with this, there
should also be & sturdy breed of the bulls. The breed in my district is such
that not only the output of milk is quite adequate but its bulls too are strong.
You will perhaps be surprised to hear this that even a goat yield four to five
seers of mwilk in my district while the cows in certain parts of India do not y'eld

a3 much quantity of milk,
Babu Ramnarsyan Singh: How did the British ruin ghis2

Pandit Thakur Das Bhargswe: My hon. friend wants to know how did
this happen? This is a long tele and so far as this Bill is concerned, it hes
got nothing tc do with it. But I sheuld like to submit for his information thut
it was the consistent policy of the British that such sturdy bulls should be bred
in our district as could be used for pulling their heavy artillery. This happened
ufter the year 1857. There was a breed in our distriot which produced very
sturdy bulls and the British wanted that those bulls should be brought up for
the use of their artillery. This breed of bulls was the sturdiest of sll and they
used to cover a distant of nbout eighty miles in & day. They followed this
policy so that they may get suck bulls. Thus the breed that possessed this
quality flourished in my district. Necessarily, when more attention was paid
in this direction, the other breed was ruined, and milk-yield of cows decressed.

Even at present, there exists a breed in my district which has got both
these qualities. But the people have not properly looked after it and instead
of this they cared more for that which produced strong bulls. Obviously that
the numter of those yielding more milk reduced in this manner. 8o, I wus
just telling that such is the condition prevailing in my district that in case any
necessity arises, we can even face the famine for some months. Moreover,
famines frequently ocour in my district. A person can easily save himself in
times of famine by keeping a cow or buffaloe. With your permission, Madam,
I should like to read out sn extract to show as to how bravely, when during
the year 1900-01, my district was in the grip of a terrible famine, the people
of Punjub faced that calamity, and it has got direct bearing on the question
that is before you. In this connection I should like to draw your attention to
a note that has been written by Sardar Datar Singh, in his book with regard

to vanaspati and ghee.

8hri Tyagi: Who is this gentleman?

Pandit Thakur Das Bbargava: My hon. friend Mr. Tyagi wents to know
who this gentleman, Sardar Datar Singh is. This gentleman is working #s @
Secretary in the Agricultural Ministry and so far as his personality is ccncerned,
L can say that he has rendered very useful help to our distriot. . I must say
that he has accomplished many outstanding deeds and he has been taking verg
keen interest in this matter so much so that even when Mahatmaji wrote a note
on this book, he too made a mention about him.

80, I would just read out that extract now. He has stated in this book that’
the ssmindar who kept & cow in Hiasar district saved himself during the times
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of that fum e and did not feel the necessity of running uway from Hissar, Buj
tisis was nof the case during the year (939 when a similar famine occurred, and
those people who kept the cows were compelled to flee awuy from that place
after leaving their cattle. Those people were famine-stricken. They sent their
cows o goshalas and went away leaving their cows bebind. This is how the
cows were sold so cheap. Goverament »pent about one crore of rupees bus
in spite of that the people could not stick to their homes. During that time,
we were able to suve only two Jakhs out of six lakhs of cattle and the rest
perished. Bo long us vanaxpati wus not sold, the ghes industry tlourished as
both ghce and milk fetched handsome price and the people used to maintain
their fumilies by suliing these commodities. Buch are the observations made
by Surdsr Datar Singh about whom 1 have just referred. I am unable to lay
my hand on the quotation ut the moment. 1 shall quote this later during the

debate. {

The second thing to which 1 wus refernr’ng to was that so fur as the Govetn-
ment of India are coucerned, I do not soleiy depend upon this that Sardar
Datar Siugh has  writtea & bock 'or Mahatmuji stated this. Apuct from this
L would Jike.to gay that Goyernment of Indin. have till. this day followed such
8 pohcy through which they have recognized this vanaspati is in fact the
anemy of the ghee industry as well us the cattle industry of this country. So
tjovernment had appointed a Committee named Cattle Protection Committeue
Seth Govind Das was also one of the important members of that Commiftce.
He hud also in his report supported this view that this vangspeti had hit hard
the cattle industry and he too made a recommendation to the effect that the
manufacture of vanaspati in this manner should be stopped or at least some
such arrangements should be made whereby it may not be sold as artiticial
ghee. and competa with pure ghee. Similarly, our President, the reverend Dr.
Rajendra Prasad, had ulso expresed this view in the course of his speesh
delivered at Amritsar when he was Food and Agriculture Minister. I should
like to quote an extract from h's speech. The relevant extract contsining the
views oxpressed by Dr. Prasad is as follows. I do not want to read out the
whole speech and would like to quote only the following portion:—

“Therefore, the word g#ce should not be tagged along with the name of thia thing,
becsuse it tantamounts to a fraud. ('attle-breeding is essential for the production of ghee
and if the cattle are not bred, it will on the one hand result in the non-availability of the
bulls and buffaloes for the ploughing of iand and pulling the carts and milk will also
disappear.  Therefore, the promotion of use of artificial ghee not only affects the health of
the consumers hut it also injures the agricultural system of the whole country and further
hampers the lreeding of milch cattle. Government should protect the people from Leing
defranded in this muuner. If the ap dt? of the word ghee with its nume cannot be
bum;d.’ it thould at least be colourcd so that anybody may not be mistaken and take it
us ghee'’,

Similarly, the hon. Rajkumari Amrit Kaur also expresed her views in one
of her statements. Since she is the Health Minister, I should like to resd that
out to you:

*The sale of vanaspati in the market has hit hard the agriculturistsa in India. Pure
phee is very emsential for the people. The manufacture of vanaspati hes further inpeded
the prodaction and availability of pure ghee. Government should in this connection reader
all possible help to the agriculturista’’.

This view was expresaed by her in the year 1941. In this very year,
a special issue of the news paper Gram Sevak was published which contained
the views expressed by the veterans. I am quoting from the same paper. 1
shall resd out the opinion held by Mahatma Gandhi in this connection which
has beea partioularly mentioned : :

“If pure ghec dil:ﬁpell’l from the market, without improving the breed of the cattla

and p

{or the plou g the ocarts and without producing milk and gAee, farming would
become sn igpatodubh p'ropoliuon. Cattle breeding wonl! then no lo':lw be a l\"‘ocation 3
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it wouli become merely a means of recresiion. Stringent measures should, thercfore, he
adopted to prevent this adulteration. I heartily support this l\:gﬁluon that & planned and
organized efforts should be made by the public against teration and, if need be
some legislation should be enacted to prohibit this. Thix process of adulteration has
undoubtedly got an economic aspect—it has also got bearing on the question of health and
it does not carry lesser weight than the ecomomic issue. We know this quite well thas
the comyarative nutritive value of runaspati is far less than that of pure ghee. It is the
comid«;'red opinion of the physicians that vanaspati can never serve as the substitute of
pure ghee’.

Even today the verdiot is not against it. Just as I was telling you,
Surdar Datar 8ingh has, at page 7 of his book, stated as follows:

“There was a very severe faminc in Hissar in 1000 and 1801. At that time ghce indu-try
was flourishing in that tract and it had not to compete with any other cheap substitute
like vancspati. The result was that the cultivators by sale of ghec at a reasonable price,
could afford to save four lakhs of their cattle out of the total of 6-23 lakhs. But what
happened during the fumine of 1989 and 1940, when out of & total population of 6.5 lakhs
of cattle in that very District, only two lakhs could bs saved? This was in spite of the
Punjab Government spending over a crore of rupees while nothing was. spent in 1900-01
and a few lakhs more Ly Congress, Humantariasn League and other philanthiopis
associations.”’

The speech delivered by the Honourable Dr. Rajendra Prasad at Amritaar
when he was the Agricultural snd Food Minister, to which I referred to, runs

as follows:

‘It has heen estimaled that in 1947 vanaspati ghee worth about seventy five or eighty
crores of rupees wi]l begin to be manufactured. It can be easily understood what
effect it shall have on  the production of ghee from milk. Venaspati
is neither g/hre nor oil.  Tf at all you have to use oil, there is no resson why pure oil shosld

not he taken and why you should deceive yourself by taking it as ghee an t to) ad the
cost of paying a comparatively higher price than the oil. hee constitutes the major
portion of the income which we devive from milk. Therefore, if vanaspati affects the ghe~
induatry, its consequences would be that the income which accrues by cattle-breeding would
be reduced, and cattle-hreeding would hecome well nigh impoasible. It will further affect
the crop and ultimately this would considerably harm: several crores of agriculturists in our
country. My object in drawing your attention towards this direction is that you should
consider this aspect.”’

These were the observations made by the then Food Minister at that time.
T know that so far as the Government of India are concerned, the former
Government could aot fully recognize our claim and appreciate our difficulties.
But I have not the least iesimtion in saying that since this present National
(Government came into office, they are devoting far greater attention towards
the agriculturists than before. In 1948, the Ministry of Agriculture oconvened
4 conference of Experts which was attended by members of Gau Seva Sangh.
Wardhn. und the representntives of the vanaspati industry were also invited
and on opportunity afforded to them to exchange their views. After hearing
their discussion, it was thought that this vanaspati business should not be
allowed to flourish further. For some days the manufacture of vanaspati was
stopped in the factories. But ultimately there was s severe clash of vested
interests. The severity of the clash has been heightened to such an exten? that
T apprehend that in spite of all these efforte we shall be precluded from getting
the full assistance. T would like to submit that so far as the interest are
concerned, T do not want to injure them and that industry is very well aware
of this. 8o far as the question of hydrogenation is concerned, they shonld
develop their industries and firmly establish these. I am one with them. But
T wou!d request them not to give such a form to this ghee or oil as may clash
with another thing. This is the crux of our dispute and that of all those
persons in this country who accept this principle. Moreover, I know that
at least 95 per cont., if not more, of the people in this country see eye to eye
with us, because after all the burden for the upkeep of the health of the major
section of the people in this country rests on their shoulders. 1 would like to
submit that we only want this much that you should arrange somehow or the
other that so far as ghee in concerned, artificial ghee should not be allowed to
compete with pure ghee. We do not want snything more. During the year



2182 PARLIAMENTARY DEBATES (25T Mar. 1850
[ Pandit Thakur Das Bhargava]

1924-25 when wanaspati was being imported from abroad, the people complained
aguinst this ond i% was but natural. Thus in 1927, India imported 22,000 tons
of vanaspati while in 1940 only 22 tons were imported. But this is not due to
the reason that efforts were made to check the import of vanaspati. The reason
for thig is that factories were set up in the country itself. In 1989 only
10,000 tons were manufactured but in 1046 the quantity rose to 1,45,000 tons.
You may just imagine that when such & huge quantity of artificial ghee is
produced, pure ghee can only find a place in the prescription of Vaidyas; where
alse can it be found? Although in this country ghes was sold ab the rate of
Rs. 2/- per seer, if you now go to Hissar to purchase even one seer of ghes you
will not he able to get this up to your satisfaction.

Shri B. Das (Orissa): Because during the war the English soldiers ate all
aur cows and calves.

Pandit Thakur Das Bhargawva: | would not reply to the interruption made
by hoi. friend 8hri Das but by doing so he has drawn my attention to another
thing. Tn a vegetarian country, people do not even know what is meat. It is
not that the people were vegetarians on account of sheer necessity but even
those who were non-vegetarian did not get meat to eat. How can the people in
such a country maintain their health without the use of ghee and milk. Ghee is a
perfect food and it is &n admitted fact. The vegetarians can only maintain
their health by taking milk and ghee. 1 would submit and I say it with grent
pride that our village le in the districts of Rohtak and Hissar performed
such acts of bravery which cannot perhaps be mstched by the people in other
arens. During the lagt war they rendered meritorious services and you will he
surprised to hear that they displayed remarkable valour while serving in foreign
countries. These people hailed from those areas where meat was not known
before the war. Partly on account of war and partly on account of partition,
the people on our side have started taking meab and drinking wine. This is the
very place that was called the ‘‘cow grazing land of Lord Krishna''. There
nobody used to take meat and drink. But these evils have now found their
way there. Tf the yield of milk and ghee falls dowr and if this state of affairs
continues and the production of ghee is rendered impossible, T know that so far
18 this area is conecerned it would be ruined. This area is also similar to the
north western districts of U.P. There is no difference between these districts
and ours and the economy of all these villages depends upon the cattte whom
the people there love more than their children even. Those whose economy
stands on a different footing cannot understand how a zamindar keeps his cows,
bulls and buffaloes because his very existence is dependent upon them slone.
If such an economy is to be maintained, there is only one way to do this and
that is that if vou have at all to manufacture vanaspati you should neither give
it the appesrance of ghee nor call it gher. If this 15 done, T shall not have to
make any complaint on this score.

In the yeur 1927 when wanaspati industry firmly established itself, the
Punjab T.egislative Assembly passed n Resolution that wanaspati should be
coloured. Bo, a representation was submitted to the Government of India
wherein it was stated that this ghee wax disturbing the economy of the Punjub.
But whst arrangements did the Government of Tndin made? A little after this
question was mooted out by the Punjab Gevernment, the experts began to say
that they were not in the know of any such colour. One or two colours were
‘'mported but it was pointed out with regard to these that these will fade out.
t.day, even after o lapse of 23 years, the experts could not discover
um, colour for colouring vanaspalt so that nobody may be able to cal! it ghee.
Tven today it is said that it should be coloured but uptill now no siich eolour
has been found which would not fade out. One method which has been
suggested in this conneotion is that five per cent. of sesamum oil should be
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mixed with it—but the vested interests vry their best to see that the proposed
measure does not take effect. Whereas in other countries 10 per cent. of
8esamum oil is mixed with margarine, here in this country only five por cent.
is recommended. There is sn oil named Sulphanil by mixing which the
appearance of vavasepali is cherged, but when it is heated its efect is  lost.
Thereforc, no means are left by whick one can protect himself from ite ill-
effects and by mixing which vanaspati may not become harmful. Had there
been any such means, I would not have had the least nbjection on this account
and this would have sufficed. But when T saw that there are no means by
which we can distingyish vanaspati which is given the appearance of ghee, I was
compelled to bring forth this Bill. Otherwise, T do not feel any pleasure in pre-
senting this. If the factory-owners or the Government or any other ageney can
find out a way so that this fraud can be checked and wvanaspat: cannot be
given the appearance, flavour and grains etc. of ghee, neither will I raise nuy
substantial objection against this nor would I like its manufacture to be stopped.
You may just imagine and look at it from the point of view of those areas where
peaple take oil. Groundnut is known in Madras in large quantity. It is
produced in U.P. also, but it is grown in Madras in abundance and the people
their take groundnut oil. T have not got the least complaint against this. I
know that India cannot produce so much quantity of ghee as may cater to the
needs of the entire populace. It would have given me a great pleasure if
sufficient quantity of ghee could be produced so that everybody is able to take
it. But this thing does not lie neither within our power nor that of the Govarn-
ment. But with all due respects, I would like to know that if an article
intended for consumption by the poor is sold at annas -/8/- per seer, is it not
the duty of the Government to check it from being sold at the rate of Re. 1/-
per seer. Even by passing hydrogen through oil, it remaings the same. No
improvement is effected by passing hydrogen. But if you look at the price of
vanaapati, vou will be astonished to see how much loss the people have suffered
on this account. Tn October, 1948, groundnut oil was being sold at Rs. 58/-
per muund and the rate of vanaspatt was Rs. 97/- per maund. How 1ast is
this difference: it is almost twice. Those of the poor people in our country who
would like to take oil, they are at liberty to do so and they should get this in
sufficient quantity. Tt is not proper to charge more price for this vanaspati by
nassing hydrogen through vegetable oil nud imparting it the appearance of
ghkee. T know that so far as vanaspati ir concerned, its price is controlled at
present. 1 also know thig that its price “oes not vary much. But even then
I would respectfully sumbit that just as 1'r. Rajendrs Prasad had stated, there
was no harm if people took pure oil. They may take refined oil. This does not
in any way harm them. People say that the middle-classes would be hit hard
if the manufacture of vanaspati ia stopped. They take oil at prssent and shall
take it even then. Tt will not make thein any difference. They will only be
saved from being deceived. Now moet of the people are even aware of this
but thinking that they are teking some thing resembling ghee shey are rather self-
delusioned. So, to manufacture vanaspat: simply for the reason that there
has been u rise in the price of articles of food intended for the use of people and
to consider it as justified does not appenr to be beneficial for the country.

Tt is said that huge capital has been invested in our country in the vanaspatt
industry and its prohibition will entail serious losses. TIn this connection 1
should like it to make it quite clear that. so far as factories are concerned they
will not suffer a heavy loss. Only that part of the machinery which is used
in hydrogenation would become useless. 1 estimate that in a factory costi
ubout Re. 15 lakhs, the portion of the machinery used for hy@rogenation woul
cost only one and a half lnkhs and the rest is spent op the machinery intended
for refining and other procesres. Thus the factories sre not likely to suffer s
heavy loss. Apart from this, I do not also want that hydrogen should not be
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passed through the non-edible oils. So, upart from the parts of the machinery
intended for hydrogenation, other parts can be utilized for the benefit of the
country and it will not result in any loss. Besides this, you may see how muck
profit have these factories made. I know that some of these factories have
even made good during one year the capitul they invested on these undertakings
Barring all other considerations, if 1 am faced with two problems, I will divert
my sttention towards the cattle industry and farming on which depends the
economy of our country. Ghee industry is one of the biggest industries in our
country. You will be astonished to hear that nccording to the figures of 1987,
the quantity of ghee produced in thix country was 1,11,00,000 maunds. Today
the production of ghee is likely to be reduced by 50 per cent. und if you make
s rough estimate, vou will know the magnitude of the loss which the agricul-
turists had to suffer on account of this vanaspati. 1 would like to quote the
opinion of that expert who was uppointed by the Government of India and who
had expressed his views at that time. He stated as follows: —

“Figures for the production of other Indian vegetuble oils available for the adulteration
of ghee cannot be gauged with ary accuracy. At a very rough estimate one might perhaps
place this quantity at 15,000 tons. This would bring the total amount of available adulte-
rants to just under 50,000 tons, or 1,400,000 maunds. The amount of adulterant available
would thus work out at just over 6 per cent. of the total out-put of ghee. At a retail price
of Rs. 82 per maund, the amount of genuine ghee replaced by adulterant would represent
over 3 crores of rupces. It in probable, in view of the results of analyses already referred
to, that this greatly undercstimates the loss to the dairy industry as a result of the adultera-
tion of ghee. If adulteration could be checked this additional income could bhe added to
the wealth of the country side. with consequent advantage to the rural population.’

This refers to the loss of 8 orores of rupees undergone during the year 1987.
1f you estimate, this figure would come to Rs. 48 crores per annum smd it affeats
the whole of the country side and benefits only a few individuals. If I were
faced with two questions, vis., the one that it affects 4o rnainy persons and
disturbs the rural cconomy and the second that it benefits only a few big factorv-
owners. I would respectfully submit, my reply would have been that it was the
duty of my National Goverument to consider this matter properly. We have
to run both the cottape and cattle industries in this country and so far as the
question of ghee industry is concerned it oecupies a place next to the cattle
industry which had been in existence in this country sver since. It is neither
politically nor otherwise proper to harm this industry. T1f you want that vour
country should progress, it becomes your duty to consider that today lukhs of
our people neither get lassi nor pure ghee and nor milk. Today I would like te
submit before the House that the thing which T have got in view and which }
consider most important is that so long as our countrymen do not get lassj it
would be quite impossible for them to live and you will not find brave soldiers
and sturdv labourers. And this is the resson why it is generally said that the
people in India cannot cerry so much weight as people in other parts of the
world can.  We grow weak for lack of milk and ghee and lose our vitality. It
is 1 question of life and death for us. Vanaspati reduces the physioal strength
of our countrymen and it is poisonous for us. There is no doubt in it that this
vanaspali ghee kills our incentive to work.

8hri Sondhi (Punjab): On a point of order, Madam. Is there any country
in the world where ghee ix taken as part of food except India and Puakistan ?

Mr. Ohairman: T do not think there is anyv point in the point of order. The
hon. Member may proceed.

Pandit Thakur Das Bhargava: Quite n long ngo. T went abroad as a
representative of this House: it was my first chance. T felt very much ashamed
when T found in Switzerland verv healthv and stout cows and bulls while we.
who profess to be devotees of cows, devotees of Krishna who loved cows so much—
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and we in fact worship the cows—have fallen so much. [ think we all know what
is butter and what is ghee. I think everyone knows it. But, perhaps, as
Mr. Sondhi has said, to him there is no difference between ghee and butter.
am thankful to him that he hus uafforded me an opportunity to say something
about it. If you look at the histories of the countries where margarine is produced.
those countries that are concerned with hydrogenation, the only conclusion you
would arrive at is that this country must stop manufacture of vanaspati ghee. It
muy not be as much harmful in countries where people live on animal fats, meny
und eggs. ILook at the histories of ltaly, Canada and South Africa; you will
find that it’s manufacture has been stopped there. Likewise it has been stopped
in England also. I have with me certain books and 1 can convince that ne
country has ever ceased to worry about its food problem. The position of India
18 all the more peculiar and I submit it is a matter of life and death for us. The
ounly thing that we ought to do is to stop it as soon as we can.

Now, I want to place before the House another point, that is, as far as
groundunut (Mungphali) is concerned it is u complete food in itself. Fifty-four
per cent. of groundnut produced in this country is used as food and eleven per
cent, for the manufucture of varaspati. The output of oil is merely half; the
groundnut oil cake left (after extracting oil) is not used as human food. May I
agk if it is proper not to use this artiole of food as such and to extrast oil out of
it when we have to import so much and to spend nearly 180 crores of rupees on
the import of food. Why not mix groundnut flour with wheat flour so that the
imports of food may be cut down. And this is one way how we can tackle food
shortage. Vanaspati ghee is poison. :

Mr. Obairman: Muy I know whether the hon. Member would like to resume
his speech on the next day allotted for non-official Bills?

Pandit Thakur Das Bhargava: Yes, Madam.
Mry. Ohairman: Then the House may adjourn now.

The House then adjourned till a Quarter to Eleven of the Clock on Monday,
the 27th March, 1950.
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